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present: The Hon  'b le Mr .M .K :Gupta. 
Member (J) 
The Hon fble Mr.K4\.Prahladafl 
ftnber (A). 

Heard Mr,PK.TiWar1* learned 

counsel for the applicant. 
Order pasSed kept in separate 

sheets 

i The O.A. is dismissed in terms 
of the orderat the admission, stage 
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RESPONJO.NT( 3 ) 

THE HON 1  BLE MR. M .K .GUPTA, JUDICIAL MEMBER. 

TH HON'BLE MR. K.V.PRAH.DAN, ADMINISTRATIVE MEMBER. 
4- 

papers may Whether Reporters of local 	
be allowd to see the 

judgment 

To be referred to the Reporter or not ? 

Whether thcir LordshipS wish to se e fair co7v of the 
Judgment ? 

4 	
ether the judqrnent is to be circulatd to the othr zienchas ? 

Judgment delivered by Hon 1  ble Judicial Member. 	/Th 



CENTRAL.ADMINISTRAT1VE TRIBUNAL ::: GUWAHATI BENCH 

Original Application No. 29 of 2005 

Date of Ordk: This, the 15th day of February 2005 

THE HON'BLE MR. M. K. GUPTA, JUDICIAL MEMBER.. 

THE HON'BLE MR.K .V PRAHLADAN, ADMINISTRTIVE MEMBER 

A.K.Srkar, S & A.O. 
Northeast Frontier Railway 
Maligaon, Guwahati. 	 . . Applicant. 

By Advocates S/Sri P. K. Tiwari, U. K. Nair, J. Pu±ayastha &N. D. Barman. 

- Versus- 

1. 	The Union of India 
• Through the Secretary 

• 	Ministry of Railways 
Rail Bhawan, Govt. of India 
New Delhi. 

• 2. 	The General Manáger 
Northeast Frontier Railway 
Maligaon, Guwahati-1 1. 

The Finance Adviser & Chief Accounts Offióer 
(Open Line), Northeast Frontier Railway 
Maligaon, Guwahati-1 1. 

The Dy. Chief Accounts Officer (General) 
Northeast Frontier Railway,  Maligaon 
Gijwahati-1 1. 	 .. . . Respondents. 

By Mr. S. Sarrna, counsel for Railways. - Not present. 

ORJER(ORAU 

'M.KGupta Member (J):, 	
0 

By the present  O.A. the applicant seeks arnalgainatiàn and consolidation of 

enquiry for which different charge memorandum dated 138.2003, 13.8.2003, 

1.9.2003 and 5.11.2003 were issued by the respondents alleging distinct and different 

misconduct. It was contented that he submitted representation dated 10.2.2004 

t0 



- 2. 

requesting the authorities to consolidate those charge memorandums into one 

comprehensive proceeding, instead of splitting. up. The said request was not acceded 

to Vide communication dated 19/20.2.2004. Thereafter another representation was 

addressed to the respondents on 11.2005 and reiterating the same request as made 

earlier. The said request has not been considered so far. 

Shri P. K. Tiwari, learned counsel for the applicant strongly relies upon from 

'the vigilance manual extracts of which were published in document titled asVigi•Iance 

Awareness Week 2002 to contend that multiplicity of charges and splitting up the 

same allegation into a number of charges should be avoided. 

We have careflully gone through the different memorandum of charges issued 

to the applicant. A perusal of the same indeed goes to show that the allegations made 

against the applicant are distinct and different. The list of documents also varies from 

case to case besides the list of witnesses as indicated in the said memorandum of 

charges. This Bench has already taken a view' in O.A. No.4 of 2004 in D. Payeng vs. 

Union of India & 'Others that there is no nile or law to support such contention to 

amalgamate distinct and different charge memorandum into one charge sheet, 

particularly when it contains different.and distinct allegations against the delinquent 

official besides distinct and separate documents as well as witness. Separate cFarge 

has to be framed for each allegation. 

On bestowing our careful consideration we do not find any substance on the 

reliance placed, on the extract from the Vigilance Manual. What has been emphasized 

therein is that there should be no splitting and multiplicity on the same allegation. 

Simultaneously it was stressed that there should be separate charge for each 

allegation. 

As we have already noticed that list of witnesses as well as the list of 

documents appended to. individual charge memorandum contain different documents 

.+ 
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as well as. witnesses. Therefore, we will not be justified to. issue a direction to the 

respondents, to amalgamate all the charge memorandums into one consolidate and 

• 	. comprehensive charge memorandum. If such request is made, before the repndents, 

it will be open to them to consider the same objectively and diassionately. 	. 	. 

5. Accordingly we find no merit in the O.A. and the same, is diissed, without. 

issuing any notices to the respondent .underthe provisions of Section 19(3) of.the A. 

T. Act, 1985 No cos.  

4 

	

(K.VPRAHLADAN) • • 	 • (MK.GUPTA) 
ADMINISTRATIVE MEMBER. 	 . 	JUDICIAL MEMBER 
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Pni1 <umar Sarkar 

Versus 

Union of India & Ors 

applicant: is a currently postsed as S &. 	O 	ortheast 

Frontier Raiiway j  Maliqaon. He is aqqrieved by the holding 

of four disciplinary proceedinqe pursuant to issuance of 

even number of charge sheets even though cause of action for 

such proceedings is same The Applicant made a prayer 

before the competent authority for preparation of one 

comprehensive charge sheet including all the charges 

levelled in four numbers of charge sheet and for- holdinqi of 

one disciplinary proceeding under. one Enquiry Officer at a 

place preferably at Guwahati inasmuch as not only the cause 

of action arose in Guwahati but.maority of the Usitnesses 

are also based in Guahati. 1oreover1 most of the relevant 

docugents and almost all the recor&s of the Ease are in. 

posession of the N.F. Raihay authorities at Guwahati 

However, overlooking these important aspects in a siilar 

matter arising out of the common cause of action, four 

sieilar memorandums of charges have been issued initiating 

four disciplinary proceedings in three different places viz 

&uwahati 1  Kolkata and Delhi under three different Enquir 

Off icers 

The holding of four disciplinary proceedings in similar 

matters in three different places under three different 

'I 

j'-. 



Enquiry Officers has not only prejudiced the Applicant, bi.t 

the same is also not in public interest s  It cannot also be 

justified on the ground of administrative exigencies as it 

will be to the convenience of the administration if, one 

comprehensive charqe sheet is prepared and one disciplinary 

proceeding is held under one Eruiry Officer preferably at 

ut;ahati Hence, the present application. 

Filed by, 

ALI 
S 	 Advocate / 

/ 
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BETWEEN  

Sar,rSi & A O 

Nrth East Frit.ar Raiiay 

iia1igao'r Guwahti 

LicaL 

ANB - 

The Unicn of Indiac thrcugh 

the SerrstarYv Ministry c 

Rai1ays. 	Ra±i 	Bhaan, 

Gmernment tif india, 	New 

Delhi 

2 	Th2 	IieraI 	1anaer 

WQrtheasf Frcwitie:r 	ai I&ay 

maligaon y  1waahat iIt 

3. The 	Financial Adc.riser 

Chief Acznunts Off ictr (3p 

1inel 	(creaet 	Fron.fier 

Rlay, 1a1igac 	atati- 

U. 

4 Thety,rhief Acccunts Officer 

	

Cf3enerafl 	North 	Eact 

FrontIer Raiiway. 	Jaliaon 

&wsahat ili 

"S. 	Bncint. 



ii 	: 	 L1ti1a 

IEaRUCULaRZ Q€ IHE QREE Gaa.INEI. 
tLUi RZ EeL1tIJQN IE tif 

The ires;eiit appLication is directed against the 

demez refusal of thre Deputy Chiif ft=coLzrAks Officer 

C&eneral hrth East Frontier RaiLway, ttal igaon 

Guwahati to club four siirilar charge sheets rnakinj 

sisilar allegations anf arising out of common c:ause: of 

action into one comprehensive chara sheet inc'Lusive of 

aLl the charges and to conduc:t the for discipli.nar 

proceedings in question as one comprehensive 

disciplinary proceeding at one place (preferably at 

Guahati) under one Enquiry Off izer. 

2. JJELCithN QE MEE Th1UWL 

.rte a I cant decLares that the sithject matter of 

the instant a.p4plication for h 	he wants redressal 

is 	 eI 	wh:n the jtxrisdict:on of the 	Hon bl' 

Tribunal. 

The applicant: further dec:larss that the present 

application is w:lthin the piod:  of lieitation as 

prescribed under Section 21. of the Adieini.strative: 

Tribunals act, 1985 

'EaCIE QE I 

4.L That the Applicant is presentLy warking as S & AQ 

t4ortheat Frontier Ra.-L"tway s  and is currently posted at 

Eutaahati 

~Iv 



42 That during the per-iod I94-95 when the PP' icant 

was fctiunmng as 'ssistnt (cccountant Oflf:ICCT' in 

Centra] Stcire couts fl: the office of the. 

Financial AdvIser & ief Accounts Officer Open Liie) 

ortheast Frontier Railway ri•.1igaon 	uwahati- i I , he: 

ws entrusted with the duties and ap 	hilIties of 

supervision of the entire 	r1:s of the centrak s:tore 

14ccount sti.cns 	including the supervIsIon of the 

hi I Is of various firtus involved in mufacturing and 

supplying vf cast iron sleeper plates t ,urtheast 

Frontier RaiIway. It was in pursuance of the discharge 

of these duties that certain allegations were m ads 

against hi 	icN: ultiaateIy cuIeinated in Genera. 

tianager tiortheast Frontier ai lay Maligaon 	Guwebati 

CDisciplinaryAutho7ftYl issui 	four nuith•ers 	of 

iiunorandum of charges against hi viz 

Ci) 	 dated i3. c?3 

t2) 	 dated i3ø3 

3.) PO/AIiR : (A)/2J-SHGi(4KS dated t 

4) PO/A/RC-2921123 & 24c12r-SH3/AK 	dated 

5iI.ø3 

&p ics of the four nunbers of meio rend wa of 

chares dated 	 i33 i93 and 

5 ,11.453 are annexed hereith and marted 	as 

NEULL.al2a. 	aud.L4 respect i vs I y 

43 That the aforesaid four nubers of eor-andu.rna of 

charges were in regard to cawon cas: of p ayiae n t of 

escalated bills due to inrease in price of pig; ircxn b 

c-i .  
\L 



Vizac Steel Plant (V)and eszalated freiht charges 

o p.g iron of VSP.. ursuanr ts ±he afDresaad four 

rxenorandums of charges, the DLscLpLinary Atcthcrity 

proposed to hcici ft3ur numbers of iafferant anqu'ires 

açainst th r= AP p 1 -i c a ti- 	under RuLe 9 of the Railway 

Servants t Disip1ine & ppeai) Rules 	1968 and the 

ppiicant was directed to submit his written stateents 

o --  dence against as eany criarge shes sowinc cause 

as to why the discipLinar'y prceeding should not be 

initiated against hio., 

4..4 	That it would be appositze to give the. 

of the presert case for proper ppreia±ion of the 

circuns tctces leadincL to mi atien of four separate-

dascip1nary procsedir against the lppl:zan -t. t4hen 

the distribution of pig iron vfas br-ought. out from the -
control of Joii-  t Parliamentary omttte L. wide 

notification dated 161.92 the respective SteeL Plants 

Ler8 author -istj to fix their cin prices and to intimate 

the same to. the Railrgay Board fcr issuing covering 

circular by the &ard. As per cirt:ular dated 

the escalatjocv of freight was to. be allowed as per 

spCciai clause 6'1) e) of the Special Conditions 01 ,  
Contract. The aforesaid circular was acende:d on; 15.793 

by which the maxium Hmit of fr oht as allowed at 

per aetric ton or ac 
,-UZI freiht charges 

4r1chsyer was less and te saie ees epDlicaj ;witt-1 

effect from j&3,y1c?.5.92. This was made app].icae only 

in respect of cast iron steel plates (ClSP: 

,1. 
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Manufactured by the parties by procuring pig iron fro 

Vizag Steel Plant it is the case zf the Railwa 

aLtthority that different firms vi... CU Mis.. Precis:ione 

Casting & Engineering 4ors, Hrah, (2 1/s.. tna Iron 

& Steel Co.. €3) M/s.. Calcutta Iron. & En ering Co.. 

and 4) f vu,  other lirms i..e. 1!s. iarcandy ?ras:ad Radha 

Krishna Prasad Pvt LtCL (MIs. MPRP)! P1/s.. L.DW. Casting 

Ff.'. Forging Pvt Ltd.. 1/s.. JCF). M/s.. Pra!kash 

Ehgineering &rks (MIs. PEWAI and P1/s.. Ieget Casting 

Eng ineering Co..(M/s.. BCEC) did riot purchase an 

çuantity of pi q. iran from VSP thining the re1eart 

period from the date of placement of, the o'rde -r in 

question till the date of last suppiy of Cl'SPs and that 

the aforc-said tirms m ufactured an pl:ed xne £iSPe. 

out of pig iron arranced froe sources other than VSP.. 

However, the aforesaid firas fraudulent and dieonestiy 

preferred the bills claiming the increase in the 

freight charges pursuant to the circular dated 26.3..9S 

issued by the Railway Board in resject of increase in: 

the price of pig iron of VSP... Therefore, even though 

the increaseldecrease- in the pric:e of pig iron: of VS 

was not applicable on the ClPs so supplied by the 

aforesaid firs, these firms by dishtne:stiy showing the 

manufacturing of CISPs suppLied to the Railways fror 

the pig iron of VSF took the advartage of the c:irc:ular 

dated hizh coveredthe inzrease in the price 

of pig iron of YSP... 

4.. 	That-  the 4pplioant who at he relevant point of 

time was functioning as Assistant ccowi•t ant Officer in: 



cs'r 

 \\O 

in the 	 of the FinrciaI Aiar .: 

Cbif 	 Offc• (Cpn L:in:)i Nh?t  Frontier 

Ra ilway was entrusted with the duties Of SuPerwisifn of 

the 	t-ir 	of C:A ([J1) 	tir i1ud:inQ th: 

. I it: of these f irms. Th, .. all egations :g ait the  

:kr)Tj1 i::n1; 

 

was Vhat- hct fi ir to pr.DriY check the  

. b:iL] is of ;hc:x 	afld pasd the 	 Mis of 	. 

ttsE firn . 	and iSs'!id ch2quesi thEir faur for 	: 

Epp ly 	af cct 	iruii. E Lpr 	plates 	purcr't::.d i- 	. 

:1Ut artured byVSP ta the \¼rthLast Fwn:i r !F I Lay 

44 	Thaf;: since thepp 1. :can; was not furi ibcd with •  

• th e  raavant  ducumants det hsi asking far- 

in crr 	 an effectivi luritlemstatE.faEn; of 

defence in e2i.::h one Of the 	 raum of :chas 

therefures 	there mom initial delay in Applicant  

his written statnts uf defence in all 

the fcur dis.r:iplinary ptcdin ;s 	The DiscipIinam 

utflcity acu: Waiting tor the Api.cat s written 

statements of dfence in all the fcr memorandums of 

charges eppc)ar:ted the Enquiry and the Fsnt in 

Officets in all the fcur cases. It mas only after 

	

the Enquiry Officers that the Applizant 	= 

shmi tted his prois• inn:al written stateiee-nt: of defence 

an the basis cf whe.tver documents more eade •aea i lab le 

to him. The nature of rep•I ies q ien by the Rpplfcant 

in al I the fcnr cases Were CL Ste taL y sii :aar The 

significant aspete of the Applicer.ts• defence In all 

the iour proceedings are tivsr nere.n ?o 	in a 

s'ummarzse1 torm 



\' 

') rt 	 contended that the copies of various 

a.iocation orders were not ent]orsed to the N.F. Railway 

by the Rai Iay Eoard and the Accounts Office of the 

N. F. Railway was not aware on hlth steel plant 

aLloc.ation for supply of pi  iron was raade to the firm 

concerned... The doc:uments now available shw that the: 

allocation orders were either addressed to indivduaI 

steel plants iik EML TISCO, VP etc or to the 

individual. coitr-actovs with pies endorsed to each 

other but not endorsed to the N.F.RailwayS. Therefore 

t' 	pplicant miho at the relevant point of time was 

working as ssi.stant cc:ounts cr in 	 t - i Store 

AZ- Counts 	CLTTi) was not aware of 	the 	various 

allocation orders issued by the Hallway Board... 

(ii) The reference was made to one partic:ular 

letter No,..Track/21/911,'.t2/7 dated 16..492 which was 

de availabie only after initation of proceedings.. 

This letter was never received earlier in ihe 4ccounts 

Iieparnt of the N.F. Ral lay..  It as argued that if 

this letter Mas received.at oeral  

office, the s;ae could have been foriarded by thei at 

Lite time of farwarding the bills of the firm to 

accounts Office or bills could have been returned to 

the firm saying their zlai-m is not acptable 	Instead 

the office of the General Manaqer 	forwarded the 

bills of sae of the firms to the office of the 

Financial Adviser & Chief Accounts Officer for making 

payment in terms of Clause 6...2 of the Special 

Conditions of Contract.. 



I Eaiipl as wrere cJiv*m of even. Railway E.oard 

i:ssuirig letters t the office f the general Manager 

	

onstruction 	R.F. Railgay authorisIrg it to settle 

tiie claies of the individual firms Ci:ase 6.2 of 

the Special Conditions of Contract.. 

(iv) The reisrenre was giver of Railjay Boards 

letter issued by the DepU:tV Drector, Track and 

addressed to 3eneral1anager., Tracl M.F. Rai3way for 

caking paycent on the basis of pig iron vouchers and 

consequent1y 1  the 3enerai Maager, Trak, N ..F Ra:ilway 

also asked the Accounts Department to f zt ak a p ayment 

accordinç13.y Hoeever 1  ihile framing charges the 

authorities ignored the significant letter... 

(i) It was further argued that the fright charges 

tere ciaimed on the basis of ifte letter of the Railway 

Board dated 1E..7.93 only after getting the 

clarification frcrei Railway Okaard. The reference was 

given of certain letters by 	1Eh this clarification 

19 as taken fro the Railway Board as 	]'l as from the 

office of the general Manager () I  NF 	ailway. 

vi) ApplAxicant ephasised the Fact that there was: 

no malafide or dishmne,,st intention =i hi s art in 

clearing the bills based on V S P rates. Ft was sbrnitted' 

by hi.w that as a assistant Aczountant Officer thring 

the relevant period in tercs of para 222 of Stores 

Code Yoluw 2 3  ha was not reui red to check trorough ly 

bills and I&OK checking is to be done by the dealers 

s. 



;a•iii;d that sn i csr offic ers al sc :orkEc: same t est chc k 

be fore the 	.!.is are 	 y them for peni i.; w 

. hiEaii LV for him to carry nut thoroui ch eck 	; 

of each bill even while Anaklug afftr various ro.tint 

additional marks W iSh mas entrusted allion h i n . 

. 	 . The ppcnt also spoke about the 	 rur 

of the Raf. Ltay Board for making expeditious p aynt: to: 	• . 

the ct.ct -'s and the si?.Itus pssre ais 	. 

eme rted by the cantrctcrs for releasing pa:nt: to 

it was further emphasisad that the R ailway Briar 

itself i• irtrrtcF that the payment can be made tz 

the firms an the TaPmls producing pvrarif F c- purcn aaa of 

:.q : ron 	it was ad that aca of the t a. rins n & 

	

4 	:._.._ j4L#jLLu 	ifl..1 	 . low others  had 

sbmittd only the Xerox coias and it was onlE.c atir-

istrutjos from thi s-:Ior authoritiEs that th:-. 

OLILIS of the t&rma in qus:ton were ciacL 

~NM D Lastly it was contended that the 4pi Ic ant 

can at best be h 1c1 gui ity of Supervisory Lapsa without 

any ultaris- Motivo or Malafide intant:ion and that svr 

in the avant: of hoLd inq the ppi I.cant gud I ty of 

..Ep5a, the blame for the saee has to 

shared 	by ather ,  sort br oft oors at the 	Railway 	- -; 

adginistration. 

'- 	That the Disylphinary Authority without waIing; 

for dafeaca .il;enents of the Applicant 1ppo.r4ted 

Enquiry Officers in each of the four memorandum of 

charas., 1obs:çin .tith tha Discipi mary Authority vido 



order dated 04. I 0S.ff4 ap, LpElted Shri KK titra reredl 

F:rnancaal daser & Criaef courts 0 f IF i c e T SOUth. 

Etern RaiIay as Enquiry Officer it rne--.moramdume. of 

charge dated 13rd3 y yet aoother letter ef even 

dates the flisci.piirzary Authority aLso' ap:pointed Shri C. 

iitra Senior V1i1kance lns;pector of N FIF Railay, 

ttaliaon as. Presenting Off icer. The Enquiry Officer 

wide letter dated 8HØ4 diszlosed his intertion of 

hold inç the diseip I mary prceeding pertain ing to 

ieermcreidum cvfl charr.es dated 138 2; in the office of 

the Financial Adviser & chief Accounts: Officer.. South 

Eestern Rai lwayj Serden Reach . <olata 

Copy 	of the order of Disciplinary Attthorit 

dated 	 rit 	Shri KK 	tiritra 

retired Financial Aiser & Chief Accounts 

Off icer South Eastern ai lay as Enp.ii r Officer 

is anneced hereith; and mari:ed as 7L 

py of the order of Disciplinary Authority dated 

4.ØBQi4 appoiffitinq hri C mil-ra l  Se:nior 

Yigilance Lnspector N.F. ailay Maliaon as. 

TSOT  Officer is annexed he with a marked 

as 

It-hu letter issued by the Enquiry Officer 

dated 10.4 disclosinç, his inten -It.- lirm, of haldirnvj  

d:Lthry prcedinc 	pertaining 	to 

wenc- andim of charges dated 133 in the office 

th' Fir..i Athiser & Chief 	tcccmt 
f 
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ann eced ereri th. and mar1:e as 

4 	That in a siii1ar rnanner, the 	Disp1±nar 

Authority vide order dated 179ø4 appintd Savit. Puna 

Pandey, Coissioner for Departrnenta1 

EnquiryCDI)/Cetr:ai Yigiaanca Ccmission CVC) as an 

Enquzry Officer in, memaraindum of charge dated 

The iisciplinaryAuthoritv by yet another evtir 	ate 

order appointed Shri RP Chaturvedi, thief Vigilance 

Inspector of N.F. Railway, Ma3.iaon as Prsenin 

Officer. The Enquiry OfFicer vide ettar dated 0.04 

d:isclosed her intention of hldin; te di apianar/ 

proceeding in her d- arnber at Ne DeIhi 

Ctpy of the order o1 DiscipIriary 4uthorty date 

aper:±'nting Smt.. Punati Partdey CDE/CVC as 

Enquiry Officer in regard to memorandum of 

charges dated 13.8.3 s annexed herci:Lth and 

arked as 	EBE=L 

Copy of the orrer of tha Discipinary Puthority 

dated 17.9.24 appointing Shri R.P. Chaturvdi, 

CVI NF.. Railway, ia1iaon as Presenting Off:iceT 

is annexed hereith and ciarked as XU 

Copy of the letter issued by Srnt. Pinai PandE-y 

dated 50 	disclosing her intention ol holding 

t h e discipLinary proceeding pertaining to: 

wema-vanrlum of chargs daed 138.3 in hr ofTics 

diantxer at Nei Delhi is annexed herewith and 

arked as 



4..9 That in a like manner, the DiscipLinary Authority 

vlde order dated 17.94 appo1rted the same Snrt ina 

Pandey, CDI/iVt as Enquiry Officer in morandur of 

charge dated 1.09.03. The Disipiiriary uthrity b's' 

yet another even dated order apointed Shni C.. Mitra: 

Senior Viiiance Inspe:tor of N.F.aii.ay, MaiIgacm as 

Presenting Officer. The Enquiry Officer wide letter 

dated 51004 disclosed her imtertiri zf to1d:ing the: 

disciplinary proceeding in her office chamber,  at New 

Delhi - 

Copy of the order of Disciplinary uthority dated 

17.9.04 appoint:ing Smt unam Pandey. CDE/CVC as 

Enquiry Officer in regard to mcorandum of 

c 1hares dated 1 9.03 is anexed hereui:ith and 

barked as 

Cøpy of the order of the DiscipLinary uthcrity; 

dated 17..924 appointing E'r1 C.. 1itra Senior 

YiçjiLanc:e Inspector, N.F. Raibray, Maii;aorr as 

*resentng Ofitr is annexed h ewith and nrked 

as LLEtLZa- 

n Copy of the le-tter ±ssed by Sgt. Punae Padey 

dated 50i4 disclosin her intntin 

he 	disciplinary proc:eeding 	pertaining 	to: 

gemorandut of charges daed i.93 in her office 

E.haa±rer at Nee: Delhi is annexed here:ith and 

arked s EtBEk%LZ 

4..10 That sirlar1y, the Disciplinary 	uthor:ity vida 

,l#v 



order dated 23.7.4 appointed 3hrf. I.R Biwas, retired 

Ct ief Personnel &fficer/CLW presenly resident 	4 

ouse Na- R-71315 P.O.Kalyani flistri.ct t4ad 4:a, 	4es 41  

bengal) as Enquiry Officer ir ni-orc.ndur of charge 

dated 	 The Disciplinary Authority by even dated 

order also appDinted Shri C. Miil.- ra j  Senior Y:Igilanci 

Inspector of N.F. Railxay, Ma]gacn as Presenting 

Officer. The Enquiry Officer vide letter dated 

disclosed his intention of tialdii; the disciplinary,  

proceeding in the office of Financial Adviser hie1 

Az:counts Officer, !ortheast Frontier Railway Maiiaon 1  

Guwahati-li 

Copy,  of the order of Disciplinary Authority dated 

23.7.04 appoirtinQ Shri JR. Bisias, retirec 

Chief Personnel Office:r as En;t.iry Officer,  in 

reQard to mernorandwn of chares dated 5.1.0i3 j 

annexed hererith and marked as 

Copy of the order of the Disciplinary Atthority 

dated 23.7.2004 appoiritinç Shri C. ?iitra, SVI 

ft.F. Railway, M:aiicLaon as Prsntin Officer is: 

anne'ed hereit and mari:ed as 

Copy of the letter of EirI 2.fL Biswas Enquiry 

Officer dated 25.8.4 disclosing his intention of 

holthng thE disciplinary proccedin pertaIrin 

to m'emc'randum of charges dated: 3' 12 	in the 

office of the Financial Pdviser & Chief Accounts 

Officer Northeast Frontier Railway1 &ia!ati ic 

ainneed rwith and marl•zed as 

1- 



1.11 That perusal of the four -iunbers of rnnorandus c 

charges and statement of allegations cortained thereir 

shows that even though the nature of allegations are 

similar and same arise out of similar fac'ts I  four 

numbers of memorandueis of charges were issued against 

the Applicant for impositzon of maor penaty under the 

provisions of Railway Servants (Discipline & AppealY 

Rules s  1988. The only difference in each of these four 

nemorandum of charges is that the firas which were 

issued with cheques ir. question by the Applicant were 

different. Hoever %  the mere factum of the beneficiary 

fi-'ms being different could not have been the just and 

sufficient reason for issuing four d ferert meiaorariduir 

of charges inasmuch as the memorandum of charges dated 

5.11.3 dealt with the payment of cheques to as many as 

four different firms. If the memorandum of charges 

dated 5.11.3 could bring in its purvie: payruent of 

cheques to as many as four different firms then it is 

difficult to Lu1derstard as to 'zhy in the case of three 

other different firms, three separate memorandums of 

charges dated 138.03 13.08.03 and 19.03 were issued. 

4.12 That before shoiing as to how the Applizant is 

being seere]Ly prejudiced by holding of disciplinary 

proceeding pertaining to four searate mamorandun of 

charges in regard to saie matter in three different 

places under three different Enquiry Officers,it would 

be appropriate to dernonstrate the significant features 

of each of the memorandum of charges warraritin; 

preparation of one coeprehensi.re charge—sheet frTcluinq 



•0 

all the charges and holdin; of one 	rnprehen.siv 

disciplinary 	proceeding 	ir 	a plaze 	(prfer;abl; 

Guwahati) under one Ençtiiry Officer, 

ttE!N1DUt £E CIMBQE DEfl 

4.13 That the memorandwn of charge dated 239.3 is ir 

regard to clearance of bills of 1fs. calcutta Iror 	'. 

Engineering Ca. Ltth Calcutta for freight charges of 

P pig iron. Perusal of the list and nature of 

documents annexed with the menorandum of charges shows 

that practically all the docucttents on which 	the 

reliance has beer placed by the prosecution 	are 

available 	with the N.F. Railway 	authorities 	at 

Maligaon. It is also curious to notice that in th 

list of witnesses total sixteen numbers of ;itnesses 

have been cited by the prosecution. Out of these 

sixteen numbers of witnesses, nine witnesses are based 

in Ma1igaon/Guahati. One witness is based in Delhi and 

the remaining six witnesses are based at Kolkata. 

. 14 That as stated earlier, the Applicant could not 

initially file his written statement of defence as the 

relevant documents despite beiniq asked for umre not 

made available to hicn It was only after appointment of 

the Enquiry Officer and the Presenting Officer, the 

pplicant filed his written statefaent of defence. The 

ease of the Applicant in his deFence stateirent was 

similar to his defence statement in other three cases. 

The defence plea of the Applicant in a sunrnarieed forr 
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has already been advertod to in para 4. ,s of the present 

app lcatiOn 

t h 4.15 That afer appointmflt of an EnquirY Cfffic:er t  

DisciplinarY 	uthoritY vide a2ttar dated 1912QW' 

informed the (pplicaflt of the letter of the EnquirY 

Officer dated 31ø.224 fixirg tha pr1im'iflarY hearin; 

of the case at Kalkata on 6.1124. As regards the  

ioninatiOn of the Defence Assistat, it was stated that 

the matter was under process. 

Copy of the letter dated t912ø4 is anne<ed 

herewith and marked as 

4.16 That the Applicent engacd th services of Shri 

De, a retired eeplovee of NF RailwaY, ial'laaT 

as his Defence Assistant 

4.17 	That suseq'entY vide '.etter dated B.,104y: 

the Enquiry Officer informed te pp1icaflt that th 

prli4iflarY hearing of the case will e held or 

&i12ø4 at Kolkata. SubsequertUY the En;uiry' Officer 

issued another notice dated b11.2004 fixing the datz 

of regular hearing frotvt 1.2 to at' 

Kolkata. 

Copy of th letter,  dated 	112254 is annexed 

hereiith and rnaried as 

4.18 That The Applicant vide: letter dated 	11.2øi 

submitted an additional list of defence documents and 

requested the Enquiry Officer to make available t-esE 
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dccuemtS to him in order to enable hi to 	ffct1Veli 

defend his case. 

Copy of the letter dated 6.11.204 is annexed 

hereith and mar1ed as 	EX1EAil. 

4.19 That the response of th e  Applicant against thE 

iutatiofl of charges and the nature of documents 

raquired by him shows that all th dczuuierts on 

h 	IS placn relIance for his defence are aai1abla 

with the N.F. Railav authority at aligaon/Guahat1. 

4.20 	That tcreover, the deferioc witnesses which the 

charged official is 	kel' to cite are also stationed 

at 	Maligaon/BlIWahati and/or they are within 	the 

jurisdiction of N.F. Railways 

4.21 That it is therefore seen that the subject matter 

of the enquiry is in regard to an alleged act of 

oiission or commission on the part of the Applicant 

ñich ostensibly took place at the headquarter of N.F. 

Railway at tlaligacn. The macrity of the documentary 

evidence and the iitnesses are at lialigaon. However 

tte Enquiry Officer is from South Eastern Raiiay and 

hC has chosen to hold the enquiry at <ol'kata. 

4.22 That the Applicant is not in a position to 

eppoint any eloyee of the Railways based at Kckata 

as his defence counsel and his choice of defence: 

counsel is limited to present and past Ra'jay 

enplayees stationed at MaIiaon 	Suwahati and the 

Defence Assitant engaged by him is a resident 	of 
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MaIigaon Guwahati. There are practical difficulties on 

the part of the Apç?licants Defence \ssistnt to go t 

(olkata regularly and to defend the case of Applicant 

in the disciplinary proceeding. 

t1ORAN1 E CUSEME ZIMM12 

4.23 That the memoranthrn of charge dated 25.9.03 is 

in regard to clearance of bills of 1Js. Kona Iron 

Steel Co. for freight charges of cjgp pI; iron. Perusal 

of the list and nature of docueier.ts arnxed iith the 

msmorandum of charges shows that practically all the 

documents on vohich the reliance has been placed by the 

prosecution are available with the. N.E. Railway 

authorities at llaligaon. It is also ctrious to notice 

- that in the list of witnesses total sicteen nwnbers of 

witnesses have been cited by the prosecuton. Out of 

these sicteen numbers of witnesses %  ten witnesses are. 

based in Paligaar./uwahati and/or withi:n the 

Jurisdiction of N.F. Railway. One itriess is based irr 

Deihi and the rernain.ng five witnesses are based a 

(o 11: at a 

4.24 	That as stated earlier 1  the Applicant could not 

initially file his written statement of defence as the 

relevant documents despite being asked for w:ere not 

made available to him. It was only after appointment o 

the Enquiry Officer and the Preserttir; Officer that 

the Applicant filed his written stateiment of defence 

during or, 1.9.03. The case of the Applicant in his 

defence statement was similar to his defence stat ent 

.-,--- 	 - 	----------- 	,------ 



in other three cases. The defence plea of the 	pli.cant 

in a summarised form as already been adverted to in 

pra 4.6 of the present application 

4.25 That on receipt of the office nemorandum of th 

Enquiry Officer dated sC.oS1ng ne" 

intention to hold a pr•elim.nary hearn; of the case or 

i10.204 at New Delhi, the Applicant on being 

instructed by the Enquiry Officer to engage a Defence 

ssistant took the services of Shri M. ha:rabcrty, 

retired Section Officer, Accounts, N.F. RaiLways 

Mal igaon 

That the response of the Applicant against the 

imputation of charges shows that all the documents on 

wfich he is placing reliance for his defence are 

available with the N.F. Railway authorIty a± 

Maligaon/Guwahati. It is pertinent to rnention that wide 

letter dated 1124, the 4pplicant brought to the 

notice of the Enquirlr Officer various documents which 

are extremely necessary for the purpose o his defence.. 

The perusal of the letter dated 19.1.2004 shc:s that 

almost all the documents barring one or two are in the 

custody of the N.F. Railray authorities at Maliaon. 

The relevancy of the documents as sought for vide 

letter dtaed 18.4 was explained by the applicant 

vide his letter dated 26.10.04. 

Copies of the letters dated L6.104 and 26.10.4 

is annexed he retith and marked as XLI2 : 

1 
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4.27 That the Applicant attended the preliminary 

hearing at New Delhi on 1B.1.ø and it was at this 

?r-lininary hearing that he itted his uinitte 

stateiuent of defence. In his defence statemnt, the 

pplicant denied all the allegaticrts contained in the 

charge sheet. The nature of the defence statement 

submitted by the Applicant was substantially siailar to 

the case of the Applicant as stated in pare 4.E of this 

axplicatian. In fact s  in all the four disciplinary 

proceedings the defence plea is broadly siiilar. After 

holding the preliminary hearing on 290.24 5  the 

Enquiry Officer had fixed the date for regular hearin 

in the first week of December 20,04 and now the hearing 

is scheduled to be held in the month of February 25.. 

The applicant faced practical difficulties in attending 

to Disciplinary proceadings at d±ffernt places 

4.28 That like other three disciplinary proceedings 

the defence witnesses which the Applicant is likely to 

cite are stationed at a!igaon/u:ahati and/or they are 

tithin the jurisdiction of N.F. Railiay.  

4.29 That it is therefore seen that the subjc-ct matter 

of the enquiry is in regard to an al!eed act Of 

omission or comissicn on the part of the plicant 

which astensibly took place at the headquarter of N.F.. 

Railiay at Maligacn. The maority of the documentary 

c'idence and the witnesses are at tlaligaon. However 

the Enquiry Officer is stationed at New Delhi and she 

has chosen to hold the enquiry at New Delhi to suit her 

0 
rb2  



convenience 

4.30 	That the Applicant cannot have any defence 

counsel at Delhi. His choicE of deferce counsei is 

limited to the present and past Railway emplcyees 

stationed at Haligan, Guwahati. Consequently, the 

Agplicant has engaged a Defence ssistant who happens 

to be the retired Senior Section Oficer, 4ccounts of 

N.F. Railway and is stationed at 	aliaon There are 

practical difficulties for the Applicant and 	his 

defence counsel to go to Delhi in re;ular intervals to: 

defend the case of the pplicant in the discipli:nar 

proceeding in question. 

LM3E DOIED. I22 

4.31 That the meorarithnr of char;e dated 1.903 is ir 

regard to clearance of bills of tlfs. Precision Casting s  

& Engineering Works, Horah for freight charges of VSP 

pig iron. Perusal of the list and nattre of docurnents 

annexEd with the memorandum of charges shows that 

practically afl. the documents an tthich the reliance has 

been placed by the prDsecution are available with the 

!Z.F. Railway authorities at Maligaon. It is also: 

curious to notice that in the list of witnesses., tta2. 

sixteen numbers of Dritnesses: have been cited by the 

prosecution. Out of these sixteen numbers of watnesses 

ten witnesses. are based ir !aligaon/Gu.wahati. One 

witness is based in ?ew Delhi and the reraining fiv 

witnesses are based at Kolkata., 
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432 That as stated earlier, the Applicant could not 

initially file his written statement of defence as the 

relevant documents despite being asked for wwre not 

made available to him It was only after appointment of 

the EnquIry Officer and the Presenting Officer that: 

the Applicant filed his written statement of defence 

The case of the Applicant in his defence statetient was 

similar to his defence statement in other three cases 

The defence plea of the Applicant in a summarised forct 

has already been adverted to in para 46 of the present 

application 

433 That on receipt of the office meorandum of the 

Enquiry Officer dated 51.2254 disclosing her 

intention to hold a preliminary hearing of the case on 

18.12004 at New Delhi, the Applicant on being 

instructed by the Enquiry Officer to engage a Defence 

Assistant, took the services of Shri M. Chakraberty 

retired Sec:tiort Officer, fccounts NF RaiLway, 

tialigeon and Shri M. Chakraborty gave his consent to 

the Disciplinary Authority to act as the Defence 

Assistant of the Applicant 

434 That vide office memorandum dated 512L204, the 

Enquiry Officer had fixed the preliminary hearing on 

1124 at New Delhi The applicant with great 
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difficulty 	attendecj 	the preliminary 	hearing 	on 
1 1i21.. The applica- denied the charges levei1 

against him 	It may be cnentioned here that 	the 

applican was forced to attend the Preliminary hearing 

in view of the threat held out by the Enquiry officer 

of proceedin.g in the matter ex-part 

Copy of the order ,  of Enquiry Off icar date1 

:124 is annexed herewith and marked as 

435 	That the Applicant attended the preliminary 

hearing on 28102004 and he also submitted a letter 

dated 181024 furnishing a list of the documents 

On receipt of the letter dated the Enquiry Officer, as 

is reflected in the order dated 1I2 	(lnnexure- 

4/14) directed the applicant to submit the relevancy of 

the documents as sought for by hini vide his said letter 

dated 	
As directed, the applicant wide his  

letter dated 26104 explained the relevancy of the 

documents sought for by him vide letter dtaed 

Copies 	of 	the 	Applicant 	letters dated 

i24 and 26.104 are annexed herewith and 

marked as: 	XUL1 	L1á 

436 	That the 	Enquiry 	Officer 	vide order dated 
281,.24 took note of 	the Applicant letters dated 

C-,. 
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t1ø..2øø4 & 26.U0.4 and except a fei,.. alL thcument 

,ard 14itnesseS menticd by the pplicant were held to 

be relevant and his prayer for the sae was allced. 

The Enquiry Offier threafer fixed the date for 

regular hearing in ttte first wcck of December 2004. 

Subsequentiv fresh dates have r.cw been f.>:ed fo' 

regular hearing in February 205 

Copy of the order of Enquiry Officer dated 

29.1.244 is anne<ed herc:ith and marked as 

£JLAXUBE=L1Z. 

4.37 That the response of the Applicant against the 

ieputation of charges shows that all the dacuients: on 

which he is placing reliance for his defence are 

available urith the N.F. Railtray authority at: 

ialigaon/i3uwa.ati. As stated earlier, ride letter dated 

1124 the plicant brought to the nctice of the 

Enquiry Off izer vari.ous docurrents t.ih ith are etreme ly 

necess3ry for  the purpose of his defence The perusaL 

of the letter dated shos that almQst al 

the dccunents b arrirt; one or twu ar in the custody of 

the N .F.Raihay authorities at ial±aor. 

4.38 That moreover, the defence tritnesses which the 

pplicant is likely to cite are also stationed at 

Mal iqaon"Guwahati and/ar they are within the 

jurisdiction 'of NI.F. Railaiay. 

439 That it is therefore seen that the subject matter' 
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cf t e enquiry is in regard to an alleged act of 

orrission or commission on the part o te ppliant 

rftich ostensibly took place at the headquarter of N.E. 

Railway at Maligaon. The majority of the documentary 

e-idence and the trithosses are at Maligaon. Th 

Presenting Officer is from Maligaon. Te Defence 

Assistant of the Applicant is also from Maligaon 

However, the Enquiry Officer is statio" .ed at New :elhi 

and she has chosen to hold the enquiry at New fleihi to 

suit her convenience. 

4.40 	That like the earlier memorandum of charges in 

regard to memorandum of charge dated 31.105.03 also he 

cannot have any different counsel based at New Delhi to 

defend in the disciplinary proceeding in question and 

his choice of defence counsel is limited to th present 

and past employees stationed at Guwahati. ccnsquently 

the Applicant has engaged the soriice of a Defence 

Pissistant from Ia?igaon Hoevor.. it is unforttnat 

that the Presenting Officer has been raising cbjec:tion 

about the enagenent of the said Defence Assistant b•' 

the Applicant. 

hp/M'I.•- 	-r 	 .. 	$1 
- 	 . -. .. 

4.41 That the memorandum of charge datUed .11.03 is in 

regard to clearance of bills of tfs. 1arcandy Prasad 

Radha Krishna Prasad Pvt. Ltd. (Ffs. NPRP, M/s. J.D. 

Casting & Forging Pvt. Ltd. (.Is JDCF) 1  11/s. Prakash 

Engineering works (Mis. PEW) and MIs. Beget Casting 

Engineering C.(M: 7s. ECEM for freight charges of VS 

pig iron. Pertisal of the list and nature of docui:ents 

10- 
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annexed 	ith• the 	crandw of cNa.res shos that 

practically all the dccumets on iThich the relance has 

been placed by the prosecutir are available with the 

N.F. Railway authorities at aligaon. 	t is also 

curiotis to notice that in the list of tnisses total 

twenty five nuere of witnesses have been oitod by the 

prosecution. Out of these twenty 4 ive numbers of 

wItnesses fourteen "'Citnesses are based in. 

liaonfGutrahati. Seven r.xitnesss are basted in D'elhi. 

and the remaining four witnesses are based at Kolkata. 

4.42 That as stated earlier, the pplicant could no 

initially -file his written sll alk ensnt of de roe as the 

relevant docuients despite being asked for wre not 

made available to him. It Ii 

the Enquiry Officer end the Presentin- Jfficer that 

tie 4pplicant filed his written statement of defe'nce 

The case of the Aplioant in his defence satetient was 

similar to his defence statement in other three cases 

The defence plea o the Applicant in a sumrtarised form 

has already been adverted to in para 4 of the present 

applicatIon. 

443 That on receipt of the letcr of the Enquiry 

Officer dated 25.8.2ø4 disclosing his intention to 

hold a preliinary hearing of the case at Guwahati urt 

rongly typed as 2.9.204) the Applizant 

duly appeared for preliminary heari.rt on 24.9.2t?i4 and 

or the said date, he nomirtated E.t.De Retiree' 

CEl/HfMaligaort as his flefence qssistartt. The name: of 
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th.e aforesaid Defence Assistz- t !ras a10 appsved b'r 

the competent autnor:ty. Sub euenti'j. the date o 

regular hearing was fixed on 2ath to 30h November 2004 

at Haligaon As stated earlier at the I.- ime of herin 

itself on 292004 the App.ioant submitted his 

provisional defencr stateet which was prep:ara 

rthout perusing the number of relevant dooumerrts wfiich 

tere not supplied to the plicant despite he 

specifically detanded. While sLbtitting h i s defence 

s -t- atement on 24.28 k  the 	p1icant vide fw'rwading 

Letter of the even !ate gave the List o 	additional 

documents which were highly releve:nt for the p rpose of 

pplicarit's defectce. 

	

Copy of the forwarding .ctr of the 	plizan 

dated 249.25ø4 is anneced heret:ith and marked as 

NEBL U1SI 

4.44 That when memorandum of cha-gz dated 5.I1...20ø3 ca:7.  

take within its purview the attcr pevtan:ng to the 

clearance of the bills of four dierznt firms then it 

is difficult ta ttnderstand 55 to rh 	the remaining 

three memorandum o1 charges i'hich deal with 	thE 

clearance of the bills of three separate firms, cannot 

be clubbed into one comprehensive m.srucrarvdum of 

oh arges. 

4.45 That when the Enquiry ffizer Shr± Bi.swas Ca 



side•nt of P.O. Kalyani District !adia West Berr;al 

who has been entrusted with the task =I, hoidin; enuir: 

in recjard to the rn oraridu of charc dated 5  .1.2øø3 

an hold the enquiry at Maligaon there is no -'eason as 

to 	sihy the enquiries in re;ard .o three 	ether 

rremorandum of chares cannot be held at Eui:ahati. 

4.46 That from,  the facts and circumstances, it is clear 

that the Enquiry Officers Smt. PuIT-, -awz Pandey aind Shri 

K.le hitra have chosen to hoLd eruiry at Delhi and 

olkata respectively only to suit their convenience. 

4.47 	That It is seen that the siiilar enquiries 

arising out of the ccmmon cause of acon of similar 

nature L,thich. were co.rered by c-re m7vesti9atic-rl, 	have 

been divided in four different p arte and in 

different places viz. New DeLhi Kolkata and Stwahati. 

These four enquiries are bein; held under three 

different Enquiry Officers at 	DeLhi 	Kolkata and 

Eawahati with two  o the enquires being held at Net. 

Delhi and one each at Kclkata ard 

448 That due to holding of th• 	ur numbers of 

similar enquiries in three different places under, three 

different Enquiry Officers, the Applicant is being 

severely prejudiced. Mcrg he is required to go to two 

dffsren± places viz. Delhi and (clkata ap.nt fron 

attendin; the enqui'y at Guwahati The task of the 

(\pplicant of effecti',ely defending hixse1 has bzome 

st:ill more difficult because there are practicaL 

difficulties in getting such a Deence 4sistnt who 



can iiake hiself available to go to Delhi and Kolkata 

in regular intervals. moreover-. the documentary 

evidence on which the reliance has been placed by th 

Applicant and the witnesses who are lily L. depose in 

his defence are within the jurisdiction of M.F. Railway 

w i t h almost all wF them livin jr aliaor, uwaati. 

The practical difficulties in placing such docmentary 

evidence and production of d- fence itnesses in Kolkats 

and Delhi can well be inod. Under these 

c:ircustances it is well nigh irnpssible for the 

4pplicant to properly defend his case and due to this 

he is facing serious prejudice. 

4.49 That neither the administrative convenience nor 

the public interest can justify holding of four nuebers 

of similar enquiries in three different place-s under 

three different Enquiry Officers. Even the 

administrative convenience and the public intenest 

denands that one comprehensive disciplinary pceedin 

inclusive of all the oNares be held at one place 

preferably at Suwahati under OnE Enquiry Officer so 

that justice can be done. This would also aroid the 

possibility of different Enquiry Officers arr.ving at 

conflicting findings t1oreover, one Enquiry Officer 

holding such a coprehensive enquiry would be in a far 

better position to take a coretensive and broader 

view of the issues immived. Hence the fair play and 

!tstice demands that all the four separate meroranduins: 

of charges be clubbed into one and one comprehensive 

memorandum of charges be p - epared and one common 
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disciplinary procedin; be held at NaLigacxn 3 	Lahati 

under onz Enr.uiry Officer.  

4.50 That till August 200-3 1  only two murarrdun 	cf 

charges were issued and in pursuance thereof, twc 

different Enquiry Officers were appcii tho intended 

to hold disciplinary proceedings in two d:ifferent 

places When the Applicant started facir; practical 

thffieulties in attending tc two nuiers of similar 

enquiries in two different places under tw different 

Enquiry Officers he vide his 3etter No 

4R/DffSCf2ø3 dated 21f2312F203 requested the 

lisciplinary Authority for p repation tf one 

mprehensive charS2 sheet ircLdng the char;es ot all 

the &ae sheets issued agaiflst him In suppor± c 

his contentions s  the Applicant paced reliance on the 

instructions issued under Railay Servants (Dciplir.e 

&. AppeaU Rules, 196B.. 

Copy of the App.icants letter dated 112..213øi! 

is annexed hererith and , ar*ed as AXUE=12g.. 

At 51 	That the Disciplinary 	thcr±ty vide letter 

dated 19f2.22ø4 re,ectcd the prayer of the Applicant 

stating that Vigilance Officer/Engineering in 	h i s 

Letter dated 132.24 has stated that the relevant 

instructions issued under Rule 9 o Discipline & Appeal 

Ples, 1966 dces not say anything regarding clubbing c 

cases In support of the a -40remaid q  Disciplinary 

1cutho?rity also enclosed Part-I') 1  PuI.e 	of the Railway 

.... 	 .... 



Servants flis pure & ippeal 	lac k 	6B. 

Copy of the letter of te Di iplinary 	thoit 

dated 191'2 22ø4 wi th the ericloure is anrre<ed 

ereskjith and nar - ed as 

4.52 	That 	the applicant in 	response 	to 	the 

cornmunicatio dated 19120 2 E4, again 'ridc letter datei 

2234 requested the Disciplinary Authority 	foT' 

preparation of one comprehensive charge sheet 

incorporating aLl the charges of four disz:iplmnary 

procdins In support of his case the Applicant. 

referred to the instructc -rs 	orpor ted .n W.F,  

9ilays Vigilance Bulletin published in 	epteber 

202 Ussue 14o. ZY4) under headirr. '-f-arr. -ing of charg 

sheet In the aforesaid letter 1  the Applicant also 

tried to clarify the doubts ir.,  the aiind of the 

isciplinary Authority in regard to clubbing f cases 

as expressed by the Disciplinary Attharity in its 

letter dated 1912 224. with the letter dated 

23..2øQc4, the Applicant also enclosed the relevant 

instructions of the Vigilance Bulletin published ir -r 

September 2002 

copy of the pplicant's latter dated 223.204 is 

anneed hervviiVn and marl:ed as 	EXBEcL21. 

4.53 That hoever the letter of the Applicant dated 

did not yield any resçonsa. The difficulties 

the Appl.cant continued unabated and he started 

-tcgiving letters from three different Enquiry !ficer 

holding enquiries in three di 	rent places in regard 



A'V 

to similar set of charges. 	iriding, the task 	of 

attending these proceedings eNtremaly diit the 

fgplicant subaitted the compriertsive representation 

dated 11.205 wherein he exp1aied in detail :ebout the 

similarity of the charges aof raised the issues of 

public interest s  administrative convenience and also 

the preudice being caused to the pp!icant. It was 

contended by the f-kpplicant thet if the mprchervsive 

eNare sheet is prepared Inc 'iIng all the charges and 

such a plinary prceedir; is held in on:e p lace 

under one Enquiry 2fficer 1  ther the saie would not onLj 

be in public interest, bt would aTLso be 

administratively 	convenient for 	the 	Disciplinar'r 

uthority. It was abc contended by the Applicant that 

holding of the siniLar enqu -_E ri2s, in three different 

places under three different Enquiry Officers 'vuld 

severely predicc the Applicart in properly defending 

himself and the sane would also give rise to the 

possibilities of Enquiry Cficers arriving at 

conflicting findings. 

	

Copy of the representation 	subze±tted by the 

	

ApplIcant dated I.I2Ø 	is 	need 	rciIth and 

iarksd as 

4.54 That 	the copy of the representa±ion 	dated 

was alsr submitted by the plizant to the 

three different Enquiry Officers vide fcrarding letter 

dated 1.ø5 with the request that penin; 

consideration of the representaticn 	the 	further 

C7' 



enquiry with rega-d to the charge inemno under reference 

be kept in abeyance 

Copy of one such letter dated 1.1.2 1005 is annexed 

herewith and nared as EE23. 

4..5E That hoiever, all the tee Enquiry ffioers have 

refused T.--o pay heed to the entheaties of the plfeant 

and all the f rdi fferent enquiries against the 

AplI.cant in th different places under three 

different Enquiry Officers are no ecntining on 

various dates. Being faced with this piquant s:ituation 

and left with no other alternative, the Ap;plizant has 

ecame before this Hon'ble Tribunal for the ends of 

justice 

4.56 That the Applicant files this appLication bona.fide

for securing the ends of justice. 

aROMD EOR HELIJEE' W..LItt LEL F-ROV152225  

Because 	uTon the charges are siilar based on 

similar facts and similar, set cf documentary evidence. 

then there is no rationale in framn; of four different 

ciarge sheets leading to holding of four different 

enquiries in three different pLaces under three 

different Enquiry Officers. Holding of enquiries in 

such manner osauld only gicie rise to the possibilities 

of three different Enquiry Officers arriving at 

conflicting findings. 

1 Because holding of four different enquiries on 

sirnilar chars in three different places under three 



-y 

d:fferent Enquiry Officers has scrlouoly prejudiced the 

pplicant as he is unable to enae th defence counsel 

in places like Kolkata and Delhi. It is also difficult 

for the Applicant to take witnesses in his favour froi 

Suwahati to Delhi and (olkata. 

T 	Because 	franing of oor.prehensie charje sheet 

including the char;es of four nb f memorandurs of 

charges for the pu'pose of h=1ding one comprehen:sive 

disciplinary proceeding in orz place under one Enquiry 

Officer is in nfcrmity ith the ins 4tructione 

incorporated in Railzay VI;ilartce &dlstin published in 

Septernber 2i2. By preparing four :ifferent chargr 

sheets in regard to similar matter s  the official 

Respondents are acting in contravention of their ow-n 

e:-.-ecutive instructions.. 

Because ne:ther the adinistrat:ve c.venence 

nor,  the public interest can estify holding of four 

numbers of si.uilar nquiries in. three different places 

uricfer three different Enquiry Oficers. Even the 

administrative eonverence and the public interee 

demands that one comprehensive disciplinary proceeding 

inclusive of all the charges be held at one place 

preferably at GLn':ahati under one Enquiry Officer so 

that justice car, be done. This tould also avoid the 

possibility of different Enquiry Officers arriving at 

conflicting findings Noreo\'er, one Enquiry Officer 

IdIng such a comprehensive enquiry would be in a far 

better position to take a comprehensive and broader 

view of the issues involved. Hence the fair play and 

7 



justice demands that all the four 	par 

of charges br. cl±bed into ons and one campT'eheT5iV 

ernaranduii f char; 	be 	reared and one commor 

disciplinarY procecding be held at a1igacn 	uwatiat 

under one Enquiry Oficer. 

Because holding of four different enqu:iries in 

three di - ferent places u tder three different Enqtiry' 

Officers in r2rd to saffin matter is urYair and 

rbj rary  and violates the Ap p licant's fundame:ntal 

right under Article 14 of the Constitutin 

/ 
-I 

6. 12LIOI-LE QE IREMMIEa EKUAUE!EU 

That in the present oase . no other adeç;uats 

alternative remedy is available to the Applicant under. 

'aw. 

7 MIIERS M21 EEEIL ELLE 2 EIUCINE BEEME £Ni 
QIHER LQUBI .L 

The Applicant further declares that no OthEr 

application, writ petition or suit in respect of the 

subject rnatter of the instant appl.cation is f led 

before any other Court, Authority or any other Benzh of 

the Hon'ble Tribunal nor any such application, rrit. 

petition or suit is pedin beore any of them 

. RELIF-ES SQL I ER 

uasb and set aside the memorandum of charg,es dated 

13823 	13.92003 l9.23 and 	1120 

(Annexures—Af Af2, A!3 and A!4 rpectivsly) 

Direct the Res?ondents to prepare one zomprhensie 



car;e street incLufve f aU t 	chare s frmed 

under the nenora;idurn of charges dated 18.2S253, 

I.8.23 %  1B.23 and 1203 an to rc1d ore 

cornprehersive vnquiry under onr En:uir' OfFccr at 

Pas 	sucit other. Qrder/or'fcrs as may be decied fi': 

and prup'r under the iacti and Irums:ances of the 

c.se. 

Award cast of the app1icaion... 

in 'Whe facts  amd circum--stances of the case s  the 

p11carFt 	prayc 	tat pedin 	dspsa1 	uf 	t h e 

app1atun! 	the enuries aathst the 	p1iant 

pursuant to the meoradum dated I32003 	1.8.2003. 

92i3 and 5.11..2ø3 be kept in aeyarice. 

The Ap?iciation is filed throwh Advocate.. 

EI1tULftS CE I15 1iLOJ. - 

( 	I.P.O. Nc. 	?c* 
Cii) Date' 	 114 

i.i) Paab1e at 

LSI E 	LS 

is stated in the Index 
Yicatio- 



B I E 1. Q E' I 1 Q 

l 	Sri Anil Kumar Sarkar, aqed about 50 years 

applicant in the accompanyinq application, presently 

resident of Maliaon, Guwahati in the district of 

Kamrup, do hereby solemnly afirm and verify that the 

statements made in. " paragraphs 

are t:Lt 

to my knowledge ; those qad. in pariqraphs 

_k:i2_ 	_ 	 '_ 
Ll 

_L 	 are true to my informatior 

deri,ed from records and the vests are my humble 

submissions befor6 the Honhle Tribur1al I have not 

suppressed any material facts 

- 	 • 

And I sign this ver.ficationon this the 29 th day 

of January, 205, 

' 

( 

) 	
7L 
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'Ihe undersied l)1opose() to ]uld an i .nlui anst 	A • K . Sa r1l r, 

AA DF/ lklc  Puh 9 f iI P i1w Sc; o -- 

Rules. 1 968. The subsianco of the bnPuQ(!T.:i of ,  misconduct or mi'hc nim H1 1' icci ( 

which the inquiry is pmposcd to he held. in set out in the enciocd statement of m tiJcs 

cliarp.e (AnncXW'C -I). A statonicili v C npiIt;1tiuI1S of misconduct u JilfSlleha vnur 

11)O'1Of each 	tica1c of charge is en3oscd (Aniicxurc - .[). A list n 	. 	-, 

mid a hci of wltiicssCs by whom, the articles of charge mc propned to he sustatica I ;u c 

alo coelosd (Anne.xure - IU & IV). 

2. Shri. A.K.Sarkar, the, then 	 so 

inspect and take cxtrac fioni the documents mentmouecl in the enclosed list of documents 

(A li t) ex U r '~--Ilf) at an lime du mg office i1ours 	dhi i Icu d 	ol my6p t of  Ups 

4emocandum. For this l)t;iPoc ho should contact 	undeSjed -.......... 

ahvay, nia1ig:ion iiuncdaiely on reccipi of lEns I\.fc1;stncit!ni 

Sri A • K. Sarkar, 	is i u;ticr inlbrmcd that to m.n if lc 

take the assistance of any other Railway sci';int (who satisfIes the 'c( ;'COicOS O C 

9(13) of flue Railway servants (Disciptine & Appeal) Rules, l96i ii nspce!ing the 

documents md assisting limi in prcscnuflg his case befiuie' thc J.nqwrng Anlhorily in the 

event of an oral inqu.ity being heki. Fm' ti us 	he should 	-. -. 	 . . .... - 

on n oidci of p eIcicncc Beloic nomth lnIL thc 	i  

hr1A.K.Sar 	should obtain an undctialing from IJIC 110fliulCC(5) that 

he(iliey) is (ale) wilting to aSS!St him during the disciplinary proceedings. The undol{:long 

should also coiitiii the part'icuIai of other cscs if any, in  

already undertaken to assist and the undeuiaiing should ho furnished tO the undc signed 

along with the nomination. 

the Lhen 

Certified to be true opy 

(J. Furkayastha) 
AQvoccjte 
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Shri A.K. Sarkar, the t1jer 2AAO/CS now DE/114Y 
4 	 t 	k diictcd 1<) submit to ihc undersigned a 
vrUCn slatc;rcnl 01 , 111S dck.nc.c v 	i:n d,vs Jr receipt of this Memorandum, ifhe does 

not desire to flspeC1 any (10CUfl1(if 	tL 	pa ahoti of his defence and within ten days 
after COfllpICti(Mi ol iIlsj)ee(iofl 01 	. 	 Iffic desires to inspect documcnisand also- 

(a) ii, state whether he vislis to l... Lerd in person; and 

(h) to furnish the nmcs and addresses olihe witnesses, ifam, whom he wishes to 
eafi in support of his defence. 

.5. 	' ........................................is irifonned:t.hat an inquiiy wilibe held only in 
respect oJiiosc atiieies of charge as are not admiticd. lie should, therefore,, specifically 
admit or dciiv each ailicle of cha;gL 

 - Shri A • K. Sa rka r 	is further informed that if lie does not submit 
his written statement of defèncewilhin the period specified in para 4 or.cloesnot appear in 
person bëfort the Inquiring Authotity or otheiwise fails or tefuses to com1y with th e  
provisions of Rule 9 of the Railway serv;nls (Discipline & Appeal) Rules,' 1968, or the 
ordc/ dircctiqns issued in pursuance of tiie said nile, the Inquiring Authority may hold in 
the Tnquii., ex pane. ' 

Shri A.K. Sarkar 
. TI he allcnhion of 	' 	 is invited to Rule 20 of 

Ille Railway cc 'OoS (conduct) R uks, 1960 undu luh no Railway Servant shall bring or 
'itkrnpt to bnn any political oi other mIlucnce 10 heu upon any superior authonty to 
fiwth'ii his'tncrests in rcspct of maUci pethuung to his scrvicc undet the Govern nt If 
any representation is received on his bchilf from another peron in respect of any matter 
dealt withia these proceedmgs it will l)C plCsumLd that 5(• SarkEir is  

avare cii such repicsentatlon and that it Ii is been made at his instance and action will be 
taken ag1nst hun for violation of Ruk 10 ollhe Raiiwa Services (Conduct) Rules, 1966 

8 	The rcc.cipt of this Mcmorand..un may he acknowledged 
a 

Ench- Annc\ures- 111, in, & iv 

( VIPAN NANIA ) 
Gene ra 1 Manager 

On 

ShniSmt S1iriAK._Sarkr, 
A 	 j;'BNY 

(Through DBM/RIIYj 

ified t , ue2y 

(i. Purkiyastha) 
AL VUC 1 
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Annexure-1 

Article of Charge framed aQainst Shri A.K.Sarkar, Divisional Finance 
Manager, N.F. Railway, Rangiva 

That Shn A.K.Sarkar, while functioning as Asstt. Acctts. Officer in CSA 
(Bills) in the office of the FA&CAO (Open Line), N.F.Railway during 1994 
committed gross misconduct in the matter of checking and passing the bills of 
M/S.Calcutta Iron & Engineering Co. Ltd., Calcutta in respect of the Railway 
Board's Contract No.Track-1 /21/91/0101/7/50708 dated 15.7.91 for manufacture 
and supply of Cast Iron Sleeper Plates (CISPs) to N.F.Railway and other 
Railways in as much as; 

Article-I 

Shn A.K.Sarkar failed to properly check the bills of M/S.Calcutta Iron & 
Engineering Co. Ltd., Calcutta for freight charges on VSP pig iron as announced 
by the Railway Board, passed the same and also issued payment cheque for the 
whole quantityof 7,352.099 MT of C.l.S.Ps as claimed by the said firm, despite 
the fact that M/S.CalcuttaIron & Engineering Co. was entitled to freight charges 
for allocated quantity of 3492.000 MTs of pig iron on VSP though the firm 
produced Xerox copies of voucherslinvoices for purchase of 5038.50 MT of pig 
iron from vSP,.: whióh resulted into wrongful loss of. Rs.28,17,872.27 to 
N.F.Railway and corresponding wrongful gain to M/S.Calcutta Iron & Engineering 
Co. Ltd. 

Thus Shri A.K.Sarkar by his above said acts of omission and commission 
committed gross misconduct and failed to maintain absolute integrity, devotion to 
duty andacted ir a manner unbecoming of public servant causing wrongful loss 
of Rs 28,17,872 27 to N F Railway in contravention of the provisions of Rule 3(1) 
(i), (ii) and (iii) of Railway Service (Con duct) Rules, 1966. 

(Vipan Nanda) 
General Manager 
N.F.Railway, Maligaon 

cified to be true copy 

(3. Puckayastha) 
Advocute 



Annexure-1 I 

Statement of imputation against Shri A..K.Sarkar, Divisional 
Finance Manager, NF Railway, Rangiya. 

That Shn A.K.Sarkar was posted and functioning as Asstt. Acctts. Officer 
in CSA(Bifls) in the office of the FA&CAO, Open Line, N.F. Railway, Maligaon 
during 1994 to December,1995, as such his main duties and responsibilities were 
to check the bills daimed by the various contractors in terms of the conditions of 
the contract with the relevant papers and after satisfying the entitlement of such 
claim and also to pass such bills. 

That the Railway Board, under the approval of the then Railway Minister 
issued counter offer to different parties including M/S.Calcutta Iron & Engineering 
Co. Ltd., vide No.Track-1/21190/0101/7/Policy dated 06.06.91, vide which the 
firm was ordered to supply 6875 tons of CISPsat the rates mentioned therein. 
The aforesaid offer wds nowever,' revised by the railways vide No Track-
1/21/91/0101/7/50708 dt. 21.04.93 (tiy increasing me quantity to be supplied 
from 687MIto....8938 tons) Out of this increased quantity, the party was to 
supply 4011 tons ofCiSP to N.F.Railwav 293 tonsitQJ1ELQ) & 1108 tons to 
NF(CON) and for manufactunng ana suppiy or tne aforesaid quantities of dSP 
M/S.Calcutta Iron & Engineering Co. was allotted 3492 Tonns of pig iron on VSP 
Stockyard, 565 MT pig iron on SAIL and 5109 Tonns on IISCO by the Railway 
Board]. 

That MIS.Calcutta iron & Engineering Company, against the aforesaid 
allocated quantity lifted 5038 r.0 MT oig iron from VSP against various invoices 
i.e., lifted 1546.51 Miof pig iron,more than the allocated quantity, from VSP. 
The firm was entitled to get: benefit of escalation/freight as declared by- the 
Railway Board, Inrespect of VSP pig iron etc. only in respect of the quantity lifted 
by them limited upto the allocat&J quantfty arid not more than th?t 

That the price of pig irOn was controlled by JPC earlier and the JPC was, 
• however, dissolved we.f. 16/17.01.92 and thereafter the price of pig iron ws 

trxed by the respective steel, plant. As per Special Condition of Contract item 
No.6-1(A), it was stipulated that "If the price of pig iron is increased/decreased by 
the JPC during the currency, of the contract, the contract price per ton of CISPs 
shall be increased/decreased by an amount equal to,the vanation in the pnces " 

(Vipan Nanda) 
General Manager 
N.F.Railway, Maligaon 

(tifJfd to be true copy 

(J. Purkayastha) 



It was also stipulates that this variations in the price of CISPs will apply only to 
dSP, inspected after 15 days from the date of revised price of pig iron comes 
into effect. The sleepr plates .manufactured bfM/S.Calcutta Iron & Engineering 
Co. (MIS. CIEC) to be supplied to the Railways was to be inspected by M/S. 
RiTES, as per Clause 4 of Railway Board's special condition of contract. The 
payment of escalation, if any, depended on the date of inspection, as mentioned 
above. The material manufactured by the accused firm, to be supplied against 
the order in' question was inspected by MIS. RITES on different dates and 
covenng inspection certificate issued After inspection, the accused firm supplied 
the following quantities to different Railways as shown below:- 

1300 MT = Northern Railway (Open Line) 
2647 MT = Northern Railway (Construction) 
1280 MT 	= North East Rly. (Construction) 
1108. MT = N.F.Railway 	(Construction) 
603MT. N.F.Railway 	(Open Line) 

Total 8938.000 MT 

That the firm M/S.Caicutta iron & Engineering Co. Ltd., claimed and 
received the payment for the above supplied rightly from the RIys concerned 
through different bills. The VSP increased the price ot pig iron vide letter VSP 
Price Circular No:92/93-02 dt. 2.6.02 w.e.f. midnight of 131,19.5.92. Pursuant to 
this, the Railway' Board; vide No.1 rack/21/92/010317 dt. 15.7.93, allowed the 
increase :in'the freight charges to the extent of Rs.730/- or actual paid, whichever 
was less, in ;respect of C.I.Sleeper plates manufactured out of pig iron, 
purchased from VSP after 18-19/05/92, subject to production of vouchers by the 
parties concerned, in support of the Claim, in proof of purchase of pig iron from 
VSP, 'during the relevant period. 

That MIS. Calcutta Iron & Engineering Co. Ltd., in view of the above 
circular, allowing the increase in VSP pig iron, the accused firm, claimed the 
freight charges, vide different bills, mentioned below:- 

(Vipan Nanda) 
General Manager 
N.F.Railway, Maligaon 

certiaed to be true copy 

(I, Purkayastha) 
Advocate 

..'. '.-. 	-' . f.. 	..... 



Si 
No 

Bill No.& date Increased 
rate per 
MT 

Quantity 

claimed  

Amount 
claimed 	(in 
Rs.) 

Amount 
passed 	(in 
Rs.) 

1 361/93-94 dt 24.1.94 Rs.610/- 897.36 5,69,279/- 4,58,225/- 
2 j 361A193-94dt. 24.1.94 .Rs.610/- 1,101.764 6,98,959/- 561509/- 
3 267/93-94 	dt. 5.8.94 Rs.730/- 107 81 ,236/- 22003/- 
4 268/93-94 	dt. 5.8.94 Rs.730/- 52.89 - 	 40,153/- 3268/- 
5 269/93-94dt.5.8.94 Rs.730/- 1,278.38/- 9,70,545/- 933216/-p 
6 270/93-94 	dt. 5. 8.94 Rs.730/- 261.08 198,214.21 190,590.59 
7 271/93-94_dt.5.8.94 Rs.730/- 1,437.2 109,120.18 1,049,154/- 
8 272/93-94dt.5.8.94 Rs.7301- 94925 720,673.6 692,955.42 
9 401/93-94dt.24.2.94 1 	Rs.730/-j 1,267.181 9,62,040/- 925038/- 

 7,352.099 5,332,219.99 48,35,959/- 

That M/S.Calcutta Iron & Engineering Co. claimd the freight charges for 
7352.099 MTof CISPS vide the said bills supplied to, above said Railways from 
the N.F.Raiiwày. As stipUlated in the terms and conditions of the contradt stated 
above and also clanfied by the Railway Board, Shri A. K. Sajequued to 
check the biIlspfperiy Ponofonginal voucher showing purchase of pig 
iron from VSP was the pre condition for aflowing above said bills @Rs.730/- per 
MT of the pig iron purchased from the VSP. 

That said M/S.Catcutta Iron & Engineering Co. had produced Xerox 
copies of invoices as proof of purchase of only 03.590 MT Piq Iron from VSP 
as against this said SM A.K.Sarkar passea tne above saia bills darning treight 
charges . for 7352.099 MT of C. l.Sleepr Plates and the amount so passed was 
paid to MIS.Caltttta lion & Engineering Co. by Shri A.K. Sarkar. 

9 	That the amounts against the bills in question were paid to MIS Calcutta 
Iron & Engineering 'Co. vide consolidated cheque No.051427 dt. 28.1.94 for 
Rs. 18,18,870/-, 051429 dt. 311.94 for Rs.6,22051/- and 066627 dt. 11.8.94 for 
Rs.44,55,023/- amounting to Rs.68,95,944/- including payment against other bills 
also in addition to the aforesaid nine disputed bills. 

That the said firm was having it's two A/cs. i.e. 2/291 and 22 respectively 
in SBI Bagn Market Branch and lOB India Exchange Place, Kolkata and the 
cheques so received were claimed through these A/cs. 

That M/S.Calcutta Iron & Engineering Co. was entitled to freight charges 
for allocated quantity of 3492.000 MTs on VSP only but the firm had produced 
Xerox copies of vouchers/invoices for 5038.50 MT of pig iron purchased from 
vSp. 	 . 

(Vipan Nanda) 
General Mariager 
N.F.Railway, Maligaon 

irtified to be r.&e copy 

(J. Purkayastha) 
Av.cate 

0 



0 

That said Shri A.K.Sarkar failed to maintain devotion to duty and absolute 

integrity and acted in a manner unbecoming of public servant and passed and 
paid to the firm's above said bills, in gross violation of the instructions and also 
made payments for a quantity of 7,352.099 MT which resulted into wrongful loss 

of RS.28,17,872.27 
to NF Railway and corresponding wrongfUl gain to 

M/S.CalcUtta Iron & Engineering Co.Ltd. 

Thus Shn A.K.Sarkar, due to his acts of above said omission and 
commission, committed gross misconduct and violated provisions of Rule 3(l) (i), 
(ii) and (iii) of Railway Service (Conduct) Rules, 1966. 

(Vipan Nanda) 
General Manager 
N. F.RailWaY, MaligaOfl 

Ccrtfficcl to be true copy 

c 
(J. Purkayástha) 

.dyQcate 

Im 



An nexu re-Ill 

CALENDAR OF DOCUMENTARY EVIDENCE 

SI. Name of the documents Gist of the documents Proved by 
No.  
1 FIR in RC.8(A) I 2000 - SHG This will prove the allegations upon PW-16 

which the investigation was carried 
out.  

2 Railway 	Board's 	Tender 	File This 	will 	prove 	the 	issue 	of 	Limited PW-1, 
No.TRACK-1/21/0/0101f7IPoIicy Tender No.Track-16 of 1990 to 	the PW-1 1, 
(Tender) relating to Tender No.Track established 	C.I. 	Sleeper 	manufactures 
16 of 1990 for procurement of C.I. including M/s Calcutta Iron & Engineering 
Sleeper plates for the year 1991-92 & Co. for manufacture and supply of CST-9 
1992-93.. Sleeper plates for 1991-92 & 1992-93. 

This 	will 	also 	prove 	the 	comparative 
MR No.612001 (71) charts, Minutes of the Tender Committee 
Pages NIP-I to 524 to 37 dld.12,3.91 	and 	final, approval 	by 	the 
CIP-28-44 Minister of Railway and the counter offer 

made to the manufacturers including the 
said firm.  

3 Letter No.Track/21/91/011217 dt.29.5:92 These documents will prove the issue of PW-1, 
MR No6I200i '(71) Pig Irons allocation orders on VSP & 

IISCO against the contracts of Tender 
PW-1 1, 
PW-8 4 Letter No.Track/2 1t91/0112/7 dL12.2.92 

MR No.612001 (71) No.Track-16 of 1990 to M/s Calcutta Iron 
& Engineering Co. 	Which will further 5 Letter N6:Track/2 1/91/0112/7 dL.6.92 

MRNp6I2001 (71) Page No.55 prove that the firm claimed freight and 
difference 	in. IISCO 	rates 	as 	alleged 6 Letter No:Track/2 1/91/01 2/7 dt2.6.92 

MR No6I20O1 (71) Page No.59 which 	was 	adequetly 	covered 	by 
allocaion letters issued by the Railway 7 Leuer NoTrack121/91/0112/7 dt.13.8.92 

MR No.612001 (71) Page No.106 Board. 
Pig 	Iron' 	Allocaon 	File 8 Letter No.Tracid21/91/01  12/7 dt.28.10.92 

MRNo6/2O0i (71)Page No. 193 No.TrackI21/91/01129. 	MR 	No.6/2001 
(70) 9 LetterNôTrackf21/91/O112fl dt.24.12.92 

MR No.612001 (71) Page No.257 

Pig 	Iron 	Allocation 	File 10 Letter] oTrack/21/9I/O1 12/7 dtl9.1.93: 
MR No 6/2001 (71)PageNo 279 Nolrack-1/21/921011217 MR No 6/2001 

1 11 Letter NoTrack/2 1/9110112/7 dt.20. 1.93 ' MR No.612001 (71) Pae 1i6.284 
12 Letter No.TrackJ21/91/01 12/7 dt.24.7.91 

MR No.17/2001(1) Page No69  
13 Demand Registration form for pig , PW- 1, 

iron with.VSP Calcutta on 
9.8.1991 	r. PW-11,P 
MR No 17/2001(1) Page No 70,71  W-7&8 

14 Money Rceipt 	 ' PW-1 
14p.M1ktgJ1&SfrvJ1 57 dti1 .5.92 

Certified to be true copy 	 Vipan Nanda, GM 
N.F.Railway, Maligaon 

(J. Purkayastha) 
.AVOcdte 



Pw- 11 ,P 
W-7&8 

Pw- I 

PW-1 1 ,P 
W-7&8 
Pw-1 

PW-ll,P 
W-7&8 
PW- 1 

Pw- 11 ,P 
W-7&8 
PW-1 

Pw- 11 ,P 
W-7&8 
pw-1 

I PW-•1 I ,P 
W-7&8P 

Tj~s_  PW-2 to 5 
of the CISPs by RITES which were PW-1 I 
after 1.4.92 and as such the material 
manufactured 	and 	supplied 	were 
entitled to escalation for freight and 
freight separately 	announced vide 
letter dated 15.7.1993 

This will prove that apart from escal7
waspW-2, freight @Rs.7301- on VSP pig iron

allowed after19.5.1992 	 , 8 

This will prove that escalation of Rs.641- PW- 1, 
per MT on order placed on 100% own PW-2, 
material basis and Rs.34I- per MT on PW-ll, 
order placed on 50% C.l.Scrap basis was PW-8. 
allowed for pig iron purchased from VSP 

f- ~14 
	 4~ 

15 

16 

17 

I 

18 

1-9 

21 

22 

for Rs. 15,89,943/- for 332 MT pig 
iron 
MRNo.17/200l(i) Page No.73 
Delivery order 110. 

MktgIl&SIDO/219 dated 1 1.5.92 
MR No.17/2001(l) PageNo.74 

Money 	 Receipt 
No.MktgJl&S/MR/1 05 dt.29.4.92 
for Rs.15,93,648/- for pig iron 
MR No.17/2001(l) Page No.75 
Delivery 	order 	no. 
MktWI&SIDO/67 dated 29.4.92 
for 100.00 MT pig iron 
MR No.17/2001 (I) Page No.76 
Money 	 Receipt 
No.Mktg./.[&SIMR/l 05 dt.23 .4.92 
for Rs. 15,93,648/- for pig iron 
MR No.17/2001(l) Page No.79 
Delivery 	order 	no. 
Mktg/I&S/DO/67 dated 23.4.92 

•for 300.00 MT pig iron 
MR No.17/200l(l) Page No.80 
RITES Inspection reports original 
in respect of material supplied to 
NF/OL 	and 	dtpiicates 	/ 
photocopies in respect of matenal 
supplied to other Railways 
MR No 17/2001(1) Pages 29, 30, 
45, 4649, 56 to 59,61 to 64, 74 to 
77,.79 1to82,86 to 88,,90 to 93, 97 
98,i0i10J12 to 115, 121, 145 
to 52;A 66168, 194 to 214, 217, 
233Ith258, 26446 273;292. to 296, 
300 to 304 ,439&440 
Price Escalation Circular of VSP No. 
Track/21/92/0103/7 	dtd.15.7.93 
avaNable. 	in 	::..file, 
TrackI2119210103T7IPt9 r01(69) at Page No.94

on Circuar of IISCO No. 
0iO3/7± dtd.26.3.93 

in file No. 
/01 03/7/Pig
01 (69)at Page No.92 

G;eztified to7ppy 

(J. Pu.rkayastha) . 

Advocte 

Vipan Nanda 
General Manager 
NF Railway, Maligaon 



r11  

23 

24 

25 

26 

27 

28 

29 

30 

31 

32 

1 duringthe period from 1.4.1992 to 
17118.5.1992 due to increase in the 

frei htof I iron 
,iuntitV and 

Contract No.Track-1/21191/0101' 7/ This will prove the ouu Mu•s'J 

50708 dt. 16. 7.1991 in favour of M/s. terms and condition of the contract. 

Calcutta Iron & Engineering Co. 
MR No.1712001 I a es I to 9 
Letter .No.Track1/21/9hIOlO 	

7/ This will prove the ordered quantity and 

50708 dt. 21 AprIl 1993 in favour of terms and condition of the contract. 

M/s. Calcutta !1rOfl & Engineering Co. 
MR No.1712010 I i  2j Pa e No.185 

AB 
 

no..CS/,100/471 dated 29.3.93 These will prove the claim and 
in respect of finn's bill vide which payment of escalation on account of 
escalaton on account of freight freght on quantity of CISPs supplied i  

(Rs63I- / R.s.341- was claimed, 	after 19.5 .92 ® Bs.63/- or Rs.34I 
- - -2 
	

-do- 
CS1100150 datea 

in respect of finn's bill vide which 
escalatiofl.Ofl accoulit of freight 
@RS631- / R.s.34/- was claimed. 
AB iio CS/1001499 dated 16.8.93 
in respect of finn's bill vide which 
escalation on account of freight 
@Rs63/-  / Bs..34/- was claimed. 
AB no. CS/100/588 dated 7.9.93. 
in respect of firm's bill vide which 
escalation on account of freight 
@R5631 / Rs.34/- was  claimed. 

AB no. CS/1001504 dated 16.8.93 
in respect of firm's bill vide which 
escalationOn account of freight 
@Rs63/- 1 Rs.341- was claimed. 
AB no. CSIIOO/501 dated 16.8.93 
in respect of firm's bill vide which 
escalaiofl on account of freight 
@Rs63/" I Rs.341- was claimed. 
AB no. çs11001497 dated 16.8.93 
in respect of fain's bill vid which 
escalation on account of freight 
@Rs63 / R04/wa.s.cla1m 
AB no: CS/100/500 dated 16.8.93 
in respect of firm's bill vide which 
escalatic)110fl account of freight 
@R.s63/- I Rs34/ :  was claimed. 

• A.Bo;cs'l90I.2QO dated 27.1.94 
in respect of finn's bill vide which 

-do- 

-do- 

-do- 

-do- 

-do- 

-do- 

pw-1,Pw-, 
PW-6,PW'1 0 

pW-1, PW-2, 
pW6,PW-l0 

- PW-11 

pW-11 

pW-1l 

pW-1 I 

pW-1 I 

pW-l1 

5 

quantity for which the accused firm PW-1 I 

Gti.fied to be true copy 

(le Pu.ckyastha) 
Advcte 	•.' 

Vipan Nanda 
General Manager 
NE Railway, Maligaon 



8 

34 

35 

- 

due to increase in - freight price of pig iron owing  Lu uvs'" 

@Rs610i' 	or Rs.730/- was freight. 

claimed. 
ABno. CS/10011201 

dated 27.1.94 Also that recovery was made for the 
in respect of firm's bill vide which amount paid earlier at the rate of 
increase in the price of pig iron Rs.631- or Rs341- vide these bills by 

due to increase in freight the accused Govt. Servant. 

@Rs610i- or Rs.7301- was 

claimed. 
AB in. CS/i00/1333 dated 24.2.94 Also that no CST 	

was allowed 

- 	 frm' c bill vide which by the accused Govt. Servant 

W to 5 
PW-11 

PW-2 to 5 
Pw- 11 

 respuc 
I increase in the price of pig iron 
due to increase in freight I 
@RS6101 or Rs.730/- was 
claimed. 
1T S/i®! 	ated 10.8.94 

I in respect of finn's bill vide which 
I increase in' the price of pig iron 
due to increase in freight 

I Rs61O/- or Rs.73.O/- was 

I clainied. 
27.1.94 

I in respect of firm's bill vide which 
increase in the price of pig iron 
due to increase in freight 
@Rs610/- or Rs.730/- was 
claimed. 
AB no. CS/1001397 dated 10.8.94 
in respect of firm's bill vide which 
increase in the price of pig iron 
clue to increase in freight 
AB no. CS/1001396 dated 10.8.94 
in respect Qf firm's bill vide which 
increase in the price of pig iron 
due to increase in freight @R5610 
AB no CSI100/395 dated 10.8.94 
in respect of firm's bill viclewhich 
increase, in the price- of pig iron 
due to increase in freight @RsólO 

41 	A no. 	i LUU/t 

in respect of firm's bill vide which 
increase in the price of pig iron 
due to increase in freight @Rs610 

36 

37 

38 

39 

4€ 

PW-2 to 5 
Pw-1 I 

-do- 
	 PW-2 to 5 

Pw- 11 

PW-2 to 5 
PW-ll 

iW2 to 5 
pW-11 

-do- 
	 PW-2 to 5 

Pw-11 

PW-2 to 5 
Pw_ll 

Vipan Nanda 
General Manager 
NF Railway, Maligaofl 

(3. Purkayastha) 
Advocete 

XII 



r_- ~ q le- 	 ~P' 

11.01 

42 	AD no. CS11001393 dated 10.8.94 	 -do- 	 PW-2 to 5 
PW-1 1 

in respect of firm's bill vide which  
increase in the puce of pig iron 
due to increase in freight @.Rs6 10 

43 	Letter nO. WI68A-71l5992 Vicle this letter the bills of the fi
rm PW-2 to 5 

	

fW-6(A dated 10.8.94 	
for increase in the freight of pig iron PW-1 I 

MR No. 17/2001(1) Page no.397 was forwarded by Shri D.M.Bse. 

44 	Certified COPY of tile customer 	These will prove allocation and 	PW-6, 7 

LedgerofVSP, Kolkata 	
purchase of pig iron by the firm from 

M1No. 	
VSP 

45 	Letter no. \,SP/DSO0UMKTG 	
-do- 	 PW-6, 7 

/2001-02 dated Nov.23, 2001 of 
Shri Sumit Deb, VSP, Kolkata 
MR No. 

46 	Duplicate copies of invoices 	
This will prove that the accused firm PW-2 

how ingPUrChaSe of pig iron. 	
had purchased pig iron from VSP. 	PW-11, 

PW-6, 7 
MR No.17/20010) Pages 171 to  
173,224 to229, 347 to379 
Also available duplicate copies 
seized vide MR No. 

& 	Qty. in M Ts 	PW-6 
EN VOICE NO-  DATE 

MKTGIl&S/" 	782 	22.08.92 	199.92 

2 	MKTGfI&S/IN'" 	1,328 	30.11.92 	99.92 

3 	MKTG/I&S11N' 	296 	29.06.92 	19.02 

4 .MKT.Gl1&S1lN 	297 	-DO- 	 200.26 

5 	MKTG/1&S/1N\hi' 	298 	-DO- 	 199.64 
193.02 

6 MKTG/1&S11N'' 	299 	-DO-  

NV/ 	64 	30.04.92 	149.82 
7 MKTG/1&SII  
8 	KTG/1&S!INVI' 	856 	31.08.92 	95.32 

M 
9 	MKTG/l&S/lT1' 	752 	14.08.92 	209.84 

105.16 

	

10 MKTG/J&S/INVI 	639 	31.07.92  

11 	MKTG/1&SIINV/ 	1,994 	27.03.92 	197.16 

	

12. MKTG/I&SINVI 	1,995 	-DO- 	 200.2 

13 	MKTG/1&S1IN'1'I' 	1,198 	11.10.92 	99.98 

14 	KTG/l&SDO" 	1.631 	31.03.93 	 60 
M 

15 	MKTG/1&S/DC/ 	- 3,387 	- 	 -DO- 	 17.42 

16 	MKTG1I&S/11_4\'a' 	603 	27.07.92 	102.16 

	

17 MKTG/1&S11N' 	2,009 	27.03.92 	 60 
100 

IS 	MKTG/1&SIINVI 	1,501 	31.12.92  

19 MKTG/1&S1lN' 	1,538 	-DO- 	 350.34 

	

20 MKTG/l&S/1NW 	1,826 	29.02.92 	200.16 

	

21 'MKTG/I&SIlNVI 	1,827 	-DO- 	 199.96 

- 

Vipan Nanda 
General Manager 
NF Railway, Maligaofl 

CWtIfisd to betrec py  

(J. Purkayastha) 
.dvocate 



- 

r4 - 

22 MKTG/i&S/1NVI 	1,919 	23.03.22 	 38.9 

23 MKTG/i&S1INV/ 	976 	9.92 	 4.58 

24 MKTG/1&S111' 	975 	-DO- 	 99.9 

25 	MKTG/i&SI1N' 	1,839 	29.()2.92 	56.34 

26 MKTG/i&SIV/ 	1,843 	-DO- 	 52.92 
223.32 

27 MKTGI1&S11" 	2,264 	31.03.92  

28 	ikiG/l&S/iNV/ 	263 	31.05.92 	80.68 

29 	MKTG/1&SIIN" 	1,425 	30.11.92 	75.88 

30 MKTG/l&S/1NW 	1,608 	31.7.92 	450.96 

31 	MKTG/I&S/I'" 	2,001 	31.3.93 	 200 

32 	MKTG/1&SIINV/' 	255 	31.5.92 	 96.5 

33 	MKTG/l&S'hi' 	1,102 	30.10.92 	99.32 

34 	MKTG/1&S11NVI' 	1,198 	31.10.92 	99,98 

35 MKTG/l&S/1NV/ 	1,275 	25.11.92 	 100 

50 	RITES hispection CeFtifiCates 	
These will prove the quantity, 	PW-2, 

consigneeS and date of inspection of 	PW-3, 

CISPS by RITES. 	
PW-1 I 

47 	Letter 	no.Track-lIZI/91 
This will prove that the bills of MIs. PW-2, 

/0113/7: dated 19.8.92 ' Calcutta Iron & Engineering Co. for PW-3, 

MR N.17I200l (1) Page difference between HSCO rates and VSP PW-11 
No.125 rate in respect of material supplied to 

NF/CON was passed by accused person as 
per instruction received from the Railway 

	

• 	Board because the firm had allocation of 
932 t of pig iron for this VSP  

48 	Dispatch Register No 2 	This will prove that A/c Payee cheques 	PW-9 
for  

I 5 .91 to 31.1 298, 	
were received by hand and not sent by Rd. 

MR6No.6/2001(277) 	Post. PW-9 
49 

	

	Cash Book No.6 for 3.6.93 to 
 

6.4.94 
MR 4o. 612001 (272) pages 
478 &480 

50 	Cash Book No.8 for 1.7.94 to 	 -do- 	 PW-9 

27.9.94 
MR No. 6/2001(274) pages 
-54 L 

51 	Cheque Book No. 7 for 	 -do- 	 PW-9 

:1 , 9.93 to 31.3.1994 
MR No. 6/2001 (264) page 

52 	
-do- 	 PW-9 

Cheque Book No. 8 for  
1.4.94 to 31.10.94 
MR No. 6/2001 (265) page 
246 

Vipan Nanda 

ctifiedtoccoy NF Railway, Maligaon 

(J. Purkayastha 
&ivocate 



53 CO-6 register for the period This will prove that the firm's bills were  
from 	1.4.1993 jo 3 1.3.1994 received in the CSA (Bills), checked and  
page no. 108 passed PW-5. 
MR No. 6/2001.  

54 CO-7 register for the period This will prove that bills were passed and  
from Dec.1993 to Dec.1 994 cheques were forwarded to Cash & Pay  
page no. 31 	. 	S Office for despatching the same to the firm PW-5. 
MRNo.6/2001  

55 Letter no.C.RBCI91IPig iron This will prove that the firm had sought  
dated 	13.:5.93of 	M/s. permission for payment of differential rate  
Calcutl.a Iron & Engineerin of IISCO and VSP in: respect of material PW-1 1 
Co. 	

: 
supplied to NP / CON for which there was 

MR No. 17/2001 (2)Pages specific allocation of pig iron on VSP. 
194 & 195 

56 Paid 	cheque 	no. 	051427 These will prove payment of passed amount  
dated 	281.94 	for to the firm.  
•Rs.18,18,870i'- 

: 
PW11. 

MRNO. PW-I2to 
Pw15 

57 Paid 	cheque 	no. 	051429 -do-  
dated 	31.1.94 	for  
Rs.6,22,051/- . PW-11, 
MRNO. PW-12to 

PW15 
58 Paid 	cheque 	no. 	066627 -do- -do- 

dated : 	11.8.94 	: for: 
Rs.44,55,023/-  

59 FA 	& 	CAO 	letter no. PA & CAO/ DL was informed vide this 1 PW-8, 
PNO/CON/ST/6182 	(Track) letter 	that 	M/s.. 	Calcutta 	Iron 	and PW-1 1 
50708 dated 4th June 1993 Engineering Co. Ltd. had supplied 932 MT 
MR No. 17/2001(2) Page C.I.Sleeper 	plates 	to: N.F / Con and 
No. 176 to 179 	

: 
payment was made accordingly including 
escalation : value against IISCO vouchers 
instead 	of VSP 	original 	oi.ichers 	and 
allowed the iyment for VSP pig iron  

60 Certificate 	issued 	by 	Shri This vill plove the cheque no 066627 on PW-12, 
T.K.Jana, 	branch 	Manager, RB! Calcutta was lodged in the A/c. of MIs. PW-15 
SB1, BagiiMarket, Calcutta Calcutta Iron & Engineering Co. 	and Rs. 
MR No. 	: 	: 	: : 44,55,023/- was credited in the Alc. on 

18.8.94.  
61 Statement of A/c. no. 2/291 PW-12 

of Mis. 	Calcutta 	Iron . : 	 -do- PW-15 
Engineering 	Co. 	in 	SB!, : 
Bagri:Market , Calcutta 

ccrtiad tecoy 

(1. urkayastha) 
Adrocate 

Vipan Nanda 
General Manager 
NE Railway, Maligaon 
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MRNO. 	
H - 

62 	
Statement of A/ci o- 22 of This will prove the cheque for 

	. pW-13, 

Mis. CalcItta Iron & 
18,18,870/- and 6,22,051/- on RB1 Calcutta PW-15 

Engineeflflg Co maintained was lodged in the Ale of M/s Calcutta hon 

in indian Overseas 13nk, & 
Engiileet11g Co. 

India 	exchange 	place, 

Calcutta 	 - 
MRNO. 

63 	
Letter No. PAD1Y.PmU This will prove that though payment was pW-14, 

15460 / 2002 -2003 dated thade t 	
respective banks in whjch M/s. pW-1 5 

May 31, 2002 Of Shi C. : Calcutta Iron & E
ngineering Co. was 

Sarkar, Asstt. General having a/c. the old records of RBI has been 

Manager, RBl 15, N.S Road, destroyed. 
Calcutta -1 
MRNO. 

Vipan Nanda 
General Manager 
NF Railway, Maligaon 



An nexu re-V 
LISTS OF WITNESSES 

öif Evidence 
Docum 
ents 

D-2 to 

to be supplied to/OL by Mis. Calcutta Iron & D21, 

Engineerilig Co., as per Contract Orders and its D-23 to 
6 of 1 990 26 

Amendrilents against Tender No. Track 1,  
Issued by the RailwaY J3oard.ThCY will also prove 

and conditiOli thetermS 	
S of the Contracts jclud jug 

i Conditions of Contract,1987, which the Specal  
was a part Of the said Contract Orders. He will also 
prove the total quantitieS of pig iron allocated to the 

Firm on VSP I Tisco against Contract Order on 

rcplenislmlellt basis and such was entitled to 

esalatiO1T charges due to the increase in the price 

of pig iron etc. of VSP to the extent of allocation as 

per letter,  dated 15.7.1992. 
He will prove the process involved in passing of 
bills and ptove documents such as Accounts  file of 
bills, billS, of the contractor, signatures of the 

fficial who processd and passed the bills and 
state that MIs. Calcutta Iron & E ngineering Co. had 
claimed freight Increase, only for pig iron allocated 
on VSP and that the bills were not properlY 
dhecked and passed by the accused personS 

3 	
Shn Bipul Kurnar Das lie will prove the process involved in passing of 

- 

Acctts. Asstt., O/o the bills and prove documents such as Accounts file of 

lA & CAO '(OL) , bi11s, bills of the contractor, signatures of the 

•,a ilWay,M1ga01L offlciil who processed and passed the bills and 
state that M(s. Calcutta Iron & E ngineering Co. had 

• claimed freight only for pig iron allocated on VSP 
and that the bills were checked and passed by the 
accused personS. 

iI7ehiscal Sangifla - 

Acctts. Assit., O/o the 
FA & CAO (OL) 
N p,jway,Mga9h1. 

le ll prove the proecs11 	of 

bills and prove documents such as Accounts file of 
bills, bills of the contractor, si 	th gnatures of e 

official who processed and passed the bills and 

Narne 

of Witness 

*HAnafld 
Officer/Track, Railway 
Board, new Delhi 

PKtIbW ab 
Actts Officer, O/o the  
F.A. & CAO. (OL) 
N •p,1wayalJga0fl 

D-22t0 
26D-35 
to 45, 
D-48, 

 
 

D-59, 

D-22 to 

D-26D-
35 to 
D-45, 
D-48, 
D-50, 

D-51,D 
-57 to 
D-62 

Vipan Nanda 
General Manager 
NE Railway, Maligaofl 

Oert fled tuc copy 

~Iz 
(J Purkayastha) 

&Ivocale 



state that M/s. Calcutta Iron & Engineering Co. had 
claimed freight only for pig iron allocated on VSP 
and that the bills were checked and passed by the 
accused persons. 

involved in passing of 
S 	Shri 	Satish 	Das 	- lie will prove the process 

such as Accounts file of 
Acctts. 	Clerk,O/O 	the bills and prove documents 

bills, 	bills 	of the contractor, 	signatures 	of the 
FA .& CAO (OL) , 

p,Railway,Matiga011. N. ficial who processed and passed the bills and 
hon & Engineering Co. had state that M/s. Calcutta 

increase only for pig iron allocated claimed freight 
bills 	checked and passed on VSP and that the 	were 

by the accused persons. 

Das, 6 	Shri Ratnasaflu 
Manager ( 	

Marketing) Co. purchased pig iron from VSP and that the 
Way by 

Rastriya 	lsp.at 	Nigani 
Bose 

copies of the invoices submitted to N.F.Rail 
the said finn were issued by VSP and 	were 

Ltd;, 	I 	A.J.0 
Road, Kolkata-20 genuinC. 

He will state that M/s. Calcutta Iron & Engineering 
7 	Shri Sumit Deb, Branch 

Manager, Rastnya Ispat Co 	puichased pig iron from VSP and that the 
by 

Nigam. Ltd., 	1 	A.J.0 copies of the IUVOjCCS submitted to N.F.RailwaY 

ose Road, K61kata-20 the said firm were issued by VSP and 	were 

D-22 to 

D-26D-3 
5 to 
D-45, 
D-48, 

D-50,D- 
5 1,D-57 
toD-62 
D-46 to 
D-48 

D-46 to 
D-48 

Statcul  ta 

It  

Biswajit Chatterjee, S/o 
Shri: Bhanulal 
Clitterjee, age - .41 
years, Acctts. AsU 0/0 
The FA & CAO (Con), 
N.FRailwa, 
Maligaofl, Guwahati. 
R/Add. - Hill Side 
Colony, Gate No. 1, 
Maligaon, Guwahati 

genuine. 
H wU prove the concerned p.O.fiie of NF/CON D-3 to 
and state that the flim had submitted original 14, 
invoiceS ofi1SCO against which firm's bills for D-23, 
escalation were checked and pass. He will further D-24, 
state that the firm as Rly,Board'S allocation was D-63, 
entitled for VSP escalation and accordingly onthe 
represent.ationmade by firm, NF/OL was advised, 
i-Ic will further state that the firm had nbot claimed 
double payment against iisco vouchers. 

9 Shri Kamakhya. Pras.ad 
ChakrabortY Sb . Late 
A.K.ChaluaboftY, aged 
58 years, Sr.: Asstt. 
Chief Cashier, Cash & 
Pay Office, 
N .F.Railway Maligaon, 
Guwahati. R/Add. - 
298-1, Sharda Nagar, 

He will prove the relevant entries in the cash book 
snd cheque books showing delivery of the payment 
cheques. 

Vipan Nanda, GM 
N.F.RaiIwaY, Maligaon 

Ccrtificd 	 copv 

(J. Purk*yastha) 
Advocte 



Nambari 	Railway 
Colony, 	Maligaon, 
Guwahati. 

10 Shri 	Kailash. He will state that payments received against the D-52 to 
Jhunjhunwala, S/o Late freight bills were depsited in the Indian Overseas 56 
S. S. Jhunjhnwala, age- bank ,Bagri Market branch and SBI, India 
48 	years, 	Chief Exchange branch. 
Accountant, 	M/s. 
Calcutta 	Iron 	& 
Engineering Co. Ltd. , 
77 A, Benaras Road, 
Howrah-711 106. 

11 Shri M. C. Malakar, lie will prove the Purchase Order file, and relevant D-1 to 
Si: S.O, CSA (Bills), documents and state that the firm claimed bills as D-45, 
Office of FA & CAO, allowed by the Railway Board vide various oiders, D-48 to 
N F Railway, Maligaon it had sufficient allocation of pig iron on VSP, and D-51, 

there was no double paymen.t to this firm. The D-59 to 
CISPs 	were 	manufactured 	and 	supplied 	after D63 
19.5.1992. In many cases the firm claimed less bills 
also. 

12 Shri 	T.K.Jana, He will 	prove the payment of bill amount in the D-64 & 
Manager, 	SBI, 	Bagri bank A/c. of M/s. Calcutta iron & Engineering Co. D-65 
Market, Kolkata 

13 Shri Adarsha Pal,:Asstt.  He will prove the payment of bill amount in the D-66, 
General 	Manager, bank A/c of M/s Calcutta lion & Engineenng Co 
Indian Overseas Bank, 
'lndia Exchange Place, 
Calcutta  

4 Shri 	C. 	K. 	Sarkar, He will ° •  prove the payment of bill amount in the D-60 to 
Asstt. 	General bank A/c. of M/s. Calcutta Iron & Engineering Co. D-62, 
Manager, Reserve Bank D-67 
of 	India, 	IS, 	Netaji 
:Siblias Road, 	Calcutta 

70O 001, West Bengal  
15 'S1u 	Bhagwan 	Das, He will prove the Part Investigation done by him D-60 to 

1nspctor, 	CBI,. ... ACB, and the statements recorded by him. D-62, 
Guwahati D--67 

16 B 	S 	Jha, 	Inspector, He 	will 	prove 	the 	facts 	disclosed 	from 	the D-1 
CBI, ACB, Gi.iwahati 	I investigation  

Vipan Nanda, GM 
SM-fified .to be true copy 

	 N.F.Rai(way, Maligaon 

(J, .Psrkayastha) 	. 
Advocate 



S]:\N1)AJEt) I'•O\i NO. MPI\1( }\Ni1).\'! oF Cj1AjGE sn:EI:'r UNDER 

In ii 901 	111 l' 	) 	A) Ri L1S 1968 

3!'-' 

OFFICE OF TI- fE 
GENERAL MANAGER 

GUWAHArI78 1011. 

NO. 	O//RC4(A)/2000SG/AK8 	DATE:  

- 	 MEMORANDUM 

The undersigned propose(s) to hold an inquiry against Shri A.K.Sarkr, the then 
AAO/CSA_flOW DFM/U! undu Ruh. -) of the Rai1wy Servants (Thsciphne and Appeal) 

Rules 1968 	q fh substance of ti le , ij pu t -itinfl of misconduct or mjshchaviOUr in respect of 

bich the mqutrv is ptoposcd to b IIL1d Is sct out in the enclosed siatement of articles of 
charge (Annc\urc I) A stilcinent of impul itions of misconduct or nushehaviour in 
supportof each atticaks of chuigc is cnJocd (Anneuie-1T) A list of docunlents by winch, 
and a li1 of witncssc 1w whom 1  thc ulicks of, charge are proposed to be sustained are 
also epdoscd (Aflnc\urc-tll & J\) 

flow DFM/ AAO/CS 	N 
Shri A K. Sarlcir the then 	

.k 
2 	'!.....i 	- 	i'. licreby informed that if he so desires, he can 
inspect and take -extracts &om the documents tnentaioncd in the enclosed list 'of documents 
(Annexure4U) at .in tinic duong otTic flOWS ithm ten days of receipt of this 

Memorandum Foi this purpose he should COnt4ct undersiped 

N F Rijls-ay-maJ1gaOfl, mimcdnlcly on 1L..clpt of iiu Memorandum 

3 	SIrL.. 	 informed that he may, if he so desires, 

take the assistance of any other Raih n c" nit (who satisfies the requirements of Rule 
9(13) of the Ramlwiv ccr n1 (Discipho Appeal) Rules 1968 for inspecting the 
documents aid assisting him in ptesnnflg Inc c'icc before the Inquiring Authonty in the 

eent of an oral'mquiry being hdd mi this puipose he should nominate one or more 

persons in order ol preference JklOrL nomfltiiilmg the assIst1ng Railway Servant(s), 
Shri should obtiin an mindeilaking from the nominee(s) that 

he(they) is (Arc) ivilling to assist him during the disciplinary proceedingS. The undórtaking 
should also conti[n the particulars of other cases if any, in which the nominee(s) had 
already undertake-n to assist and the undertaking should be furnished to the undersigned, 
along with the nomination. - - - 

- 	- 	- - 	
- 	 Contd to page -2. 

CODV- 
T 

 

- 	
(Jr Pu44-yastha) 

- 	Advocaue 

-- 
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Shri L.K. Sarkar, the thefl(&O/CSA now DFM/i! 
hereby diicctetl to tiubfliii to the undersigned a 

written statement of his (lelenee witinn ten Liys oh receipt of this Memorandum, if he does 
not desue to inspect any docuuieiii loi' iI). 'cparatioii of' his defence and within ten days 
afler compleijon of inspection of docun1L" . if he desires to inspect document,and also- 

(a) to state whether he wishes to h, heard in person; and 

(b) to fuiiiish the names and addresses of the witnosses, if any, whom he wishes to 
call in sUpport of his delenee. 

ShriA.K. Sarkar 	is informed that an inquiiy will be held only in 
respect of those articles of charge as arc not admitted. He should, therefore, specifically 
admit or deny each article of charge. 

3j'j ..K. Sarkar 	- is further informed that if he does not submit 
his written stakrncnt of defence within the period specified in para 4 or does not appear in 
person before the inquiring Authotity 01 otherwise fails or tefuses to. comply with the 
provisiOns of Rule 9 of .  the Railway servants (Discipline & Appeal) Rules, 1968, or the 
ordor/ threctlon issued in pursuance of thi ,iaW rule, ihe loquiring Authonty tnsy hold in 
the Inqiiliy øx- paile. 

The aliention of - Shri. k • K. Sa rka r 	 is invited to Rule 20 of 
the Railway services (conduct) Rules, 1966, under which no Railway Servant shall bring or 
attempt to bnng any political or other iuflucnce to bear upon any superior authority to 
further his interests in respect of matters pertaining to his service under the Government. If 
any representation is received on his behalf from another person in respect of any matter 
dealt with in these proceedings, it will be presumed that A.K. Sarka r 	is 
aware of such a representation and thai it has been made at his instance and action will be 
taken agant him for violatIon of Rule 2()  ol' the Railway Services (Conduct) Rules, 1966. 

'The receipt of this Memorandum may be acki'iowlcdged. 

Enclo:- Mnexures- 1,11, ifi, & IV. 

VIPiN NANDA ) 
GFLNE1tL MANAGkiR 

NF RILWY : MLIGJ.ON 

A.K.arkar, -' ShiilSrnt .  

(Through 

rtrned to be 

Py  (J I 	1Y$tha) 



Annexure-1 

Article of Charge framed against Shn A,K,Sarkar, DFM/RNYINF Railway 

That Shri A.K.Sarkar while functioning Asstt. Acctts. Officer in CSA (Bills) in the 
office of the PA & CÁO (Open Line) , N. F. Railway during 1994 committed gross misconduct 
in the matter of checking and 'passing the bills of M/s Kona Iron & Steel Company, Howrah in 
respect of the Railway Board's contract NoTrack/21/91/0101/ 7/ POLICY dtd. 06/06/91 for 
manufacture and supply of Cast Iron Sleeper Plates (CISPs) to N. F. Railway in as much as; 

Article - i 
Shri A. K. Sarkar failed to properly check the bills of MIs. Kona lion and Steel Co. for 

freight charges, on VSP pig iron as announced by the Railway Board, passed the same and also 
issued payment cheque for the wh6le quantity of 1614.611 MT CISPs supplied to N.F. Railway 
aii'iountiiig (0 

Rs. 11,78,666.00 ápprox 'without production of original vouchers of VSP showing 

purchase of pig iron. 

Article - Ii 

Shri A. K. Sar, ar failed to properly check the bills of MIs. Kona Iron and Steel Co. for 
difference of escalations for VSP and IISCO pig iron and escalation of VSP pig iron 
@Rs.1,593.40 per MT for 460.611 MT amounting to Rs.. 7,63,295/-, passed and also issued 
payment cheque even thoigh the Railway Board had not allocated pig iron to MIs. Kona Iron and 
Steel Co. for C I. S Ps to be supplied to N. F. Railway and neither authorised the payment of 
difference. 	 .' 

Article - Ill 
- 

.1' . '• 	' Shn A K Sarkar failed to properly check the bills of M/s Kona Iron and Steel Co for 
escalation of VSP pig iron for 1154 00 MT amounting to Rs 15,65,848/-, passed and also issued 

- 	payment chôque, though the Railway Board had not allocated pig iron to Mis. Kona Iron and 
Steel Co. for. 'C; I: S. Ps' to be supplied to N. F. Railway, without production of original vouchers 
for purchase of pig iron from VSP. 

Thus Shri A K. Sarkar by his above said acts of omission and commission committed 
gioss misconduct and failed to maintain absolute integuty, devotion to duty and acted in a 
nvmnei unbecoming of public servant causing wrongful loss of Rs 35,07,809/- to N. F.  
RailwayincontrvefltIOfl of the pi.ovisions of Rule 3(1) (i), (ii) and (ni) of Railway Service ( 
Conduct ) 'Ruie, 1966. 

Vi pan Nanda 
General Manager, NE Railway 

ertifled to be true copy 

(3. pwjyastha) 
AVQCate 

ru 
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Annexure-I I 

Statementoflmøutation against Sn A.K.Sarkar, DFM/RNYNF Railway 

Shri A.K.Sarkar functioned as Asstt. Acctts. Officer in CSA (Bills) in the office of the 
FA & CAO, Open Line. in N. F. Railway during 1993 to December 1995. His main duties and 

i
csponsibilities were to check the bills claimed by the various contractol:s in terms of the 

conditouS of the conat with the relevant papers , pass such bills and also to issue cheques for 
payment to the contractorS.. 

That MIs Kona iron & Steel Company,Iow1ah , was offered by the Railway Board, to 
manutcture aid sipply 3135 tonns of different types.pf Cast Iron Sleeper Plates (CISPs), vide 
cnunter offer .No.Track/21/91/01Oi/ .7/ POLICY dtd. 06/06/91.The C1SPs were to be 
manufactured both at the rate of 50% own material basis and 100% own material basis. 

That M/s Kona Iron & Steel Company,HOwrah was allocated pig iron from different steel 

plants including VSP for manufacturing the C1SPs. 

That TISCO revised its price of pig ironn and covering circular was issued by the Railway 
Board allowing escalation due to increase in the price of pig iron. M/s Kona Iron & Steel 
Company, Ilowrah claimed and rcei'vcd the payment from N.F.Railway {the following five bills 
towards the escalation of price of pig iron by 1ISCO }; 

sl.N[ u1N0D 
t 
aid 

I 2 
O//692/12dtd.03/boI92 Qk54 - 

 KI.SCO/NF/60R192/l2 did. 26/10/92 - 

- 

3 dtd. 
14/11/92 

jcofNp(s)/MG9o.J92IEsc.p1g/G dtd. 58.5 - 

4 
21f1 1/9260R192/ 

j5o/NF/60R/92/Esc.pig/18 dtd. 53.38 50,979/- 
5 

I 	 21/11/92  

That VSP also revised the price of pig iron and accordingly covering circular was issued 
by the Railway Board vidé no.Tracki21/92/0103/7 dtd. 15/07/93, allowing the escalation w.e.f. 
1/4/92 to 1 8/05/92 at the rate of Rs.63J- per MT in case the CISPs were manufactured on 100 % 
own rnateril . and freight at the rate of Rs.730/- per MT or the actual amount paid whichever 
was less, after 18/19.05.92. 

That M/sKona lron & Steel Company, Howrah(A-6) was allocated 1154 MT of pig iron 
fi-oril VSP, against which , as per records of VSP , they lifted 588.920 MT only against the 
invoices mentioned below, in between 31/03/92 to 12/08/92. 

'1ed tO be true copy. 

(I. Purkay.zstha) 
Avocate. .....,..- 

Vipan Nanda.. 
General Manager,NF. 



Sl.l"lo. Invoice No. & Date Quali 

1 MKTG/1&S/!NV/2177 dtd. 31/03/92 100.18. 

2 •MKTCJI&S/INV/104 dtd. 30/94/92 099.900 i'. 
M.KTG/I&S/INV/253 dtd.31/05192 086.920 Mi 

- 	4 MKTG/1&S/[NV/264 tltd. 31/05/92 105.840 MT 
5 * MKTC/1&S/INV/876/26 dtd 12/08/92 196.080 MT - 

That the aforesaid quantity of pig iron was allocated to the accused firm and they lifted 
the same for manufacturing and supply the C1SPs to other Railways and not for NF Railways and 
as such on the above quantity of pig iron the accused firm was not entitled to get the benefit of 
escdlatlon chaiges fioin NF Railway in respect of the CISPs supplied to NF Railways As per 
item no 6 1(a) of Speu.il Conditions of Contiact 

That MIs Kpia Iron& Steel Company Howrah, manufactured the CISPs for NF Railways 
to the extent of 1607.246 MT between Dec.91 to July92as per inspection report of RITES and 
the accused finn; èlaimed and i -eceived the payment through different supply bills from NF 
Railway for a total quantity of 1615.157 MT s of CISPs.The RITES inspection certificate so 
issued , indicate that from 1/4/92to 18/05/92 only 13.800 MT of CISPs were inspected by 
RITES. Similarly after' 19/05/92 i.e. during the period the escalation of freight at the rate of 
Rs.730/- per MT was allowed, only a quantity 6f 428.97 MT s was inspected. This indicates that 
the accused finn vas.entitkd for escalation at the rate of Rs.63/ per MT only for 13.800 MT s 
and freight charges at the rate of R.730/- per MT only for 428.97 Mts , provided the pig iron 
was purchased. by ,  them from VSP within the stipulated period , subject to the production of 
vouchers in proof of purchase of pig iron. For the remaining quantity of CJSPs supplied by the 
accused firm to NF Railway, pior to 1/4/92 i.e. before the increase of the price of pig iron by the 
VSP the accused firm was not entitled,eitlier for escalation or freight charges,even if the 
escalation and freight cliaiges were due. 

That M/s 'Kona Iron & Steel Company,Howrah also claimed and received the freight 
charges' for 16 14.61 1 MT of pig iron of VSP withOut being entitled for the same since no 
quantity of pi' iron was purchased by them from .VSP for manufacturing this quantity of CISPs 
sunulied to NP Railway and two bills for Rs.11,78,666.03 were submitted for freight charges. 

Sl.No. Bill Number & Date Quantity of CISPs Amount claimed / 
Claimed received 

KISCO/NFR/02/93-94 1154.00 MT Rs.8,42,420.00. 
dtd. 20/02/94  

2 K1SCO/NFRi05/9-94 460.611 MT Rs.3,36,246.03. 
dtd.20/03/1 994,  

Rs.11,78,666.03 

That M/s. Kona Iron & Steel Co. had not purchased any quantity of pig iron , for 
manufacturing of CISPs for N.F.Railway from VSP and was allotted pig iron from 1ISCO, which 
'as within the knowledge of them (Accused firm), is evident from the letter 

no.KlSC/PB/PiG/ALLOC/94 dtd. 17/03/94 written by the accused firm to Dy.Director TRACK, 

Vipan Nanda 
'rtified to b truC copy 
	 General Manager,NF RIy. 

(J. Purkaysth) 
AdVOCcIi 
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Railway Board, for transfer of 847.00 MT of pig iron from IISCO to VSP's local stockyard on 
the ground that the pig iron was not supplied to them by 11.SCO but the same was struck down 
vide letter no.Trackli/21/92/0I 12/7 dtd. 25/04/94. 

It. 	Thai in addition to the above fraudulent claims , the accused firm submitted bill no. 
KISCO / NFR/01/93-94 dt. 20.02.1994 pertaining to escalation of C.I.S.Ps price increase on \'SP 
pig iron and claimed escalation for 1154.00 MT @ Rs.1304.70 per MT on 100% own material 
basis amounting to Rs.15,65,848 including 4% CST at Rs. 60,224.92. This bill was processed 
checked and passed by Shri P.C.Das, Shri D.K. Barua and Shri A.K. Sarkar. 

That the }aiiway Board .vide letter no.TrackJ212/0103/7/IISCO dtd. 22/04/92, announced 
the escalationor pig ironof IISCO, against this, the accused firm claimed @ Rs.918.30 per MT 
for 316.26 MT arioun 	,03 ting to'Rs.3,.42.0O again the accused finn claimed the difference of 
escalation amounting to Rs.7,63,295/- [The rate claimed for VSP escalation was @ Rs.2,5 11.70 
per MT. Thus a difference of R.•l,593.40 per MT ]. The accused firm submitted bill No. 
KISCO/NFR/04/93-94 dated 20.3.94 for balance 460.611 MT of the earlier bill no. KISCO / 
NFRI02/93-94 dt. 20.02.1994 for freight of pig iron. 

1 hat By combining the aforesaid three defrauded amounts, fraudulently and dishonestly 
ci ai nied by the accused fu-m in connivance with the accused railway employees , the total amount 
comes to Rs 35 07 809/- thus Shn A. K. Sarkar failed to maintain devotion to duty and absolute 
integrity andácted in a manner unbecoming of public servant and passed the finn's above said 
bills, in gros vicilationóftheinstructiofls and also made payments which resulted into wrongful 
loss of Rs.35,07,809i- approximately to N. F. Railway and corresponding wrongful gain to M/s 
Koiia Iron & Steel Company. 

Thus Sliri A. K. Sarkar, due to his acts of above said omission and commission, 
committed grass: misconduct and violated provisions of Rule 3(1) (i), (ii) and (iii) of Railway 
Service ( Conduct) Rules, 1966. 

Vipan Nanda 
General Manager, NF Railway 

?,ertifled to be true copy 

(3. Purkyastha) 
ALvocL 
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Annexure-1 II 

NDAR 9F pQENTAI EVjPN 

r,.....,I i,, 

D. No. 

Jé 

documents 
FIR in RC.9(A) / 2000 - SHG. 

----- 

Railway 	Board's 	Tender 	File 

No.TRACK-1 i21i90I0101I7IP0Y 
(Tender) relating to Tender No.Track 
16 of .1990 ,for procurement. of Ci. 
Sleeper.Plates for the year 1991-92 & 

1992-93. 
MR No.612001 (167) 
Pages NP-I to 5 & 24 to 37 
CP-28 to 44 

Gist of the  

This will pro ye the allegations 
upon which the investigati011 was 
carried out. 
This will prove the issue of Limited P 
Tender No.TraCk(-l 6  of 1990 to 
CL Sleeper manufactures including 
M/s Kona Iron & Steel Co. for 
manufacture and supply of CST-9 
Sleeper plates for 1991-92 & 
1992-93. This will also prove the 
comparative charts, Minutes of the 
Tender Committee dtd.12.3.91 and 

I final approval by the Minister of 

I Railway and the counter offer made 
to the manufacturers including the 
said firm. 
These 	prove the issue of Pig 
lions allocation orders on VSP & 
IISCO & SAlLagaiflSt the contracts of 
Tender No.Track-16 of 1990 to 
M/sto M/s. Kona Iron & Steel Co.. 
These will further prove that there 
was alocatiOfl of pig iron to said 
firm on VSP, in respect of quantity 
-. .......u,,4 +- Kir Phi 62 t of Diq iron 

Pig . 	
Iron . 	

Allocation 	File 

No.Trak/21!9lIOl 1217. 
MR No.6I200I (70) & 
MRNo.612001 (71) 
i6.Ttack/2l/91/°l 12/7dt29.5.92 

No.6!2OOf1Pa 6Z,263  .MR
No.Tracki2i/9i1l2'7 dt:2.692 
MR WtifiI200l (71) Pa92.5.___ 

l)V(U U)' 

w-1 

1W-1 
.. 

5 

8 

10 

1-2 

-, I  o.Tracd21/9hI0hi2I7dt392 	sup.niu  

MR No 612001 (71) Page No - 	allocated on VSP was in respect of 

:.N.,T 
No.61200l (71) Page No.159 

raCk/21/91/Ohl2/7 dL29.9.92 N. Rly: 
and that the request of the 

MR 	
said firm to.. transfer allocation of pig 

No.TraCk/21/911'Ol 12/7dL28.10.92 iron from IISCO to VSP made vide letter dated 17.3.94 was rejected by 
MR No.612001 (71) Page No.193  

.Trac1/9iI0lV7t.2.1L92 	
e 	Board. 

MR l40.612001 (71) Page No.186 
No. TrackI2.i/91/Ql/7 dt.i0.593 
MRNO.612001 (71) Page No.399' 
No. SCPIGALL9u94dt.l7.3.94 

MR No.6I200I (71) Page No.431 
No. Track/2 1/91/0112/7 dt.25 .4.94' 
MR No.6/2001 (71) Page No.432 
Price Escalation Circular of VSP No. 

,TrackI2119210103!7 	dtd.15.7.93 

Certified to be true Copy 

(J.  Pul 
Aiyocate - 

Vipan Nanda 
General Manager,NF Railway 

This will prove that the Rly. Board 
had permitted escalation of Rs.631- PW-2 
and Rs.34/- on 100% & 50% own 



-'V 

available at Page No.142 of file No. material basis on account of increase 
Track/21/921010317/Pig. in freight of pig iron during the period 
MR No.6/2001 (69) from 	1.4.92 	to 	17/18.5.1992 	and 

thereafter Rs.7301- per MT in respect 
of pig 	iron 	purchased 	from 	VSP 
against proof of purchase in orginal. 

13 Price Escalation Circular of VSP No. -do- 
Track/21/9210103/7 	dtd.26.3.93 
available 	in 	file 	No. 
Track/21/92/01 03/7/Pig. 
MR.No.6/2001 (69) Page No.174  

14 Colitract 	No.Track-1/21/91/0101/ This 	will 	prove 	the 	ordered PW-1 
7/ 50719 dt. 19. 7.1991 in favour quantity and terms and condition 
of M/s. Kona Iron & Steel Co. of the contract. 
MR No.15/2001 ( 4 ) Pages 1-13 
also . at 	page 	143 	of MR 
No.15/2001 (3) ______ 

15 Letter NoTrack-1/21/91/0101/' 7/ 
- 
This 	will 	prove 	the 	ordered PW- 1, 

50719. dt. 27 April 1993 in favour quantity and terms and condition PW-2 

of MIs; Kona iron& Steel Co. MR of the contract. 
No.15/2001 4) Page No. 57-58  

16 Letter 	no. 	W/68-7/160/91-92/ This will prove ther consignee PW-2 
WC-A dated 22.8.1991 details issued by Shri D.M.Bose 
No.15/2001 (3 ) Page No. 14-15 for 780 t MG 90R and 865 t of 

MG6ORCISPs  
17 K1SCIRBIPIG/-Alloc/94 dated This will prove that M/s. Kona PW-i 

17th March 1994 Iron & Steel Co. as a result of 
MR No.612001 (70) Page No.431 cohspiracy 	to 	claim 	freight 

increase on VSP, 	had requested 
tochange the allocation of 847.00 
MT from USCO to VSP.  

18 Railway 	Board's 	lettei 	no This will prove that the lequest of PW- I 
Track-1/21/92/01 12/7 	dated M/s Kona lion & Steel Co to 
25.4. 1.994 change the allocation flom 1ISCO 
FVR No 612001 (70) Page No 432 to VSP was iejected 

19 	C RITES Inspection Certificates This 	will 	prove 	how 	much PW-10, 

MR No 1512001 (2) Page No 29, 30, quantity of CTSPs were inspected PW-2 
38, 43,46,53, 56, 57, 61, 68 	71 -73, on which dates after the same was 

.80'; 87-88,93,96 1  99, 108, .133, 140, manufactuured by RiTES and for 
146 1 149,156,' 160,166-167, 173, 180, which consignee 
Iiispection Certificate 	. Quantity Consignee 

2 1 dated 31.12.1991 	. 55.200 t - PWI, Alipurduar 

3 2 dated 2.1.1992 29.325 

4 	: 3 dated 91.1992 69.000t - 

Ccrtified 
	

Vipan Nanda 
General Manager, NF 

(I. 
Acivocqi te 



5 41 dated 13.1.1992 	27.600t 
- 

6 22 dated 25.4.1992 	13.800t 

7 25dated28.7.1992 	47.955t 

17 dated 18.2.1992 	48.3001 PWI Flojai 

19 dated27.2.1992- 	86.2501 

10 2Odated3.3.1992 	48.300t 

fl 21daicdlO.3.1992 	25.012t 

12 29datcd3l.7.1992 	48.645t 

14 S dated 16.1.1992 	90.000 t - PWI Narnrup  

IS 7dated28.i.1992 	20.557t 

16 9 dated 30.1.1992 	50.140 ---- 

17 
-- 

30dtcd24.8.1992 	38.505t 
At Bardubi - 

'18 10 dated 1.2.1992 	- 	130.364t 

19 14datedll.2.1992 	85.228t 

2() 13 dated 9.2.1992 	- 	25.070 t 
PWIBanarliat 

21 
- 6dt'ed2.1.1992 	84.8701 

22 1idatedl.2.1992 	- 	31.050t 

23 12dated6.2.1992 	31.050t 

24 8dated28.1.1992 	: 	31.0501 

25 15 dated 12.2.1992 	46.575 

28 dated 30.7.1992 	56.06 
PWIPamtola 

27 16 dated 13.2.1992 	- 	87.745.t 

28 

 

18dated20.2.1992 	87.745t 

29 .23 dated 13.7.1992 	.. 	92.7591 

30 24dated15.7.1992 	- 	. -. 
- 	23.8161 

31 H26dated28.7.1992 	72.930t 

KISCO / NF / This will further prove the dates pW-2,I0,5, 
20 Copies of letter no. 

91-93 	dated 	16th April by which the C1SPs were already 1,3, 
(OL) / 
1993, 	Ki[SCO/ 	NF(S)/MG-60R/ supplied to consignee Railways 

ESC-COAL/93 /1-3 dated 	30th 
July 1993, and -list of 100% supply 
bills at page tio. 209 -and 219 of 
bills file mapassed bills showing 

• 	the 	supply 	of 	CISPs 	by 	the 
accused firm to NF/ OL and date 
by which payment was claimed. 

21 Track/21/0103/7/1ISCO This- will prove the escalation PW-1, 
announced on pig iron purchased PW-i0 

2 
2001 (69) Page No.56 from IISCO. _

22 ]E/0103

Trac21/OlO3/7/ -do- PW-1,10 

93 
200i (69) Page No.92 

23 Letter 	No. -. 	Track/21/Ol 12/7 This will prove that the ED and PW-1, to 

General Manaqer.NF Rlv. 

Certified to.be true copy 

(J rkayastha) 
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24 

26 

Letter/ 	no.W/68/--7/ 	158/91 
-92/W-6A dated 1.3.94 
MR No.1512001 (2) Page No. 

Bill no. K1SCOINFR!02/93-94 
dated 20.2.94 passed vi:de AB no. 
CS/100/1350 dt.23.1994 
MRNoAS/2001(2) 

Letter.. no.W/68/--71 	158/91 
-921W-6A dated 21.3.94 
MR No.1512001 (2) Page No. 

Bill no. KISCO/NFRJ05/93-94 
dated 103.94 passed vide AB no. 
CS1100/17 dt.1l.4.1994 
MR No.15/2001(1)  

freight element as announced in 
circular dated 26.3.93 for VSP 
was payable beyond 17/18.5.92 
This will prove due to the 
increase in Railway freight @ 
Rs.55/- per MT w.e.f. 1.4.1992, 
the escalation on the price of 
CISPs will be Rs.60.50/- + 4% 
CST + Rs. 63/- for contracts 
placed on 100% pig iron basis 
and Rs. 33/- +4% CST = Rs.341-
for contracts placed on 50% C.I 
Scrap basis with effect from 
1.4.1992 upto 17/18-5.1992. 
Freight was to be Rs. 730/- or 
actual paid whichever was less 
after 18/19-5-1992. 
This will prove that the firm's 
bill was forwarded by Shri 
D.M.Bose to FA & CAO 
recommending that the same 
appeared to be paid. 
This will prove that M/s. Kona 
iron & Steel had preferred this 
bill @Rs.730/- per MT for 
1154.00MT for Rs.8,76,117/-
but the same was passed by the 
accused despite the fact that the 
firm had already claimed IISCO 
escalation as well as VSP 
escalation as announced by letter 
dated 26.3.93. 
This will prove that the firm's 
bill was forwarded by Shri 
D.M.Bose to FA & CAO 
recommending that the same 
appeared to be paid. 
This will prove that MIs. Kona 
Iron & Steel had not preferred 
this bill @Rs.730/- per MT for 
460.611MT for Rs.3,36,246/-
but the same was passed by the 
accused despite the fact that the 
firm had already claimed IISCO 

Vipan Nanda 
General Manager, NE Rly. 

4 
L 

25 

27 

dt. 16.6.93 
MR No.6/2001 (69) p.no. 105 

Letter No. Track/2 1/0103/7 dated 
15 .7. 1993 
MR No.6/2001 (69) Page No.142 

W-i.2,10, 
,5 

PW2,3,5, 1 
0 

PW-3, 5, 
10, 

PW- 5, 
PW-3, 
PW- 10, 

 
 

Pw-5 
PW- 10 

Certified to be true Copy  

(J. Purky St) 
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/ 

36 	C0-7 register for the pe.rio' 
Dec.1993 to Dec.1994 
MR No.6/2001(243) 

377Paid Cheque no.0666594 dated 
05.8.94 for Rs.3,36,246/- 
rIRNo. 

_____ ........ L...... 

38 	Statement of the C/Ac of M/s. 

This will prove that the firm's 
bill was processed by the accused 
person vide AB no. CS/100/1 350 
dated 2.3.94 and passed for 
Payment. 
This will prove that A-6 had 
received the payment in it's A/c. 
mamtall1ed in the Union Babk of 
India Ezra St. branch, Calcutta. 

This will prove that the finn's 
bill was processed by the accused 
person and passed vide C.0-7 
no.120005 dated 2.3.94. 
This will prove that A-6 had 
received the payment in it's A/c. 
maintained in the Union Babk of 
India Ezra St. branch, Calcutta 
This will prove the payment 

PW-3,5,1 0 

 
 

PW-5 
PW-10,l2 
&13 
PW-3,5,1 0 

PW-3 ,PW-
4, PW-5 
PW-10,12 
&13 
PW-13 

29 
	Xerox copies of VSP invoice No. 

Mktg.I1&S/1NV1264 	dated 
31.05.92 
MR. No.1512001 (2) Page  

30 
	Xerox copies of VSP invoice.No. 

MktgJl&SJtNVI253 dated 
3 .05.92 
MR N0512001 (3) Page No.253 
Xerox copies of VSP invoiceNo. 
Mktg./1&S/ThW1876126 dated 
31.03.93 etc. 
MR No.1512001 (3) Page No. 224 to 
233 

32 
Mktg./l&S/INV/217 7  dated 
31.03.92 
MR No.1512001 (3) Page No.136 

33 
	Xerox copies of VSP invoice No. 

1\1ktg.I1&S/IN V/ 104 dated 
30.04.92 
MR No.1512001(3) , Pa e No.135 

3-4 
	

C .0-6 Register for the period fron 
April 1993 toMarch 1994 
MR.6/2001 (218/217), P. No. 2 & 

escalation as well as VSP 
escalation as announced by letter 
dated 26.3.93. 
This will prove that the firm had 
purchased 105.840 MT pig itron 
from VSP after 18/19.5.92 

This wiull prove that the firm 
had purchased 86.920 MT pig 
itron from VSP after 18/19.5.92 

PW-3,5,10 

PW-3, 5, & 
8 to 10 

PW-3, 5, & 
8 to 10 

PW-3, 5, & 
8 to 10 

PW-3, 5, & 
8 to 10 

35 
	Paid Cheque no.051734 dated 

02.3.94 for Rs.24,41,966/- 

Vipan Nanda 
General Manager, NF RIy. 

Certified tôcoy 

(J. Puikyastha) 
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/ 
Co. in the received 	by 	A-6 	from 

N.F.Railway. 

e 

Kona Iron & Steel 
Union Bank of India 
MR No. 

39 	Certified copy of Customer Ledger of 
VSP Branch Office Calcutta in respect 
of M/s. Kona Iron & Steel Co, 
MR No. 

40 	Copy of Paid AB no. CS/l00/ 18 
dL 11.4.94 for Rs.7,63,295/- 
MR No.15/2001 (3) Page No. 246 

41 	
rdt .21.4.94

py of Paid AB no. CS/tOO! 486 
 for Rs.14,64,874/- 

R No.15/2001 (3) Page No. 249 

42 	Copy of Paid AB no. CS/IOU 
1350 dt.2.3.94 for Rs.8,76,117/-
MR No.15/2001 (3) Page No. 243 

This will prove transaction of the 
accused firm with VSP during the 
currency of the Railway Board's 
contract in question. 
These will prove the multiple 
cairns for differtence of JISCO 
and VSP rates wrongly made by 
the accused firm and passed by 
concerned accused Govt. 

PW-8, 9 

Pw-iO 

ThEse will prove 
PW  cairns for VSP ra

~the 
Rs.1207 

amounting wrongly made by the 
accusedfirm and passed by 
concerned 	accused 	Govt. 
servants.  

These will pro ye the multiple PW-10 
cairns after paying IISCO rate 
@Rs.1304.70 for 1154 MT at 
VSP rate declared vide letter 
dated 15.7.1993 was wrongly 
made by the accused firm and 
passed by concerned accused 
Govt. servants. 

This will prove that the accused PW-10 
firm had claimed IISCO 
escalation as announced by 
TrackI2I/91!0I03/7 JISCO dated 
22.4.1992 for 57.120T  

This will prove that the accused PW-10 
firm had claimed IISCO 
escalation as announced by 
TrackI21/91/01 03/7 IISCO dated 
22.4.1992 	for 	89.9 	MT 
amounting to Rs.85,917/- 

This will prove that the accused I PW-10 
firm had claimed IISCO 
escalation as announced by 
Track/21191/01O3!7 I1SCO dated 

43 
	Copy of Paid AB no. CS/100/ 

1195 dt.27.1.92 for Rs.54,551!-
MR No.15/2001 (3) Page No. 153 

44 
	Copy of Paid A}3 no. CSI100I 

1216 dt;3.11.92 for Rs.85918/-
MR No.15/2001 (3) Page No. 163 

45 
	Copy of Paid AB no. CS/lOOt 

1258 dt. 17.11.92 for Rs.55,682/-
MR No.15/2001 (3) Page No. 170 

Vipan Nanda 
General Manager, NF Rly. 

Certified to be true copy 

(J. Purkayastha) 
AQVOCqt 



22.4.1992 	for58.304 	MT 
amounting to Rs.55,6821-  

46 Copy of Paid AB no. CS/100/ This will prove that the accused PW-10 
1342 dL26.1 1.92 for Rs.56,012/- firm 	had 	claimed 	IISCO 
MR No.15/2001 (3) Page No. 183 escalation 	as 	announced 	by 

TrackI21/91/0103/7 J1SCO dated 
22.4.1992 	for 	58.649 	MT 
amounting to Rs.56,012/-  

47 Copy of Paid AB no. CS/100I This will pove that the accused PW-10 
1341 dt.26.11.92 for Rs.50,979/- firm 	had 	claimed 	IISCO 
MR No.15/2001 (3) Page No. 184 escalation 	as 	announced 	by 

Track/21/91/0103/7 IISCO dated 
22.4.1992 	for 	53.379 	MT 
amounting to Rs.50,979/-  

48 Transport bills of M/s. Trimurti This will prove that the accused PW-10 
Cargo Movers. 	- persons with nialafide intentions 
MR No.15/2001 (3) Page No. 237 had enclosed these bills to justify 
to 239184 their criminal conspiracy  

49 letter no. VSP / BSO / KOL I This will prove the quantity of PW-8, 9 
MKTG I 2001-02 dated Nov. 23, pig iron purchased from VSP 
2001 and enclosures regarding 
purchase of pig iron by M/s. Kona 
Iroii & Steel Co. 
MR No.  

50 Despatch Register No. - for the This will ptove that the cheques PW-7 
period fOr 1993 -94-95 ,  only the were collected by 	hand and it 
relevant dates, 	of the office of was not sent by registered post. 
Cash & Pay Offie, N F Railway, 
Maligaon 

\IR No. 6/2001 	Page No.169, 
190  

51 Copy of Deed of reconstitution of This 	will 	prove 	that 	Shri PW-1 
partnership dated 8th Feb. 1988 Pannalal 	Jaiswal, 	Sh. 	Ratan 
MR No. 15/2001 (4) Pages 18 - 24 Prakash, 	Srnt. Karnini 	Jaiswal, 

Sh. Sanjeev Jaiswal and 	Smt. 
Usha Jaiswal - all partners in 
M.A. Kona Iron & Steel Co. were 
holding 20% shares in the finn  

52 One bunch containng copy 	of This will prove that the amount PW- 13 
seizure memo, specimen signature of 	Rs.3,36,246/- 	and 
card, 	deedof 	retirement 	and Rs.24,41 ,966/- were deposited in 
pu'tnership, A/c. opening form of this A/c, used by the partners. 
Ms. Kona Iron & Steel Co.  

53 Copy of bill enfacrment sheets and This will prove the details of PW-3, 5, 

Vipan Nanda 
General Manager, NF 

'rtified to 

(J. PurkyastLa) 
Advocato 



abstract pfbills 
MR No.15/2001 (3) Page No. 22 
to27  

bills clairned,passed and paid 
amount, date of payments etc. 

10 

54 Review sheets This will prove that Shri N. C. PW-3,5, & 
MR No.i5/2001 (3) Page No. 252 Ghtak-SAO had reviewed the 10 
to 258 bills of the accused finn 	still he 

will fully 	concealed the above 
facts 	and 	reported 	no 
irregularites. to the then FA & 
CAO.  

Vipan Nanda 
General Manager, NE Railway 



Annexure-IV 

LISTS OF WITNESSE 

Sri.H.S.Aflafld, 	Desk 	
will prove the total quantities of D-2, D-3 to 

Officer/Track, 	RailwaY 	C.1.Sleeper Plates to be supplied to D-15, 

Board, new Delhi 	 NFIOL by MIs. Kona Iron & Steel Co., D-171 8, 
as per Contract Orders and its D-21-24, 

Track D-51 

V 

I 

/ 

/ 
/ 

S 

Amendments against iUUL Lw. 

16 of 1990. issued by the Railway 
Board.~j ey, 

 will also, prove the terms 

and ntlonS of the Contracts 
f including the Special ConditionS o 

Contract,1987, which was a part of the 
said Contract Orders. He will also 
prove the total quantities of pig iron 
allocated to the Firm on VSP I JISCO 
against Contract Order on 
repleniShntent basis and such was 
entitled to escalation charges due to the 
increase in the price of pig iron etc. of 
VSP to the extent of allocation as per 
letter dated 15.7.1992. 
He will prove the process involved in 
passing of bills and prove documents 
such as Accounts file of bills, bills of 
the contractor, signatures of the  official 
who processed and passed the bills and 
state that. Mis. Kona Iron & Steel Co.,' 
had claimed escalations for IISCO pig 
iron and then difference in VSP and 
USCO escalation. The accised  firm 
MIs. Kona iron & Steel Co., further 
claimed freight @°'- per MT 
whereas the firm was not entitled for 
any escalation on VSP rates. 

ipul Kumar Das - 	As above 

Asstt., OIo the PA & 
(OL) , NF,Railway, 

3 
	Shri I 

Acctts 
CAO 

7Maligaon.

ana8niti Dey - 

tts. Officer, QJo the FA 
AO (OL) , N FRailWaY, 

D-15, 
D16,D-19, 
D-20, 

13-19,20, 
D.24-37, 
D.53-54 

iriLsttsal Sangma - 
I Acctts. 	 ., O/o the FA & 

CAO (OL) , N.F,Railway, 

He will prove paid cheques vide which 
MIs. Kona Iron & Steel Co., was paid 

the accused  persons. 

P—Vipan 
General Manager,NF Rly. 

Certified to 	 rue y  

(J. Pukysih0) 



pv 
, ? I --- 

-4 

5 	Shri Satish Das - AccttS. 	
He will prove the process involved in D-19,20, 

Clerk,O/0 the FA & CAO 	
passing of bills and prove documents p.24-37, 

(OL) 	, 	N.F,RailwaY, 	
such as Accounts file of bills, bills of D.53-54 

Mali gaon. 	
the contractor, signatures of the official 

- 	
who processed and passed the bills and 
state that M/s. Kona Iron & Steel Co., 
had claimed escalations for IISCO pig 
iron and then difference in VSP and 
USCO escalation. The accised firm 
M/s. Kona Iron & Steel Co., further 
claimed freight. @730/- per MT 
whereas the firm was not entitled for 
any escalation on VSP rates. 

6 	Shri Biswajit Chaeriee, Sb 	
He has stated that prodUCtiofl of Nil 

Shri Bhanulal Chatteriee, age 	
original invoices for purchase of pig 

- 	
iron was must and no escalation 

41 years, Acctts. Astt. 0/0 	
bills 

The FA & CAO (Con), 	
should have ben passed by the accused 

N .F.RailWaY, 	Maligaofl, 	
personS without keeping the original 

Guwahati. K/Add. - Hill Side 	
invoice on record. 

ColonY, 	Gate No. 	I, 
Maligaofl, Guwahati II 

7 	Shri 	arnaldiya Prasad 	
He will prove the cash book and p-SO 

Chaab0rtY 	Sb 	Late. 	
cheque book for elevant entries 

A.K.Chakraborty, aged. 58 	
showing that payment cheques were 

years, Sr. Asstt. Chief 	
handed over to the accused firm by 

Cashier, Cash & Pay Office, 	hand. 

N.F.RailWaY 	MaligaOfl, 
Guwahati. K/Add. - 298-B, 
Sharda Nagar, . Nambari 
Railway Colony, Maligaofl, 
Guwahati. 

8 	Shri Sumit Deb Sb Shri 	
He will prove his letter no. VSP / BSO D-49, 

Santosh Kumar Deb, Age-39 	
/ KOL / MKTG / 2001-02 dated Nov. p.29-33 

years, Branch Manager, 	
23, 2001 and enclosures and state 

RastriYa Ispat Nigam Ltd., i, 	
regarding purchase of pig iron by M/s. 

A 3 C Bose Road, Kolkata - 	
Kona Iron & Steel Co. 

2. Rdd. Add. HA.313, Salt 
Lake, Kolkata9L 	

. 

9 	Shri RatnaSaflu Das S/o Late D-29-33 
Sukhendu Raman Das, . .  
Age-33 years, Manager 
(Marketiflg) RastriYa Ispat 
Nigam Ltd., 1, A 3 C Bose 	 -do 

Road, Kolkata - 20. Rdd. 

Vi an Nanda Certified EObtrecopy 	
General Manager,NF Railway 

(J. 
A vu 



Jaiswal, 
53,Abani Dutta Road, 
Howrali 711101 

iTK. Sarkar, Asstt. 
General Manager, RBI, 15, 
N.S. Road, Koikata : 1  

TfriBrotin PramaNiCK, 
aCCOUNTANT, Union 
Bank of Indias, Ezra Street 
Branch, Kolkata. 

14 R. Shadap, EX.FA & CAO, 
N. F. Rly. Maiigaon. 

F
16

Shri B. Das, inspector, CDI, 
ACB, Guwahati. 

 B. S. Jha, Inspector, CBI, 
ACB, Guwahati.  

.., q'q? -- 

/ 

He will prove the bills passed 
_ I by the D-2 to 37, 
accused persons and state that the D-40 to 48 
concerned accused persons wronfuily D-53 to 54 
cailrned, checked and passed bills for 
difference of VSP and USCO rates, 
escalation in respect of VSP pig iron 
and freight increase in VSP pig iron on 1 
account of difference in VSP and 
IISCO 	rates 	amounting 	to 

I  Rs.07,63,295/, on account of VSP 
escalation amounting to Rs.27,78,212/- I 
including freight of Rs.63/- per MT 
and on account of freight at VSP rate 
of Rs.730/- per MIs. ttotalling to Rs.. 
47,20,173/-. 
He will prove that the payment 1heques
for freight was deposited in th
account in the Union Bank o 
Ezra St. Branch, Calcutta. 
He will prove that the cheques issued 
by N.F.RailWay were creditred into the 
Ale._of MIs._Kona hon & Steel Co.  
He will prove. SEIZED DOCUMENTS 
AND STATE THAT that the cheques 
issued by N.F.RailwaY were creditred 
into the A/c. Of Mis. Kona Iron & Steel 
Co. 
He will prove that he had asked Shri 
N.C.Ghatak, SAO to review the bills of 
M/s. Kona Iron & Steel Co. but after 
review Shri N.C.Ghatak did not report 
any irregularity to him. 
He will prove the part investigation 
done by him.  
Will prove the investigation of the case. 

Add. AB 100, Sector - I, Salt 
Lake, Kolkata - 64. 

0IëTMa1ak& S/o Late 
S.K.Malakar, Senior Section 
Officcr, , Central Stores 
Accounts ( Bills) OIo The 
FA & CAO, N.F.Railway 
(lIQ), Maligaon 
R/Add.KamakhYa Nursery, 
Maligaon, P/Add- Vjll.+P.O 
- Rajigamati, Azara, Dist. - 
Kamrup , Assam 

D-35, 37 

__ 

D-54 

Vipan Nanda 
General Manager,NF Railway 

Certified to 

(J. Purkayastha) 
AVOCctt 



S'I,\NDAi1D VOi N0.5MV.M().RADUM OF (TliARG SI I E:1' I!1)tI 
RULE 9 OF Ti IF' RS (1) & A) RULES- 1968. 

U WAY 

oFFiCE OF TIlE 
GENERAL MANAGER 

GUWAJIATT78 101  I. 

o 	
DATE: 	C t - 'a 

M QN4 O IZ A N D U M 

-' 	 'iil% 	propose(s) In hold an inquily againsi 
Shri A.K. Sarkar, the then 

uidcr Rule 9 of the Railway Sen/ants (1)scipliflC and Appeal) 

Ruks,19G8. The substance of the jmputaliOflS 
of misconduct or misbcha\10Ur in respect of' 

which the inquily is róposcdl to be. hcid, is set out in the enclosed statement of aticles of 

charge (AnflCXUI'e-I) ..A statement of iniputatiOnS of j sCOfldUCt or mishela0& in 

suppoilof each adicaiCS of charge is enclosed (AnnexUfe-il). 1' list of documCtltS by which, 

and a list of tncssCS 1w whom, the. ailicleS of charge are propOSedl to he sustained are 

also enclosed. (AnnCXUrCffl & IV). 

ri_A.K. sarkarDLiS hereby infomied that if lie so desires, h can 
inspect and take extçacts from the documents mentaioned in the enclosed list of documents 

(AnneXUrC-Jfl) at any time during office hours within ten days of receipt 
of  this 

Memoranduuh. For this 1u C hc should contact 	
the uncle rs iec1 

N.F.aihaY, maligaon, immediatelY on receipt of ils Memorandum :  

Sh1t .K.r4L±5 
further jflformed that he may, ii he so desii'es, 

t,ke the assisLlnCc of any other Railway seant (who sasfics thc requirements of Rule 

9(13) of the Railway 
seii;ants (DisciplinC & Appeal) Rules, 1968 lot' inspect ng the 

documents and assisting him in prcscffllflg his case before the inquiring Authority 
lfl  the 

event of an oral inqui' being held. Fot' this puOSC, he should nomiflaiC one Or more 

persons in order of preference. Befire ominatiflg the assisting Railway Servaflt(5), 
the 

hri A. K. brka r should obtain an dcrtaki.ng from 	nominee(s) that 

he(they) is arc) willing to assist him during the disciplinarY p
roceedings. The ndertak1ng 

should also cOfltin the padcuIars of other cases ' any, in which the nominee(s) had 
already undertakeri to assist and the udcrtaking should be fi

urjshcd to the undersi11cd, 

along With the nominatipfl. 

Contd to page -2. 

Certified to 	
rU eCO,Y 	 . 

(i. Put kaystha) 	 ' .. 
Aavocto 	 . . 

V 
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Shr. A. KSI,oth°fl 	 (he uriderned 
wntic,) statement of his defence '( ; 	en );i , S 1)1 ICeCipt oi this \lC!flOrah1duni, if he douc 
1)01 desiic to i)cCt •1I)\ (lt)CUfl ) C )1i(.ieICI)CC and within ILli (hR 
alicr completii;ii of tliSl)Cet)On of '.l(ft),: 	if ho le.itcs U) iiispcc (loew)1Lt)(s.aIlcI ak- 

(a) Io sT;tc 	licthei he vistii. lv h. ,:rd in I)eI$"'l1 and 

(h) (o furnish the iiames and addrcs.SC8 ol (tie \\' if dIi\, vlioin he Wish 	to 
call in suppoti ol his dcl crice. 

. K. Salkar ,DM/r.J1 is m 	liii cI th i in upn \ \ ill he hid OIIh in 
respect of those ailicles, of charge as re not admitted. 1-Ic should, therefore, specifically 
admit or deny each ailicle of charge. 

o. 	A. K. Sa rkar , DFM/IY 	
j5 Ibillier inlbi-mcd that ii tIC dOeS not submit 

his written statement of defence within the penod specified in para 4 or does not appear in 
person before the Inquiring Authority or otherwise huts or refuses to comply with the 
provisions of Rule 9 ofihe Railway scno;rits (l)iscipline & Appeal) Rules. 1968, or the 

-order/ directions issued in pursuance of the said rule, the Inquiring Authority may hold in . 
the Inquiry cx- paile. 	 ..' .: 

7. 	The attention oC Shri A. K. Sarkar, DFM/Y 	
is invite(l to Rule 20 of 

the laihvav seii-ices (conduct) Rules, .1966.  under which no Railway Servant shah bnng or 
attempt to bring any political or ci! her influence to hear upon any superior authority to 
further his interests in respect of mattems pertaining to his scivcc under the (iovernment. If 
any representation is received on his behalf from another person in respect of any matler 
dealt with in these proceedings, it will be PiSumcd that iA. K.......S 'I'kEu X' s 
aware of such •a representation and that it has been made at his instance and action will be 	'. 
taken against him for violation of Rule 1() 4(lie Railway Services (Conduct) Rules, 1966. 

S. 	lle receipt of this Memorandum may be acknowledged. 

Enclo:- Annexures- I. IT, III, & IV. 

( Vipan Nanda ) 
General Manager 

To 	 N.I. Baiiway/ I4aligaon. 	• 

Shñ/S4it.-A. K. 6arkar, the then AAO/CSA 
now DFM/BNY, N.F. 1iilway. 

('Ihrough 	D1IM/RNY  

Gwtffied to be truc Copy 

0. Puikayastha) 
Acvocie 



I / 	 Annexure-1 

Article of charge framed against Sri A.K. Sarkar, Divisional 
Finance Manager, NF Railway, Rangiya 

That Shri A.K.Sarkar while functioning Asstt. Acctts. Officer in CSA (Bills) in the 
office of the FA & CAO°( Open,Ljne) , N. P. Railway during 1994 committed gross misconduct 
in the niatterof checking and passing the bills of MIs. Precision Casting &Engineering Works 
Howrah in respect of the Railway Board's contract No. Track I / 21 / 91 / 0101 / 7 / 50762 
dated 15.7.1991 for manufacture and supply of Cast Iron Sleeper Plates (CISPs) to N. F. 
Railway in as much as; 

Atticle - ! 
Shri A. .K. Sarkar failed to properly check the bills of M/s. Precision Casting & 

Engineering Works Howrah for freight charges on VSP pig iron as announced by the Railway 
Board, passed the same and also issued payment cheque for 796.687 MT of C.1.S.Ps. supplied to 
N.F. Railway amounting to Rs.5,91,922/ against forged Xerox copies' of VSp invoices without 
production of original vouchers, even though the Railway Board had not allocated pig iron to 
MIs. Precision Casting & Engineering Works Howrah for C. I. S. Ps to be supplied to N. F. 
Railway. 

Thus Shri A. K. Sarkar by his above said acts of omission and commission committed 
gross misconduct and failed to maintain absolute integrity, devotion to duty and acted in a 
manner unbecoming of public servant causing wrongful loss of Rs.5,91 ,922/- to N. F. Railwayin 
contrvcnhion of the provisions of Rule 3(1) (i), (ii) and (iii) of Railway Service ( Conduct ) 
Rules, 1966, 

Vipan Nanda 
General ,Manager,NF Railway 

certified to be true Copy 

rv 
(J. Purkayastha) 

ALVocute 
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Statement of Imputation against Sri A.K.Sarkar, Divisional Finance 
Manager, NF Railway, Rangiya. 

Shri A.K.Sarkar functioned as Assit. Acctts. Officer in CSA (Bills) in the office of the 
FA & CAO, Open Line, in N. F. Railway during 1993-95. His main duties and responsibilities 
were to check the bills claimed by the various contractors in terms of the conditions of the 
contract with the relevant papers , pass such bills and also to issue cheques for payment to the 
Contractors. 	 - 

That M/s Precjsions Casting & Engineering Works,l-fowrah was ordered by the Railway 
Board vide contract No. Track- I / 21 / 91/0101 / 7 150762 daced 15.7.1991 to supply 718 Mts 
of Cast Iron Sleeper Plates (CISPs) to N.F.Railway (On Linc) costing Rs.42,79,280/-. 

That MIs Precisions Casting & Engineenng Worksj-lowrah supplied the above quantity 
of sleeper plates and claimed and received the payment from FA & CAO. NF  Railway, through 
different supply bills. 

That as per clause no.6 of the Special Conditions of Contract, the Railway Board was 
under obligation to allow the increase / decrease in the price of sleeper plates so supplied; against 
a particular order, depending on the increase / decrease of the price of pig iron by the JPC (Joint 
Plant Committee) during the currency of contract. 

That as per Circular no.TRACKJ2I/92/0103/7 dtd. 26/Q3/93, the escalation on account of 
increase in freight of pig iron purchased frOITVSP was allowed as per Special Clause 6(i)(A) of 
the Special Conditions of Contract which was amended vide number TRACK/21/92J0103/7 dtd. 
15107/93 vide which themaximum limit of freight of VSP pig iron was allowed at Rs.730/-per 
MT or actual freight charges which ever was less. This was applicable w.e.f.,,j8/l905.92 aQd 
was made applicable only in respect of CISPs manufactured by the parties by procuring pig iron 
from VSP against the Railway Board's allocation, subject to production of original vouchers by 
the parties concerned in support of purchase of pig iron from VSP. 

That M/s Prcisions Casting & fngineering Works; Howrah did not purchase any 
quantity of pig iron from VSP during the period from July'91 to June'94 i.e. from the date of 
placement of the order in question, till the date of last supply of CISPs. This shows that the 
accused firm manufactured and supplied the CISPs as above, out of pig iron arranged from other 
sources and as such any increase / decrease in the price of pig iron of VSP was not applicable on 
the CISPs so supplied by the accused firm to N. F. Railway. 

That the accused firm prcferredtlie following bills claiming the increase in the freight 
charges pursuant to the circular dtd.26/03/93 issued by the Railway Board in respect of increase in the price of pig iron of YSP;- 

(S'  

Vipan Nanda 
General Manager, NF Railway 

Certili ed 

(i. t 	ky i s r h a) 
A 
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Weight for which 	Rate per MT Amount 
Claimed  

SI 	Bill Number 
freight charges 

No. claimed 

1 	 2 
3 

115.909 MT 

4 
Rs.73O/- 

5 
Rs.87,998 

PCEWI9394fV 	did. 2810 1/94 
I 

did. 23101194 
2 	PCEW/9394fPV2 

238.225 MT. R.730/- 
Rs.73O1- 

180,860/- 
284,914/ 

3 	PCEW/9495IPVCfl dtd. 08108/94 . 	 390.293 MT 

.n,rn.oc/nvd2 DTD. 08/08/94 	52.260 MT 	Rs.7301 	38,150/ 

4 	rs,.s'r 

8. 	
That these bills cre processed and passed by Shri A. K. Sarkar and cheqU issued in 

favour of M/s PreciSiOfl Casting & Engineering WorkS,H0W . The cheques overiflg the 
amount of these bills i.e. Rs.l80,SóO/ & Rs. g7,998/-, Rs.2,84,9141 & Rs.38,150/ were also 

signed by Shri A.K Sarkar , which was delivered to the 
representative of the firm on 01/02/94  

& 31/01/94 repectiveiy. 

lie 	

9. 	
That the aforesaid cheques (A/c Payee) were deposited 

fl the account of the accused firm 

maintained in Vaishya Bank,CBlcUtta and the amounts of cheque being credited after clearance, 

were withdrawn by the re
presentative of M/S PrecisiOnS Casting & ngineeriflg WorkS,H02h 

to. 	
That MIs. P:reciSiofl Casting & nineeriflg Co. hadiubmitted the photocopies of 

following invoices to the N. F. RailwaY in token of having purchased of pig iron from VSP to 

support of the above said claimS- 

S1.No. 	
invoice Number and Date 	

QuantitY 

87.790 
MKTG/l & SI1NVIM did. 29/06/92 	

MT 

/1 & S/iN V/Ti did. 29107192 	
299.400 MT 

MKTG 

3 	
MKTGI1 & 7/iN V/281 dtd. 30/12/92 	

99.760 MT 2 

4 	
MKTG/I & S/INV/57 dtd. 07/06/93 	

158.200 MT 

MKTG/l & S/IN V/61 did. 19/06/93 	
144.800 MT 

11. 	
That Shri Suniit Deb Branch Manager,VSP / Kolkata, vide letter 

L/MKTC 
did. 23/11/01 has proved that invoice no.MKTGR & 

S/INV/64 dtd. 29/06/92fQr 87.790 MT of pig iron (slob.1 above), was in fact issued in the 
name of M/s Calcutta iron & Engineering CompanY Limited, on 30/04/92 in proof of lifting of 

iOflS casting & Engifleer 
pig iron by them from VSP and not in favour of MIs PrcciS

mg Works, 

Howrah on 29/06/92. in respect of 
remaining four invoices Shn Deb has stated that these are not 

genuine and not jsst.Ied.° VSP. The photocopies of the aforesaid invoices submitted by the 

accused finn are not the x
IroXc5Y of the original irivoiCeS of VSP since these differ in number 

ofnaterial points. 

Vipan Nända 
General Manager, NF Railway 

Certified to betr C 

(J. 
/- 	V... 



That the "Customer Ledger" of the VSP Stockyard showing the name of the customer, 
receipt number, amount paid invoices issued, in respect of purchase of pig iron by the parties 
from VSP is maintajnJ The said customer ledger of VSp, contains the name of M/s Precjsjons 
Casting & Engineering Works,flowrah at its page 85. The concerned page of the ledger shows that after 25/10/90 MIs 

Prejsjons Casting & Engineering Works, Howrah had not purchased any quantity of pig iton from VSP. 

That this clearly shows that the accused firm submitted forged and fictitious invoices to 
the railways showing the purchase of pig iron from VSP in support of their claim and the same 
was entertained by Shri A.K. Sarkar and used by him for passing the aforesaid bills. 

That Shri A. K. Sarkar, also failed to chock the above said bills properly. The freight of 
pig iron was to be paid on the quantity of pig iron purchased from VSP against the Railway 
Board's aIIocjoij for the contract in question from VSP and not on the quantity of C.I.S.Ps manufactu 	

and supplied. i-Ic did not checked the quantity of pig iron and facilitated passing 
of the bills @Rs.730/ per MT for the quantity Of C.I.S.p5 supplied 
and Engineering Works. 	 by M/s, Precision Casting 

15 	That 
due to the above acts of omission and commission on the part of Shri A.K. Sarkar 

an amcorn of Rs.5,91 922/.- was wrongfully paid to the M/s. Precision Casting & Engineering 
Works on the basis of the forged and fake invoices in proof of purchase of pig iron from VSP. 

16. Thus Slid A. K. Sarkar, due to his acts of above said OmissiOn and commission, 
committed gross misconduct and violated prvjsions of Rule 3(1) (I), (ii) and (iii) of Railway Service ( Coduct ) Rules, 1966. 

Vipan Nanda 
General Manager/NE Railway 

Certified t,ueopy 

(i. Pu kyStha) 
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SI. 	Nami ot the documents 
NO. 
1 	FIR In RC.10(A)/2000.SHG 

2 	RSilway Boards Tender File 
No.tRACx.1/21I9o/oiotrnp0tic 
ifende) relatifig to Tender 
No,Track 	16 of 1990 for 
procurement of C.I. Sleeperpiates 
brtheyear1g9192& 1992-93. 

MR No 612001(167) 
IVP9.s Ito 5, 24 to 31, 
ClPägei28.44 

* 	Pig 	iron 	AUOCSIIOn 	File 
NO.Trak-4121121 1217. 

MR t4o.6/2OOi (71) 
Pigès 261 263, 3$ and 428 

4 	ce EscaiatkmCIrcul8f of VSP No. 
Wack/21192/0103/7 	dtd.15 7.93 
available at PageN6.142 of file No. 
•ack1/92103rnPlg. 

MRNo.612001 (69) 
Page4ii4: 

Gist of the documents 

This will, prove the allegations, upon *hich 
the Investigation was carried out; 
This. will prove the Issue of limited Tender 
No.Track-16 of 1990 to the established C.I. 
Sleeper manufactures including MIs 
Precision Casting & Engineering Works for 
manufacture and supply of CST-9 Steeper 
plates for 1991-92 & 1992-93. This will also 
prove the comparative charts, Minutes of the 
Tender Committee dld,12.3.91 and final 
approval by the'Minister of Railway and the 
ounter otfer made to the manufacturers 

Including the said four firms. 
The documents at page no. 262,263, 
387and 428 will prove the issue of Pig Irons 
allocation orders on .VSP &' HSCO against 
the confracta Of Tender No.Track-16 of 
1990. to MIs Precision . Casting & 
Engineering WOrks for total quantities of 
2357t 
This will prove the price increase of. C.i. 
Sleeper plates of Rs. 7301-per MT due to 
the Increase in the price of Pig tron'owing to 
increase In the freight of pig iron on VSP & 
'ttSCO which allowed, the C.I. Sleeper 
ménufacturers to claim for price escalation 
on submission of Pig !ron vouchers 'in 
support of the claim. The note sheets of the 
Me will also prove that the above said price 
chwtars. were Issued' after the approval by 
the competent authority of Railway' Board. 
This wiliprove that escalation of Rs,641- per 
MT on order placed.on 100% 'own material 
basis and Rs.341- pe MT on Order placed 
on 50%.C.l.Scsap basis WãsaIIowedb pig 
iron purchasedfrom VSPdutlng,fhe period 
from 1.41992' to 17118.5.1992, due to 
lnc.easé In The freight of pig iron. 
This will prove the contract placed on 'and 
accepted by the . accused firm ordered 

5 . 	 Cont.taet NO.Track-4,'21191/0101/.71' 
•50782dt; 15. 71991 in favour of 

proved 
by 
PW-14 

Pw- I 

PW-1, 2,8 

•W-i, 2,8 

Vipan Nanda 
General Manager, NE Railway 

Certified to be trut copy 

c\ .  
(J. Pu ki)'tStha) 

A: vuc.  ij 



MLS. 	'Predscn 	Casting 	& quantity and terms and condition of the 
Eiiftieering Works. 	.. contract and corospondences 
MR No.1 6/2001 (15) Page Ito 15 

6 thcome Tax ClearanceCertificate This will prove that Shri Pradip Kumar PW-1 
i1 fàvóür of Shri Pradip Kumar Churiwala, 	was the contractor as M/s. 
Churiwala, Director, MIs. Pearl Precision Casting & Engineering Works 
rojecIs & Steel Ltd. 

MRNo.164001(75) page 23. 
t lOtter' .  No.Track-1!21/911010l/ 	if This will prove the ordered quantity and 2,8 

0762 dt. 24/29. 6.1 1992 In favour terms and condition of the contract. 
of 	,M!s 	Precision 	Casting 	& 
EhgkmdN Works and letter dated 

MR Ne.162001(75).p*$eS - 62,73, 74. 

8 Letter 	•NO.Track-121/91/0101/ 	7/ This will prove the'ordered quantity and PW-L, 2,8 
50162 dl 30. MOW in savour of terms and condition of the contract. 
M'r.Pecision:..asting 	 V. 

Engineering Works 
MRNOd6/2O01(5)p*gei 129- 130 •' 

Lettèrno.W8-1/160/9I-92! WC-A This will prove thec naignee details Issued 8 
dated 28.8.1991: ; - - by Shri D.M.Bose 
MRHo1I2bOi(14)Pse .15 ' 

10 Lette no. WJ68-711091921 W6A This will prove the consignee details Issued PW-1, 2,8 
dated 255.1994 by Slid D.MBose 
MR No.1612001(74)page .162 

11 Or1ni1.blH'No. PCEW!93-94/PVCI1 This will prove the bill 	for Rs.87,998.00 PW-3 14,5 
dt.2811994 	of ,, M/s 	Precesion raised 	by 	M/s. 	Precision 	Casting 	And &8 
CaèUhg & Engineering Works. Engineering Works In respect of increase in 

the prici of CISPs due to freight Increase of 
MR No18/2001 (35) twO eheets pig, iron allocated on VSP by letter dated 

15.7.1993 
12 'Or$9ina1 	blU 	No. This 'wilt prove the bill for Rs.1,80,860.00 PW-3,4,5 

PCI W193-94IPVC/2 dt23.1 1994 raised 	by 	M/s. 	Precision 	Césting 	And & 8 
of 	M/s. 	Precesloti 	Casting 	& Engine rIng 'Works In respect of Increase in 
EngineerIng Works.. the price of CISPs due to freightincrease of 

• pig Iron allocated on VSP by letter dated 
fW0O1Ih.ds 15.71993 

13 tInaib*No PCEW/94.95/PVC/1 This wIM prove the bill for Rs 284,91400 PW-3,4,5 
dt81994 of 	Wa 	Preceslon raised 	by 	M/s 	Precision 	Casting 	And &8 
Castind & EnginOerkig Works Engineering Works In respect of increase in 

MR No 1612001(12) 
the pde of CPs dUe' to freight InreaSe of 
pig inn allocated on VSP by letter dated 

• 15.7.1993 
14 )rIglnaI bill No.PCEW4-95/PVCF2 This 	will 	prove 	the 	bill 	for PW3,4,5 

dL8.8.1994 	of 	MIs 	Precestoi Rs.38,150.O0raised 	by 	M/s. 	PrecisIon &8 
'CaStlng& Engineering Works Casting And Engineering Works in respect 

Vipan Nanda 
General Manager, NF Railway 

CrtIfid to be 

7

trucco  py 

(J. Pu; kystha) 
Avi 
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MR$1,6fld01 (11) 	 of Increase in the price of CISPs due to 
freight Increase of pig iron allocated on VSP 
by loiter dated 15,,1993 

t'S Copies of Invoice No. . Mktgi ThiS copies of voucherS showing purchase 
PW-2, 6 

I&SflNV161 dated 9.6.93 for of pig Iron from VSP will prove that the firm to 8 

144.800 M Ts of pig Ilron purchased claimed freight fraudulently against fake and 

from VSP. 	 forged Xerox copies of invoiceS of VSP 

MR P4ö. 1612001 (74) Page WAS 
16 CopIes of Invoice No Mktgi This copies of vouchers showing' purchase PW-2,6 

I&SJ%NV! 51 dated 7.6.93 for of pig iron from VSP will prove that the firm to 
S 

18.200 hi Is of pig iron purchased claimed freight fraudulently against fake and 

froM VSP. 	
forged Xerox copies of InvoiceS of VSP 

MIt No. 1612001 (14) Page No.46 
17 - Copies of invoice No, Mktg.I This copies of vouchers showing purchase PW-2, 6 to8 

299400 hi Ta of pig Iron purchased claimed freight fraudulentlY against fake and 

	

from VSP. ' 	
forged Xerox copies of invoices of .  VSP 

M1tNb 16i)O1 (74) Page NOW 

	

18 ObpW of mv 	No. Mktg.I This copies of vouchers showing purchase yW-2, 6 

.1 	t&SV164ded29thtY921°' Of Pig Iron .frorn VSP will prove thatthefihlTl toS 

87.970 hi Ta of pig Iron purchased daimed freight fraudulentlY against fake and 

	

from VSP. 	' 	 forged Xerox copies of Invoices of VSP. 

MR No. 1612001 (14) Page No. 48 
19 CopieS of InvoicS No. MkLgJ'ThiSC sofvou 	

oflgPUrth 	PW-2,6 

I&S1INVI 281 dated .30.12.92 for of pig Iron from VSP will prove that the firm to 8 

99.110 hi' Is of pig Iron purchased 'claimed frei9ht fraudulently against fake and 

	

froM VSP. 	'' 	, 	'forged Xerox copies of invoices of VSP 

MR IlO 16120Q4 (15) Page No.49 
andSO: ' 

20' Letter' rio. WI687t160/91-92/ W-6A This will . prove that the claim of the PW-2, 8 

dated 11.8.94 	
cOntréctor was forwarded by Shri D.M.Bose 

MR No.1612001 75) PegS No.112 to FA & CÁO fOr processing, checking and 

	

.'". 	. 	 passing. 	 PW-2, 8 
21. titter no. W!68.1!160191-921 W6A This will prove' that the claim of the  

dated'31.1.94 ' ' . 	
contractor was forwarded by Shul O.M.BOSO 

'MR No. 1612001 (15) Page No.65 to FA & CÁO for processing, checkiflg and 
p89. 

22 CheqUe Forwarding Meno No. C/8 This will prove payment of bill to the 
PW-1O, 

CHR'dated 11;02.94IflreSpeCtot .' contracl. 
Cheque no. 051437d3ted 1.2.1994 
for Rs.i80.86W- 
MRNoi6O°l(3l) 

23 'Paid' CheiS' no. '066643 'dated Tls, w1flprove payment of bill amount to the PW-4, 10 

12.8,1994 ' for Rs3,36,35O1-, in contractor: 
	to 12 

favotif of MIs. Precision Casting & 
Engtoeefng Works.  

Vipan Nanda 
General Manager, NF Railway 

Certied tocoy ,  

(3. Pukiystha) 
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25 

24 
-Akko. 
•ld. Cheque ño 05140 dated 
ti994 for RS81,998/ ki'favour of 
• Ptecislon Cast1flg & 

Works 
MR No. lGf200i (62) 
RITES 	on 
MR No. 16/2001 (76) pages 53 to 
58 6566, 95 to 99 
aleoasper 
MR Plo. 1W2(t (74) pages 40.44, 
71 91 

This will prove payment of bill amount to the 
conttáctor. 

This will prove that the accused public 
servants abued their official positions and 
checked and passed the bills as claimed by 
the accused firm for 210.738 M Ts CISPs 
manufaotured and supplied after Inspection 
weN before 1.4.1992 in violation of the 
Instructions contained in Railway Board's 
letter dated 15.7.1993 @ Rs. 730/- per M T. 

PW-4, 10 
to 12 

PW-2 , 8. 

26 

27 

28 

,66ek No 	eINO. 	Certificate No. 	 Date 	. 	Consignee 45 	NF/91/185791SKS 	219.1991 	PWI/Jagi Road 8251 	13" 	NFI9I/.18579/Ssp . 	13.2.1991 	PWI/Jagl Roathe 
132 	N WiLUBME 	13.2.19 	 &jjjanmgn 8251 	24' 	NFI91/18579/SSp 	26.2. 1992 	PWI I Jagi Road 81251 	23 	NFI9I/18579/ssp 	26.2.1992 	PWI I Karlmganj 8813 	34 ' . NF/91/18579/DSB 	1.4.1993 	Tranferred from 

'8751 •. 	50• 	NFI91/18579/pKs 	16.2.1993 	N/CON 8,068 	45 	NFI9I/185791SKS 	23.9.1991 	PWI / Jagi Road' 8,251 	12. 	NFI9I/1857918sp 	13.2.1991 	PWI/KarlmganJ ' Duplicate Invoice No. Mktg.! This will prove that  the accused firm could PW-6, 7 
I&SJ1NV/ 64 dated 30.12, 92 for' not have purchased pig Iron from VSP 
purchase of pig Iron purchased from against lnvoIe No. Mktg.I I&SIINVI 64 
VSP. 	 dated 29th July 92 as this number was 

Issued to different firm In Dec. 1992.. 
Certified copy of Customer Ledger of This will prove that there was no transaction PW-6, 7 

Branch Office Calculta In of the accused firm with VSP during the 
respect of M/s. Preceslon Casting & currency of the Raliway Board's contract In 
Engineering • - question. . 
LetterNo.Vsp/Bso/I(ofjfKr3 	This' will prove that there was no transaction PW-6, 7 
/2001-02 dated . Nov.23, 2001 of of the accused firm with VSP during the 
8 an0h Manager, Rashtrlya Ispat currency of the Railway Board's contract in Nn, kotkàta . , 	 question also that the accused firm could 

not have purchased pig iron from VSP 
against Invoice No, Mktgi I&S/INV/ 64 
dated 29th July 92 as this number was 
Issued to diffirent firm In Dec. 1992 

Selure. Memo. In respét of 
Jpfe hivàlce No. Mktg.I 

I&SHW 64 detect 30.04.92 for 

PW7 

-do- 

7 
Vipan Nanda 
General Manager, NF Railway. 

Certied to he true copy 

(J. Fu 



Utchàse Oi ptg iron purchased from 
vsP; 

	

30 	
DONo. DRSJStee11PO1 dated This will prove that the pricing of pig Iron pW•f 
20.01 .1992 hI respect of NotifiCatiOn was takefl out of the purviW of JPC and 
no. sC1i1619f dáed 16.1,1992 of the Sleet Iants were made free to fix up 
the RWa Bo3rd. their own prIce. 

MR No.6101 (67) page no. 224. 

	

31 	C06 Reg%St& for the 
period from April This will prove receipt of the firm'S bill PW3 to 

M8rth1
WI9394IPVt'2 dated 23.1.94 for !W -5  

MR No.612001 
(217)PageN0.l Rs.180.86* vide AB No. CS110011211 dated 

31.1.1994 and PCEWl93941lCh1 daqted 

20.1.94 for Rs.87,9981  were received In GSA 

and checked and pased. 

	

i 	CO.7ReQ%SWI totthPetl0d1I0m 	
ThIS will prove that the firm's bill 

PW-3t0 

PCEW93'94 	daqted 23.1.94 for PW-5 

MRNO. 8? bi (243) Page No.32 and RS.i,80,8601.'8nd PCEWI93-941P'1 
	daqted 

166 20.1.94 for Rs.81,9981- were checked bythe 
accused persons vide AB No. CS110011211 
dated 31.1.1994 and passed. This Will hirther 
prove the above facts In respect of AR 
No.CS11001410 dated 11.8.934 and CS11001409 

dated 11.6.94  

ii 	
CO-6 RegiStet f the period from April This will prove the firm's bili no. PW-3 to 

1994 to Aarch 1995 	
PCEWI94.95PI2 dated 8.8.94 for Rs.38,ISO PW-5 

MR No.101(218) Page No.40 	
and PCEW!94.95IPVCfl dated 8.8.94 for 
Rs.2,80141  were received in GSA (Bilis) vide 
AR No.CSII001410 dated 11.8.934 and 
CSJ1 001409 dated 11.6.94 

	

34 	CheqUe dàpafoh .glster No.2 for the .. 	
-do 	 pW-10 

podftofl15.t9 t31.12.98. 
MR Ha-6I2001. (211) page no. 169, 

'161
35 	Cash BbO No.6 for the period horn 	This will piove that the bill passed vide AR No. PW1 0 

3.6.1993fo6.4.94. 	
CSII001I211 dated 31.1.94 & CSI100II 202 

VJ0O1(272)Pa94868I48OI 	dated 31.1.94 	aiongwith cheques were
the 

- 	
w 	h edCash&PaY 0 ' 
same to the firm 
ThiswI provethat thebillpaSSedVldB AB No 

	

36 	CashBook b8fo 	0 	
. PW1O 

1.7.1994 Io27.9.94. 	
CSI100!409 dated 11 .8.94,C911001410 dated 

MR No.612001 (273), Page no.55 	11 .8.94& cS1100141 1 dated 118.94 alongwlth 
cheques were received in Cash & Pay Office for 
sending thesame to the firm 

31 	
Chequ Book No.? for the period from This will prove that the bill passed vide AR No. 

PW10 

j.9,1993t031..94. 	 CSI100!12ll dated 31.1.94 & CSa'100112O2 

MA,f200j(2$4),PB9e4O3 & 396, 	dated. 31,1.94 	alongwlth. cheques were 
• 	received in Cash & Pay Office for sending the 

- 	
same to the fim 

j:
PW 10 

eqjjeBok.NO.8 bthePerl0 0m  
1.41994 to 31.10.94. 

991 (265),Page- 252 

Vipan Nar,da 
General Manager, NF Railway 

certified to be tru' copy 

(J. Pu(kyast1) 

I.-  



46 	RallwayBoardletter 
No.TraOk/21/91/O1O1/7I50708 
dtd.1917I94 of.S.B.Mazumdar. 
Dybiectwffrack. 
MR No.21R01(36) page no.50 

41 	Letter No.SA1BILL/PWt/94-95 
dtd.30/9!94 alongwith enclOsures of 
SrIAKSankSr, the then MOICSA, 
NF.RaihWey1 Mallgaon. 

'MR No.21101(38) page no. Si 

b 

-. 	 - 

39 

.40 

41 

42 

43 

44 

4 

4his will prove that Shri 'Pi.Churiwaia was PW46, 11 

Director of MIs. Precision Casting 	& 
Engineering Works., Howrah 

These will prove the final ordered quantity PW-1, 
to the firm wtilch was to be manufactured 
and suppiled to N,F.Rly., 

Lèttdated 31.12.02.of Asstt. Vice 
P1erThSJysya Bank Ud., H. B. 
Buft4 and iticioswes, 
torrespondences, 
Railway ' 

 

letter no. 
Tra-1t2il9lIOlOI17 /50762 dated 
30.3.1994 
MR No.1612001(14) page no.94 
letter no. WI687fl60l91-92IW 6A 
dated 2lA.i94 
MR No.1612001(l4) page no.69 

tOtter no; '. W168.7116019i.921W 6A. -00- 

dated 25.&194. 
MR No.160001(74) page no. 102 
letter No. HB&GEN/175002 dated This 	Will 	prove 	that 	though 	the 	firm 

ot 06.02 of the Asstt. Vice President 'maintained Nc. In the bank Tecords could 
be made available and the same has 

. not (Operation), The Vysya Bai* Ltd. H. 
B.SaranlBrOnth, Calcutta -1. been destryed. 

Letter. 	No. 	PADIRIy.PmU15460/ 
-do 2002 .2003'datedMaY 31, 2002 of 

shi4 C K .  S8k
,
, Asstt General 

Mana9er 	RBI,' '15, 	Ks 	Road, 
Calcutta'i 
Bill eflta68mOn( Sheets and abstract This will prove 'details of bills peferred, 

by the accused checked 	and passed 
of bill pasaèd .' I'.. 
MR No.1612001 '(74) POge No. IBto persons, datel of passing of bills , quantity 

21 	' 

supplied and escalations and freight claims. 

Shri D.M.Bose(A-l) had Informed MIs. 
Precision Casting and Engineering Works 
(A-6) about the consignees  details In 
respect of 428 MT BG CST allotted to NFl 
OL which was further amended 

-I- •do• 

pw-11, 
pW-13, 

PW-12, 
PW-13 

PW-2,3,58 

PW-Z3,5,8  

This will prove that freight charges will be PW-f 5. 
paid on the basis of pig hon vouchers of 
SAIL!VSP subject to maximum of Rs.730/- 
perMi 

This will prove that One Invoice No.Mktg/l & PW415 
S/IN V/201 dtd.30I12192 for 99.760 MIs. of 
pig Iron of M/S Precision Casting and Engg. 
Works, one of MIS Calcutta !ron and Engg. 
Co.Ltd. and 03 InvoIces oof other parties 
were sent to the Branch Manager, VSP, 
VishekapOtnam to verify the genuiness of 
the invoices and that the said letter was 
Issued after making payment of the freight 
bills. 

• 	 Vipan Nanda 
General Manager, NF Railway 

:eitified t o h trj , 

- 	 - 



--V 
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Annexure-IV 

CALENDER OF WiTNESSEs 

Gist of Evidence Documents 

Sri.H.S.Mand, Desk will prove the total quantities of C.l.Sleep r Plates D2 to 04, 

bfficetttrack, Railway to be supplied, to NFIOL by MIs. Precision Casting D-30 

Board, heW.t)elhI & Englneedng Works, as per Contract Orders and 
Its 'Amendments against Tender No, Track 16 or 
1990, issued b 	the Railway Board.They Will also 

prove the lerm 	and conditions of the Contracts 
inclnding the Special Càndlbons of Contract 1 1987, 
which was a pad of the said Contract Orders. He 
will also prove the total quantities of pig iron 

• allocated to the Firm on VSP I IISCO against 
Contract Order on reolenhmont hRSl$ and such 
was .àntltied to esclatlon charges àue 	to the 
Increase In the price of pig Iron etc. of VSP to the 
extent of allocation as per letter dated 15.7.1992. 

2 	Slut Pranab.K.eritl Dey - He will prove (he process involved in passing of 0-4, 0-53  

car,O/obilS and prove documents such as. Accounts file of 0-7 to 0-10, =C: 0L), bills, bills of the contractor, signatures of the official 0-15 to 021, 

RØy processed and passed the bitis and state that 0.25 
• 	 . 	' M/s. Precision Casting and Engineering Works had 

• claimed freight Increase only for pig iron allocated 
on VSP and that the bills were not propecly 
checked and passed by the accused personS 

3 	ShfiBipAlKUmarDas a Hewill prove the process irivolved.lnpassing of .0-11 	tó.D-14 

Mctts3Asstt. 0/c he FA bifls and prove documents such as Accounts file of 0.31 	to 

& CAO (014; bIfl, bills of the contractor, signatures of the official 
N.F,RaI(Way, Mailgabo. who processed and passed the 'bills and state that 0-33,0-9,0-10 

• M/s. Precision Casting and Engineering Works had , 

daimed freight only for pig Iron allocated on VSP 0-21,0-23, 
and that the bills were checked and passed by the 0-24' 
accused persons. 

4 	Shr Jetliecal Sangma - 	He will prove thea process Involved in passing of 0-23,0-24, 
McttS MstLO/o the FA bills and prove documents such as Accounts file of 0-11 to 14; 

Vipan Nanda 
General Manager, NF Railway 

erttied to 

(J. 	•.) 

In 



bls tif the eoiuttettot, 	the otftoit 	D41 to 043  
& CÁO (O1) billS, 

who 	and passed the bills and state that processed N F,Ralway, Mahgaon Precision CasUngftnd 	W6t 	d 
MIS 
claimed freight only fô'pig iron allocated on VSP 
and that the bills were checked and passed by the 

Shil SaUst Das- Acctts. 

accused persons. 

	

He will prove the process involved In passing of 	0-Il 	to 0-14 

	

documents such as Accoun  ts file of 	0-31 	to 
Clerk,OIó the FA & CÁO bills and prove 

bills, bills of the contractor, signatures of the official 
(01), 	N.F,Rallway, -9,D 

who 	and passed the bills and state that 	D-33,DlO 
proceséed Maligaon. M/s. Precision Casting and Engineering Works had 	

, 	0-20, 

claimed freight Increase only for pig Iron allocated 	0-21,0-23, 

on VSP and that the bills were checked and 	0-24, 
passed by the accused persons. 
He 	will 	state 	that 	M/s. 	Precesiofl 	Casting 	& 	0-15 to 0-19 

.6 	SM RataSYW Das, 
Marketing) Engineering Works, Howrah did not purchased pIg 	0-26 to 0-29 

Manager. 	( 
Rastxlya 	Ispat 	Nigam iron from VSP and that the copies of the Invoices 

by the said firm were not 
Ltd., I A.J.0 Bose Road, 
Kotkata-20 	. 

submitted to N.F.R3IIWSY 
Issued by VSP rather these were fake and forged. 

SM Sumit Deb, Branch He 	will 	state that 	MIs. 	Precesion 	Casting 	& 	0-15 to 0-19 

	

Howrah did not purchased pig 	026 to 0.29 
Manager, RaStrIya Ispat 
Nign Ltd.3 I A.J.0 Bose 

Engineering Works 
Iron from VSP and that the copies of the Invoices 

Road, Kolkata-O submitted to N.F.Railway by the said firm were not 
issued by VSP.rather these were fake and forged. 

B 	SM M.CMalakar, Senior 	He will prove the bill file of M/s. Precision Casting & 	04, 0-5, 0-1 

s)aie that the accused oersoj.I. to 0-21, 0-25 
Section Officer, Central 	Engineering and 

tb 	hills nropfly. ana paSSeU the bills 
Stotes Accounts (Blh), 	nqtçe4 
0/0 The FA & CÁO, 	which was not cue. 
N.Fily., Maligaori. 

9 	SM A. Rabha,.Acctts. He has proved the bills in question and the writings 	D-11 	to 0-14 

	

0-31 	to 
Asstt. CSA (BWs) N F. of the Individuals and their acts in detail. 

Railway3 Nahgaàn 
D-33,D9, 
0-10, 	0-20, 
D-21,D-23, 
0-24 

10 	Shrt Kamakhya Prasad He will prove 	the entries showing the cheques 	034 to 0-38 
Chakraborty, Sr. Asstt receIved from CSA (Bills) were received In the 
Chief Cashier, Cash & Cash & Pay 	Office and state that the cheques 
Pay OffIce s  N.F;RIy. were collected by hand. On the basis of paid A/c 

payee 	cheques he also stated that the cheques 
were encashed by the accused firm in their A/c. 

if 	Slid 	K. 	Satish 	Babu, 	He will 	prove the payment of bill amount in the 	0-23, 0.24, 
Assit, 	Vice 	President 0.43 

Vipan Nanda 
General Manager, NF Railway. 

- Certffitd to be true copy 

(J. Pu3kystha) 
Avoc0i 



I 

bank" Nc. . of MIs. Precision Casting and 

:Eflging Works. 

:r prove the paym' 	
0.24, 

Engineering Works. 

He 	will, prove 	sending 	of 	letter 0-46, 0-47. 

NoPNOISNB1l94"95 dtd.21 16194 	to 

G.M(Tr8ck), 14F.R8IIWaY on being put up by. 
SISd.A.K.Saxkar, 

AAO!CSA and D.K.BarUah,. 

Sr.SO requesting to obtain ctariflCaUOfl from 
Railway Board the type of documentaly e1deflCe 
desired to be submitted by the party In original for 
making paymerit of- freight bills, and whether the 
freight bills submiti d by the party could at all be 
admissible for payment since It was. felt to be 
abTormaftY hlgh.He Will prove that one Invoice of 
'MiS Precision Casting was sent to VSP for 
verification after passing and payment of the freight 
bills. 

14 	Shii Bhag wan Das, He will prove 
the Part Investigation done by him 

tRI ACBA and th e statements recorded by him. 

Gu*Bhatl 
: B. s. Jha, inspector, CBl 

ACS.GuWahaU 
:RøtflOSh  

ChWial. 	Utkatmanl 
Gopa Bondhy Sarani, 
Bur2 Baa', KOikàta 

He will prove the facts discloSed from the 
Investigation 
He will prove the Initials and photograPh on bank D-6, 39 
Ak. opening form and state that Shri Pradip Kr. 
Churiwal wasthe Mdof MIs. Precision Casting & 

Engineering Works. 

Vipan Nanda 
General Manager, NF Railway. 

Certified to be true copy 

- 	(3. Pu(kcyasrh) 
Ac1voce 

(OperatiOfl) .F.. B. Sarani 
Bra*.h Th8 Vsya Bank 
Ltaut .j, West 

12 	SM •ic. Satkár, AssLi. 
General . 	Manager, 
R8selvO Bónk of India, 
15 Nét41 Sbhas Road, 
65lUttä700 001. West 
Bengal 

13.. SriROblfl 	Deka 
D.CAOIT NF.RallwaY 
Matlgeofl. 

'1 

I. 



'g- 
- -.----- 

A Po o 

- 	
---.-- - 	- 	-----..---. 

STANDARED FORM NO.5 MEMORANDUM OF CHARGE SKEET UNDER 
RULE9OFTIIERS(D&A)RULES-1968. 

• 	 NORTHEAST FROINTER RAILWAY 

OFFICE OF THE 
GENERAL MANAGER 

	

• 	
GUWAHATI-781011. 

Nb. PNO/AD/RC-20,21,23  24(A)! 	DATE: 5_-2o3 

/97—SHG/ 

MEMO RNDU:M 

The undersigned propose(s)to loldan inquiiy. against Shri A,K. Sarkar, the 
then AAQ/OSA,now DM/RKY under Rule 9 of the Railway Servants (Iiscipline and Appeal) 

• Rules, 1968. The substance of the imputations of misconduct or misbehaviour in respect of 
which the inquiry is proposed to be held, Is et out in the enclosed statement of articles of 
chrge (Anncxuró-1). A statement of impptations of misconduct or mishehaviour in 
suppoitof each articales of charge is enclosed (Annexure-li). A list of documents by which, 
and a list of witnesses by whom, the articles of charge are proposed to be sustained are 
also enclosed. (Annexure-IIt & IV). .. .. 

2. alzr i A. nrkr,DiM/ENY is hereby informed that ifhe sodesires, he can 	r 

	

• 	inspect and take extracts from the documents mentaioned in the enclOsed list of documents 

	

• 	(Annexure411) at any time dwing office hours within ten days of receipt of this; 
Mcmoraadum. For this purpose he should contact the U1Idbr itflod 

• 	 NKRallway, maligaon, immediately on receipt of this Memorandum. 

• 3. 	hri A.K. 	rkar 	•. 	is fwther informed that he may, if he so desires, 
• tale the assistance of any other P4way servant (who satisfies the reqUirements Of Rule 

9(13) of the Railway servants (Discipline & 'Appeal) Rules, 1968 for mspectmg the 
documents and assisting iini in presenting his case before the Inquiring Authority in the 

	

• 	evónt of an oral inquiry being held. For this purpose, he should nominate one or more 
pesons in order of preference. Before nominating the assisting Railway Servant(s), 

	

• 	 • Shrj A.K. &urkar • should obtain an undertaking from the nominee(s) that 
he(they) is (are) willing to assist hiniduring the disciplinary proceedings. The undertaking 

	

• 	should, also contain the particulars of other cases if any, in which the nominee(s) had 
• 	• 	already undertaken to assist and the undertaking should be furnished to the undersigned, 
• 	

• 	 : 	
• 

 

along with the nomination.. 	 • 	 S  

	

• 	 • 	 •. 	 • 	 • 

	

• 	 • 	•: 	 AfiJ'f.?IiP. 	qontd to page -2. 
• 	 •••• 	••• 	

• 	 . 

• 	 ) 9 
r. 

• 	 • 	4oi1 4, —. 

42 	
• 	• 

• 'rtjfiecj to br fi . 	 •. 	• • 

_,• 	•.••• 	•- 	••••-- -••••• 	 - 	 - 

: 	 - 	 - 

• 



(2) 

00 4. 	Shri A. K . 	rIcar, 	is hereby directed to submit to the undersigned a 
wntten statemcnt of his defence within ten days. of receipt of this Memorandum, if he does 
not desire to inspect any documents for the preparation of his defence and within ten days 
aftercomplelion of inspection Qfdocumen. if he desires to inspect documents,and also- 

to state wheth r he wishes tob heard in person; and.. 

to furnish the names and addresses of the witnesses, if any, whom he wishes to 
call in support of his defence. 

5. Shri A. K. Sarkar,DiN/-UY is informed that an inquiry will be held only in 
respect of those articles of charge as are not admitted. He should, therefore, specifically 
admit or deny each article of charge. . 

6. Shri A. K. nrknr 	 is further informed that if he does not submit 
his written statement of defen'ce within the period specified in para 4 or does not appear in 
person before the inquiring Authority or othçrwise fails or refuses to comply with the 
provisions of Rule 9 of.the Railway seivants (Discipline & Appeal) Rules, 1968, or the 
order/directions issued in pursuance of the said rule, the Inquiring Authority may hold in 
the Jnquiiy ex- parte. 

7 	The attention ofShri A. K. Sarkar DFM/RNY 	is invited to Rule 20 of 
the Railway services (conduct) Rules, 1966, under which no Railway Servant shall bring or 
attempt to bring any political or other influence to bear upon any superior authority to 
furthet his interests in respect of matteis pertaining to his service wider the Government. if 
any representation is received on his behalf from another person in respect of any matter 
dealt with in these proceedings, it will be presumed that Shr i A. K. Sarkar . is 
aware of such a representation and that it has bpen made at ji,j instance and action will be 
taken against him for violation of Rule 20 of the Railway Services (Conduct) Rules, 1966. 

8. 	The receipt of this Memorandum may be ackhowledged. 

Enclo:-, Annexures- I, II, ill, & IV. 

( Vi pan Nanda ) 
onoral Manager 

N. .. Railway/Ma].iga on. 

To. 	 . • . 	Slui/Sit. . A. K. anrkar, the then AAO/CSA 
now DW/RNY, N. P. Railway 

(Through J)R14/Rangia 	). 



y. 
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Annexure-I 

ARTICLE OF CHARGE AGAINST SHRI A.K. SARKAR, THE THEN ASSISTANT 
ACCOUNTS OFFICER] CENTRAL STORES ACCOUNTS IN THE OFFICE OF THE 
FA&CAO, N.F. RLY, MALIGAON, NOW DIVISIONAL FINANCE MANAGER / 
RNYJ N.F. RLY. 

Article of charge: 

Sri A.K. Sarkar, while posted and functioning as Asstt. Accounts Officer/ Central Stores 
Accounts, during the period 1993-95, in the,office of the FA&CAO, NF RLY, Maligaon 
committed gross misconduct and failed to maintain absolute integrity, devotion to duty 
and acted in a manner unbecoming of his position, in as much as he passed fraudulently 
07,13,11 & 04 Nos. of escalation Bills based on increase of price of pig iron by Vizag 
Steel Plant (VSP) preferred by M/S,Marcandy Prasad Radha Krishna Prasad Pvt. Ltd. 
(M/S MPRP) M/S J.D. Cpsting and !orging vt Liii. jVIJ JUUt) MIS.,jakash 
neering Wiirks (MIS PF and M1.S ,Beget Casting and Co.  

BCEC) in terms of Railway Board's price Circulars Nos. Track/21/92/U103/7 dtd. 
15.7.93, Track/21/92/0103/7-pig dtd. 29.9.93 and Track/21/92/0103/7 dtd. 20,4.95, for 
supply of C.I.Sleeper Plates to NF Railway against their respective Contracts of Tender 
No.Track 16 of 1990, even though relevant pig iron invoices of VSP were not 
attached/submitted alongwith the said Bills in support of the claim, which were a must as 
per the conditions of the said Circulars and thereby making fraudulent payments to the 
said Firms MiS. MPRP, M/S JDCF, M/S. PEW and MIS. BCEC for a total amount of Rs. 
1 ,08,02,235.001Rs.75,34,886.00, Rs.37,76,8 53.00 andRs. 11,32,785.00 respectively. 

Thus by the aforesaid acts of omissions and commissions, Sri A.K.Sarkar failed to 
maintain absolute integrity, devotion to duty and acted in a manner unbecoming of his 
position and thereby contravened the provisions of Rule 3(1) (i) (ii) & (iii) of the Railway 
Serviccs (Conduct) Rules, 1966. 

(v'Nd) 



Annexure-lI 

STATEMENT OF IMPUTATION IN SUPPORT OF ARTICLES OF CHARGE 
AGAINST SHRI A.K. SARKAR, THE THEN ASSTT. ACCOUNTS 
OFFICERJCENTRAL STORES ACCOUNTS, IN THE OFFICE OF FA & CAO, NF 
RAILWAY, MALIGAON, NOW DIVISIONAL FINANCE MANAGER, RNY, NF 
RAIL WAY 

1 Whereas, it is alleged that Sri A K Sarkar, was posted and functioning as Asstt 
Accounts Ofticer/Central Stores Accounts during the period 1993-95, in the Office of the 
FA & CAO, NF Railway/Maligaon 

2. Whereas, it is alleged as under: 

That, Contract/Supply order Nos. Track- 1 /21/91/0101/7/50747 dtd. 19.7.91, 
Track-1/21/91/01O1/7/50702 dtd. 22.7.91, Track-i/21/91/O1Ol/7/5072O dtd. 19.7.91 
andTrack-1121191/010117150742 dtd. 16.7.91 were placed on MIS Marcandy Prasad 
Radha Krishna Prasad Pvt. Ltd. (M/S. MPRP); MIS. J.D. Casting and Forging Pvt. Ltd. 
(M/S. JDcF), M/S Prakash Engineering Works (M/S.PEW) and M/S Beget Casting and 
Engineering Co. (M/S BCEC) for manufacture and supply (MG for NF Railway), against 
TenderNo.Track 16 of1990. 

That the Contract Orders placedon MIS. MPRP and MIS JDCF Ltd. were 
amended vdé Amendment No.3 dtd. 18.5.92 and 30.1.92 respectively and an Additional 
Order dtd. 21.3.94 wasplaced on MiS PEW. 

That, by combining the Orders, Amendments and the Additional Orders, MIS. 
.MPRP' was to manufacture and supply 4440 Mts: (i.e.,MG-2325 Mts, & BG-2115 
Mts.)M/S JDCF, 2885 Mts. (i.e. MG-1060 Mts. & BG-1825 Mts.) M/S PEW, 1364 Mts. 
(i.e. MG-560 Mts. & BG-714 Mts.) and IS BCEC was to manufacture and supply 595 
Mts of MG to NP Railway.  

That, for manufacturing the C.I. Sleeper Plates against the aforesaid Orders, 
the allocations of pig iron was made to the' said 4 Firms onlISCO. 

That, against the aforesaid Orders, M/S MPRP manufactured and supplied 
2260.556 Mts.of MG and 2102:222 Mts. of BG C.I. Sleeper Plates and preferred 72 Nos. 
of. 

(vrvado.) 

Ccicd to be i 



H _a_ 	 S 

ninlW .l'i t,N1tk/R( • f• 	 I.  

StijpIy l%lll,.M/5 .11 )( ¶. MIS j1 W :nid MIS U( 'I (' alSo 
	li%flfCft1t 	II(I Sllf)PIICd 

45, 2 TC(l 

2868.572 MIs., 1360.264 MIs. a 	
0 uid 5 	. 51 MIs. of (.l .S1CCCl 'li1c5 alit1 ptCICI  

and Ii Ns.of Supply fills npecli"('lY. 

vi) 	 il. us pci (muse 6
oF Ilf Special 0iidif ion o the Coultincie. fIit said lirtnS 

flu  

wciv entitled to gel the lieni lit id iiwi case antI dcci case 
ui prkc in respect of the ('.1 .Siceltr 

l'laIc flhlililt IIt1IIrCI I IIIII 5111)fhlICtI 1w Ii Will 4It.1iencn!g Oil OW II1CICi%$C 1111(1 (lCClCil iii lie pig 

iron prOVIded the C.h.51Ce11C1 l'hntcs 111111it tuited IIY the paIly CO)IiC.CtilCd 
WCIC ihISl)CCiCd by 

R1iIS. nflcr IS tlays ham the ohute of,  tCV1SCtI pikC oh $)i 11011 CliniC 11110 effeCt. 

That, IIs(40,1;lhthlpttr increnSCtl if ic price of its pig lion and 8cordingly the 

Rnih'ny lourd issued 
(11cIIllit 

Nos.TIflck/2 i /0I03/7/hlS0 d(d,22/4/92 amid 

I rark/211o)2/0l07 did 2WI9 1  

• viii,) 	That. in tern'S 
of the snid prkc..CiIcI hits oF fJ5( .O. isscd Iiy the Iailwny 

..................... 

fount. M/S MPRP. 
M/S J1)(F. M/S PlW and M/S R(i(' ptciirrC(l 63. 30. '1, and 13 131115 

flCtIIl1 of 1 .t.nhitioil III 	$11 m( t III f1IJ. 11011 of ,  hh'( () and wcu not ,diuigly pntd 

oli 	

i8.i6.44.07 Rs.2O.7b.iRSl. 	
I 3;58.377. 18 niiol 	

resp 

2 	

eclivetY. 

ihul. ihe3IiCC of the ig 1101) oh VSI' Ilciuig .IIICICflSC(l, the KnilWfly 130111(1 

is tied 1,rcc Circular Nos.T111Ck12 1  /92/i) 103/7 dl d. 1 5/7/93, :'l'rackl2 1/92/01 03/7-pig 
did. 

29/9/3 urnI Ernek 
1/92/0103/7 did. 20/4/95hhiS incrcflsC of piicc wns to hc npphicnble to 

ihi ,it1iiiiilntupJ oh (4 I Slum. I I'IflI( S VImIt Ii VUt. ilbolUlit l pug imon on VSI' Iid on 

1notlmIctioP oiliivo' 	
in support nFst'ch stiplily/chiiImlh. 	. 

iluti. in teliuls of the said pi ic ('iteilIllis of \'SP, issued by the l nil way 1 0n1d, 

• M/S MPRI'. M/S ii)( 'l. M/S i'iW and M/S IWI;C prelcrrc(I 0, IS. 12, and 4 CSCflh$lI in fills 

imionnf!g, to ks 1.24.65,943.00. i5JU .23.373.00. Rs.39,058.00 
iiiid Rs. II , 32.785.00 

rI1ciiVClY on 
nccotiiif of flue tliltihhCC oFcselflIC11 puice oFpig iroub of M/S IIS('() mid that 

or MIS VSP. incê'the lncienc in the 1idcc of jug 11011 
oF VSP \VI1S illOiC Iii C0iflPiht1St0 to 

the itlVfl8SC oh price F pig hull of I IS( '(I. vcuIlhi(1ilghl 11w id giimiis had hot I mikemi Ich i very 

of 
pig iron flotmi VSI' lhr innhll liciuiil1g ol ('.1 Skepel Plates againSt 11W ('ulil IlICIS iii 

(1IIqtho)h1. *iitl wcit' not entitled ha \'MI' vch:iIiOIi. 



0' 

.44  

'Flint. I1(1fle ol (lie said hills uoiilni,ied siijipoi (lug iIi\'(iIccS to prove I lie siiiply 

oF pig anti louii VSI' anti an surli (lie hills iii tpit'sliciii. slititilil have heeti held tt/i'diiiiicd to 

(he said 1it-isis. 

'lii;if. (he ( '.1_Sleeper l'luk's iini,it,lactiticil :iiid supplied by (lie said Iitins 

against (Islet ( 'on(iuds iii queslioli. were itispe'leil by U IIIS prior In (lie ihates (lie ilicrense of 

price of' (he pig iron (1f' VSI' was iii;ide elkctivc. 

(hat. S*.A.K .Snik ur dislioiicstly 811(1 with #iiaIII (tile ititenijoit finally passcd 7 

Nos. of hills muoiint lug loRs. I ,8 )2,23$,th) of' M/S M PR l';jJ Nofl. oF bills nhllountilig to 

Rs.75,34J0.00 of' M/S .11 )( I; II Ni's. of ('ills ththiounling to Rs.37,76,853.00 (ii M/S l'IW 

and 04 Nos. of hills ninimulitig In Us. II .32.7W.0t) of' M/S Ut 'l( '.nflcr (lie said bills were 

JUOCCSSCtI tuRf passed by Sri.l )ltcrcndrn Ktitiiar Ratimli. the Ilicii Sr.SO/(SA and iii two 

luustunces in 'respect of M/S M PR I' by Sri.Nnr:uymi Sctigiupta, (lie theii Sr.SO/( 'S A, k howl ng 

(lilly well flint (lie covering invnlce in token of,  liuiviiig inurchuised (lie pig hots liotui VS I' were 

tint uiltuicl,eil/sitl,,iiiIieei. (lie ikinhls iif the hills fitually lutissett  by liii,, tire us 

ii. ,, MIS MPIU' 

csciiintiunjjlli i',s. 	 AmiwnI 
I 	I. Ml1RI1/Nl;R/tzsc/03t',t4-05 dld.2t,15194. 	 Rs.8,47,603/- 
2 	2. M1'RI'/N lUl8cio4/t4_us i(ltl.2/5/94. 	 Us. 14,35,1 54/- 

J. Mjp/ö.i 4-j I i.iu11i4. 	 ' 
4 	MPRl)/NlR/f/l$l(wtfl/c4..96/ dtd.25/3/94. 	 Rs.5,20,()71/- 

Ml!Ri'/R/91 /ISt'/95-% i11d.221(i/')S. , 	 U.s. 19,1 2,568/- 	- 
M PRP/NlR/94-95/tS '/01 dtd. 14/4/94. 	 114.3 7,09,23(,/- 

'total 	- Ks. I .OR,92,23 5.09 

Sl.No VSI"s esenhu(hus lUll Nos. 
' Amount 

I I. J1( 'ltNlR/l5('/()$/')3-94 dtd.20/3/9'l U.s. (4.23, l(7.0() 
2 2. J 	UI/NFI/LS('/02/93-9l dIl.20/3/94 Rs.5,62,33900 
3 3Jl)( 'F/NFRiiS('/O3/')34 il(cI.21V3/')4 Rs.l .04,172.00 

Rs.6,44,789.0() 
5 JDCP/NlR/91/O1,/93/95-96 dld.2I14/95 Rs.7,5 1,207.00 
Li .I()( 'F/NFR/9i /i'..St'/95-90 d(d.221M.P5. U.s. 19,47,233.00 
7 JLI( I 	 1(d 2/n/9 

 
As. I,33,01 00 

it( 11/NI'R/TS(/0794: 	did 2R/v94 fl 	4 7 	9ii_ 	- 

ls41(,)32() 	. 

(\/. NOJd0.) 

T'c1iiied to be 
	 &ml rq. 	U1 

(J. Purkf. ) 
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V. 

	

to 	.11 )Cl/NiR/I'S(/0S/"4 dk1.28/3/9 

	

I 1 	jl.)CF/NIUL3j/92/ts(/VSl 	did. 1 9/11/93 

	

I 2 	ii )Cl/NIR/fl(/92/l 	/V SP/4 did. 25/I /93 

	

3 	ii )cI;/NFR/;3(;/t)2/ls( V\'SPIS 11d.30/1 1/93 
lolni 

Ks. S ,62 ,69( ).( II) 

Rs.2, 10,447.00 
Ks. I ,87,252.(8) 
Rs.96,007 .00 

fl. 750086.01) 

1 11-14 

C . 	MIS NOV 

vsrs cscnInIiohI Bill Nus. 
I ('/07 did.24/9/44  

PEW/13G/AddI/94/l S(/Pi/i 1( '/S( '/1)5 dtd.24// 94  

PRW/NMUAdd1/IS_/ dki2O/ I 0/94 

P1 WI13( 1/Addl/94/1 S( /PigIl it  

PIW/NiRhlSC't)4-'15 11J.20/31')5 

I'W/NPR/IS('/li°4 did09/5195 
71 d0.23/(il94 

i'i\V/i%( ;//sjI1/'.14/. lid.4fE/9'i 

PiWIfl(1/Ad(I1/94/2  dld.4/('/')4 

P1 W/ll( /dI/94II8( '/I'ig//II( 'it '/3 did M/7/94 

PiW/IKi(Md1/94/fh did. 6/5/94 
1O(UI 	- 

(I. 	AIIN lt('iI'. 	 - 

SI.No 	VSV' cscnlnik'fl Bill 
13(lC/NFRIII9/t'194 did. I 

2 	BCR( '/N1IU1S( 'J04/94 -95 dId. 1 6/5/94 

3 	I ( i( '/N11U94-95i1 S( /01 did. 1 6/'I/')4 

4 	
dld.2/6/95 

- 

/ttIOhIII 

Ks. I 1 67,908 .00 

Ks.  

ls.  

Rs.2,S I ,862.0() 
Ks. 17,38,982.00 
Ks.4, 13,205.01) 
Ks. 1 ,27. I 30.0() 
RH. I ,97,5(9)() 

Ks. I ,89,')75.0() 
Ks. I , I 9,95906 

Us. 37,76,853.01) 

AH)ItIui'' 
- '- 1 

Ks. 1,01,835.01) 
Ks. I .1) I ,%35 .01) 
Rs.4,39,233 .00 

fl. 11,32,785.00 

SI.P4o 

2 

4 
S 
(1 

7 
8 
1) 

Ii) 

iV) 	
EhtI. Sri.I\.I(.Satkn disluincsllY lo jiisIFy his pnssiiig of (1w sa,(I hills in 

rcspccl 	M/S Ml'RP. subsequcotly iflct 
1i sjig/1yn1cI1t cnic,inincd mu wiIlmtkI 

uckiiowkdgCuIlCnl tuic hogus kiI 	
No.Inuck-J/l I/')I /fflOI/7/50747 dld.I1/3/1)4, wnlcr ti;6 

signnlurc oil .tc IThqpnI Siugh. lie (lteui 1 )esk t )lIket. Itnilwuly l3omd. which ceuIiliC(i to tIi1 

ciThel Ilmi rinhi quinhiIy of iii iIol co,iHIItlW(I by M/S M1'IU V8H ptoCflIC(I liouli VSP 

ngnIulsl nIiiwn!ion niul unollucu I,is lilict No.. Ii ;uckI/2 $/91 /1)11)1/7/5(1147 (Ii(I.29//)5 

lot wiikd by I) M Ibict (ho. IlK U it i k 'upplv UI Ito (.1 Ui(' i,,ilu lIio cugibuloul L of Liltb 

Rhop;ul Singli 11cuuIhiniiig unit ii ii' ci::;lul ii,ui. 
shotikl he p:uid to M/S M PR I' itrcsiecI lye tif (lit 

I t( liii ii 
ih (' I j_qt , llulkc v n tp',po i hd k Iou t. ot uflui Ilit I L1(Ii)l of tII. 1)II.' II Oil 

• ititiei 

• 	&j. 

-* 
- '-- - -----r •-'--- -' 	1 	' 	! 	j 
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1.

JL 

ii •A 	___ ___ _ 

• 	
•1 

(11iti/W.I'/NIkftl( 	ii. iii'i'). 

ilisil, 	ll.A.1(.IUlflE ni' 	i $i,nlit' Ithi pn.iisi 	iii ilic idlln iii itip'd it 

ii )(1 iisiti M/ I'IW iitiscsliflIIIly tiilci Inlucti sniIc I, 	un/fliigcsi pig twit t,ivuicc uF VI 

whkh wiii nut Iucd fl nut VSHI linE i,siInl i iii iwity I tints ii silliseidiusm mid iii t ee&l uF 

I RI t uIu mihnqtlenIIy eulci mined iitiit' pi Iiui hiv,iken ni VMl',wIitd wet e intl IHHIIC(I if 
nitiiii ithlIvtiy 1%iiutI nikiesil Ii iii. 

Tiwl. puvtlIIlliM iii 
tII(' nnkl hum mid tietti tititik hty Si l.A .K Nit, kiss yule 

PnyceR Itill. 	iIkusii cliciltie Nt'n.l)(ft.! 	dlii. .11(1/94. 	t)'P1. d11. I 4/I 2/')S. l)(,(, I H I iii.',i5/')4 

nnI 05022 tikl.2i/(i/'15 In M/N tI I'RI'. etieqite Nini)5 I 2Th ,hl,I.2('1 193, ()5  I U 

'15 dlii. 	dki.28/'I/"S, 049445 	ditl.1I('/95. ()(,tift5I 

o49.tSR Iid.W5/95 stud osoiW sIld.21/i/')5 m Mi .11 	dicqsi 

it!.1,7Iu14 	m.ft921 tIW.2 1/1(1/94, ()t3it' dkl,H/1/')4. (,(,H51 tItI.2fl/W941 

e111. $5/I 1/04. 414042 	did. I/is/OS tutu 	i)I')I (s 	iiiiI2'l//')5 iii tvl/ 	•l'IW uml chetill 

N,18.(I5 1104 ilIul. I fl/i/O'I. 0' I 1') dtuI.(,/5f'I'I. (Hili). II did. I H/5/94 nttd 049455 1ti,l.R/(/95 

M 1  ii(. 

IiulI. Ily liii' tLt)le1i1l SWIM tiF ,)iItt1ulMMiu)tt 	tutu 	,iii,istktiu 	nu 11w pnt I I)1 

M$i.A.K.8i11kIil ,eveuskd unit li tutu 	j1i led Iii ,,iiili,isilit ithinuluile i,ulcglliy davul lint ki dilly oiW ., 

IIt(CtI Iii if Ituinhiwl iuu,Iieciiuiuiiu 	iii hIM IIIRI$ hut utitui 	IhicEcily eiiUltltVCltCti the P,itv1( 

Rnle ( I) (I)(II) & (Ill) ui the linhiwny NeEc'lee ('nuuulilel ) R iiIe. I 1 Ht(i. 

) 

	
• 	

, 	 d) 
t1 

o 

Certified to •be tt • 	 : 

(J. Puikastha) 
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ANNEX URE - III 

I •jI tiE 	-h1envi-diuititev11 Iflt 	Ii, 
flI)A ngnln.cI S,LAJ(.irtct' 

M. 	I'in,fl•. fi 	flu' f10(itflIt'fllS 

No, 
Aflacallot' uutr!I tin. i inrkl7 IP I itt 11211 
dlii.l 11121) I al 111go fit Is 1 U() P 18, ni 

AhIncnlin,u rho uin.i tark/2 i/si I/fl 112/1 
MR no.0/U 1(11) 

Mncnflnii ouitot no. lunch 011921011217  
dtd.211 1192 nI pnqn no. Iflf nI hun smilf,  

AIIoc.nlloui rn 
ui.lLack 112 1192/() II 7/7.Mft,u'.lI() h( 10) 

Mt,fflhIcq, (fl(IPI itt). 1 u;ick 1/2 I I7/() It 2/i 
tII($. hItOI2 at paqe no. I !4 ol hun ;utuuv 
Afitirnikut Ilk' tnr'nhlnnntl al S1.110.4 nI uvn 

Atlncalkni oidni on. Ii ack- 1121 fl)7fl) 112/7 
thlti. 1 I5l9.1 al pnqn iin.111 ol hun qIttle 
Alkicntkuu (fin ninolinnetl at liio.4 
above. 
Aih(caflon nulnt nnl unvk 1/2 I/O I (UI 1211 
IkI.7411I9 I ,nJ,od (miii hun 

tI,neRouut;utivn nt M/S .11 )( t Ml Um - 

j\Ilncatloui uudt'i mu. I tnr:ki) II!lI /0112211 
dhl.1 7117/01 nI ImUn nuu. I no P. tIll uI 
Mnr.nlkutu flh'i tin.t tack!? I ici l/t) 1 1217 Ml - 

uuo.(lflI(? I). 

;Alocnlkni iiInr no. Ii rick - I!? W121ol17/1 
dIrI.211 I/fl2  at paqn tin. I0 tuf AIInt::ifluii 
thin 
tin. hark 117 11921() I MOOR tin fIll 1(10). 

Ahincnthuii tiuthor no. u;u:k• 112 WOO 1717 
t ild,21VIA12 at pti° 11t , - 110 fit 
Aikuenlion (Ho ,nmulkinnd ni SI iit,( I 

ribove MU no 6/01(70) 	- 
,Alkicntlo tu n dor ø.Tinck• 1/2 1197/I) 112/7 
did.? II $193 at paCIn min.270 of Ihir' qnmr. 
,Ahlncnflnii (Ito inniitlnnnd ft 
nhnvn.MU0nn.610 1(11)). 	-  

t : IMI usE I hr e 

1 huh will plovp hut' ahhocalioui of 990 Mh, of phq 

lout tnt 1151 ( ) Its MIS MPUI' ritinuiih fluter 
(tnittruct ot totidni no.'ltnnk 1(3 of I9)t) for the 
.tlilfltfflt .ini,. In Mnmchi'92 Igiund by 
Sth.S .M Clint idi uiuy, 	he 	Ilieui 	l.)ek 

OIlicem!I inck,Un!hwayboatd. 	- .... 
I Ith will nnvn thin nuloclloii of (393 Mh. of phq 
htoui it' M/S MPUP ngrihumt hunt conUnch of 
1 nuuttns ito. I (3 o f 199() for the qitnm Inn April In 

.htiin92. nun July In SepI '92 for 693 MIs. slotIPA 
by S,t..M.UImud$uu'y.  
Ii us will po vn the nulocnlkni of 30 7 Ml.q. of pk 
(Inn, ho. m/s - Mrflr aqahnust their co,itract of 

Inutfot ito. 18 o f (99() for  thin 	piam (or 	uplo 

Match,1993, siiiet( by S!!.S.M.UhlOttdIuJly. -. 
1 hIs will uinvn Ihue nllnr.nllon nI 2,204 MIs. of plçj 
(miii In M/S MPRP ncnhuisl hItler nontmr:l of 
ln,Inn ii,,. 1(3 tuf 1990, for the cttinml(fl uplo 
Sh.'93,slfJlted by S,j.S.M.ChoU(JhtJiY 	- 
I his will nnvn Hun rillocrihion nI 14113 Mis. of Pi 
lutist tuti 1151 ( ) ho MIS JUCI RgnIIIsI hunt coruhtncl 

of lrnuln't in'. Ill of 	1990 for thin quartet 

.liuIySojuI.O I 	nutud 	I )cI. I )en:.'9 I ,slqi md 	by 

:huuuiudliuuiy, hun Hiatt I)osk I )lIicnlI I mock, 
UnuIw;iy tJ nut d. 	 . 
I Ish w il l 	IVO thin nthmcnlinns ut 440 MPi. nut t'l 
h,uut; 'it, ihSCI ) In M/S .Jh.)(;r ngauuih hum 
run ml; act u if hot in br imu. 16 of 199() for lb in 91 Inn tot 

.ini In Mot cli, I 902,skii md by 
8,I.5.M,( ;lunnlhmm try. 
I huts will ptovn' Iho nhbon;nhkni of II 00 fvll.s. of plfl 
Ii n5 mnfli lbS( ( ) -In) M/S JI )CF m;nitust II mini colilt act 
til hntitlni iou 18 of1990 hut the qIjnl lot 
Apt II .11,, in', I 992111 i(t ii thy - Sn h . '92,skt mn( $ h) 

! I. 5.M CI it stidhim ii 
 

Y. 
I his will (OOVI' hun nuhiucollouu of 8013 MIs. of pl 
lioti tutu 1151 ( ) In M/S .ht.)CF nuqnuuist thin ro,utrnr.I 
of Iosudm tin. 10 nI 1119) for tIm cI,Intlntuhulfl 
Mutchu, t993. sbgiunui by Stl.S.M.C!iqi,tcJhUiY_ 
I huh will u,uvn.Hin ntiocnhloii of 1030 Mis. of tiIq 
Ito,, no lISt ( ) In M/S ,JDCF agaliust tltlor 
i:niili::l oh hnnmulnn tutu. 1(3 nil 10(X) Inn limo nitIntlor 
lluho s11 ci:;, !;hrumroI by Srh.S M.I;hnuiulhuuisy. 
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1 r.  

(Y N0)  

-. . , i.. -. ..- 	.... 

iö F Aflocation order no.Tiackl2l/9 I/O 1211 
dld.17112191 alpagefloS.lOO& 101 of 

Allocation rile 
no.Trackl2Ii91/01 12R.MR.no.6/0  1(7 I) 

his will prove the allocation of 275 MIs. of l'Y 

ton on IISC() to MIS PEW against thier conttr act 
f tender rio. 10 of 1990 for Pie quarter ,lani. to 

Viarclr 1992, signed by Sri.S.M .ChoUdli'ir y, the 
lien Desk ()tlicer III  Board,NCW 

Ibis will pr ove Ihe allocation of 1071 MI, . of pig 
iron on llS(X) to M/S PEW against thier contract 
of tender no.16 of 1990 for the quarter uplo 
March'93, signed by Sri.S.M.ChOU(lttUrY 

Allocalioli order no. I tack- 1121/9210 I 12/i 

dtd.24!12192 at pafle no.256 of Allocation 

File 
no.Track-1i211921011 217.MR.IiO.M) 1(70). 

Wi Allocation order no.T rack- 1/21192/011211 
did .2/6192 at page no.59 of same 
Allocation file at Sl.no.l3 
above.MR.nO610l (70) 

13 

14 

15 

'this will prove Ore allocation of 195 MIs. of pig 
iron on SAil. to M/S PEW against tliier •  contract 

of tender ItO. 16 of 1990 for the quarter 
ApiIl-JtinR.92 and July -Sept.'92 signed by 

- 	
- 	 S,l.S.M.choudlrry.,.......- - - ....... 

Allocation order. 	
. 	1 his wi!l prove the allocation of 642 MIs. of pig 

	

at 	iron on VSP to M/S PEW against (bier contract 

page no.85of Contract file 	
of tnder no.16 of 1990 for the quarter uplo 

no.Track-1l2 11010 l/50720.MR.i1O.911) I(S). June. 1994. ptiiprtdIy 1SSUC(1.I)Y 

Sr i .B .M a?iiiI1( lar,t)V.lju1tonITr B0  

Letler noJiS!pig/RailWaY. Board/0567 . 	
thiswilI prove the allocation of 3114 MIs, 1415 

did./I2/9l of 	
Mts. and 076 MIs. to M/S MPRP, M/S JDCF and 
M/S PEW against thier contracts of tender no.lG 

Sri. 	.BastWY.GM(M 	
1i,ig)lL,CO<Ol of 199() for lire qunder July-Sept'9l & 

kata atpagefloS 171 177& ifl of 	Ott fle 91 

Atlocahon file 
no rackJ21/9 1/01 1217.MR.no.6/0lj7  1) 	 - 
Allocation order no.Trnck/21/91/Ol 1717 	1 his wilt prove the atloctttofl of 1113 MIs. of pig 

dtd.l7il2/9l at page no.i80 & 101 Of .. bolt Qn IISC() to M/S SCEC against thier 

Atlopatiofl tile 	
:onti act ol tender no.16 of 1990 for the quarter 

no Trackl2lI9lIOI I?!! MR no bIOl(7 I) 	Jirr MaR h tqq signed by Sri S M ChoudliUrY 
the then Deck Oftk cr/ riack Railway Board New 

I 	 Delhi 

Allocation order no Track 117 I19.'/() 112/1 	1 his will tu 	the allocation of 174 MIs of pig 

dtd2/6I92 at page no.59 of Allocation tile 	
iron on SAIl. to M/S . FJCEC against tirici contract 

no.Itrack.1!2I/92/Ol l?J1.MftflO.610lV). of tender
,  null) of 1990'for tle quarrer 

April Irine 1997 and July Sept '92 signed by 

- 	- - 
	 SitS M(lloUdtlUlY -  

Allocation order no.Trac.k-1f2lI92IJ 1  12/7 	this will io'ie the llocaIion of 174 Mis. of pig 
M/S BCEC against thi 

dki2/1 1192 at page no.189 of Allocation 	ti011 or! !lSO to 	 er 

.file 	 ,. 	
contract of tender iio.16 of 1990 br thequarter 

,noTraCk-i/2 1192101 1217.M.R.ntO.610l(70) 	ApriiJune. 1992 	JulySept.'92. signed by 

	

- 	Sri S lvi Choucihuly 	 -- - 

Alkcatioii order no.Track-l/2 I1921011217. 	ibis will prove the allocation of 255 MIs. of pig 

dId 1/10197 at page no 154 of Allot alien 	ifl on IlSCO to M/S I1( FC aqarncl titter 



4.. -.  
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:.° 

t1 

tile no.Track-l/21/92/Of 12/7 
MR.no.6101(70). 

19 	Ailocation order no.Track- 1/21 1921() i 12/7 
dlLl 1/5/93 at page nn.396 of All cati(.11 

file no.1,ack1121I92Thl 12/1 
MR.no.6/0 ! (°)• 

20 	Ptice Escalation Circulat of IISC() 
No.Track12 1/91/01 r3/7/llSCO 
cltd.2214192,sigtlecl by Sti.M.l lincioratti, tlu 
then Dy. DiractorilraCk, Railway floaRl 
available at page NosOl to 04 of the file 

No.1'rackI21I91I 	0103/7111.13U0. 

MR,no.6t01 (66) 

21 	Price Es cala tion Clicutat of V813  No. 
Track/2 1192/010317 (IkI. 15.7.93, signed 
by Sii.11.S.flaIhi,ttle their 
Dy Director! track,Railway Board availahie 
at Page No.14? of tile t'lo. 
T,ackl2 1/92/0 10317/Pig. Mftno.M) 1 (69). 

27 	ce Escalation Citcular I 'IIS(X) No. Pri  
Track/2 1/92/010317 clt&L26.3.93, signed 
by Srl.H.S RaIN, the then 
Dy.DlIQcIOrfl rack rvailnhle at F'aqe No.92 
of tile No. tuack!? 1/92/ 010311/1"ig. 
MR.no.6/0  1(69) 

23 Price Escalation Ciucnlnr of VSP No. 
Ti ack/2 119210 I 03!?/1kI 79.9.113, sigher I 
by Sri.B.Maztltfldar,thP then 
Dy.Diiector/tIar.k available at P.n 

)'k. 174 of file No. Trnck/2 119210 103 / 01 . 
MR.no.61U1(69). 

24 P,ice Escalatioll 601181 . of VSJ' No. 
T,ack/2I/92fli 103/7 dld.20.4 .95. signed 
by SILB.Mazunidal tire then 
wnh,CIor/rrack available 
N6.276 of rile Nn. Tmck/2 1192/010317101i: 
MR.no6/0 1(69). 

25 9egister of tilI (CO-6) w.e.f. 2.0)1 to 
28.2.92. 

oirtrart of fonder no. $6 of 1990 for tire 
trat Icr nipto March93, signed by 

SI i.S .M:Cl roudlrury. 
lh will l)tOVC the allocation of 308 M(s. of pig 
ion on llSC( ) to MIS BCEC against tHor 
:o,rlract of Inn(ter no. 1( of 1990 ton the qnranler 
.ipio Sept.'93. signed by Sri.S.M.ChJdi1t1ny. 
I Iris will prove tire price escalation of C.I. 
Sleeper plates due to the increase in the price of 
Pig Iron of IISCO which allowed the -Ci. Sleeper 
manufactures in clai'll for price escalation on 
snihmrnissioti of onigina! purchase vouchers of Pig 
11011 froir 	I1SC(.) against Railway Board's 
allocation. tins will also prove (he effective dates 
of the escEatiOr1 of price comes Into effect. 
1 his will IrIOVO lire price escalation of 
Sleeper plates due to tire increase in tire price of 
Pig Iron etc. of VSP which allowed lire Ci. 

Sleeper ,nanufaclm.mmers In claim 	(or price 
escalatkrr n urn sr thmuissionl of Pig trot n vonici rers hr 
strppont of the claim. 1 his will also prove the 
effective dales of lire eS(;alrltionl of price comes 
into effect. 
1 his will prove lire price escalalion of Cl. 
Sleeper plates (1110 lo the irrcrerise ml the price of 
Pig lion etc. of IISCO which allowed (he CI. 

Sleeper manufacturers to claim for price 
escalation on snibruisSiomn of Pig lrotr vouclrers in 
sn1poit of lIre claim. 1 Iris will also prove the 
effective dales of tine escalation of price comes 

into effect.. 
lInis will PIOVO the price escalation of Cl. 
Slnepei plates dine to tire increase Ii n hIre pm Ice of 
Pig trorr etc.. of VSP which allowed the Cl. 

Sloe; rer mrnai ii if aclthi ems to Cl, im for price 
0scnlntion on sulflhriSSi(rhl of Pig lion vor mnhers in 
support 

 
of tire claim. I his will also Prove the 

effecilve dales of lire escalatlofl of price conieS 

into effect. 
1 iris will 110V0 the fl iCC escalaliorl of C .1. 
Sleeper plates nun to lire Increase hr the price of 

Pig knit etc. of VSF' winch allowed the C.I. 
Sleeper nra,nrifactmnreiS to claim - for price 
escalation on snml,rnrisionl of Pig horn vonicirers In 
sUtrlX)it of line clahiri. this will also prove tIre 
effective dates of lire escalation of f)Fnce comes 
into effect. 
Doc,u,nieriis at si: Nos. 25 to 36 will throve tIre 

- rceil, clreckurg and passing for paynrerrls ol 
all lIre Iscaiflhi()n Bills of 1)0111 IISCO &. VSP Ic 

(V.Nd) 
LT P. 

trti5ed 



Ilni 	s;icl 	finn 	i4/.s 	rvliicaiidy 	Pt nsnd 	Radlia 
Ktishna Piacarl Pvt. lid.(M/S MPRP), f'.41s J.D. 
Casling & E.nqiueetinq Pvt. Ltd.(M/S JDCF), M/s 

• 	i f'takash Enqineeting Works(M/S PEW) and M/s 
• Beqet Castitig & Euqineering Co.(M/S BCE(.,) 

26. Register of Dill (CO-6) w.eJ. 	1.492 	In 
31.3.93. 

27 Register
,, 
 a!  Bill (CO-f) w.e.1 	I.4.E 	In. 

14  

31.3g4: 

28 Register,  of Bill (CO-6) w.o.1. 2.392 	In 
31.3.92. 

29 Register of Bill (CO-6) wet. 	1,4.94 	to 
31.3.95. 

30 Register of Bill (CO-B) wet. 	1.4.95 	Io 
31.3.96. 

31 Reqisler of RiII(CO-6) w.e.f. 	AptiI'913 	to 
March'97. 

32 CO-i Register w.eJ. Dec/93 to Dec/94. 

33 CO-i Register w.e.I. Jan/95 to Dec/95. 
34 CO-7 Register w.e.I.OcL'95 to March'96. 
35 CO-i Register w.e.t Den.'92 to March'93. 
36 CO-7 Register w.e.f. Apt ilOG In Maich'97. 
37 Loller 	No.IIS/GM(S)/Vlg/2(340 Documents at 	SI.NosA() to '12 will piove 	that 

dkj.12/0912001 of Sri. G. (liosh, (erierat dumimicj 	the 	period 	1991-92, 	199293 	and 

Manager, IISCO House,50,Chowrinqhee 1993-94, the Following quantities of pig iion had 
Road,Kolknta - 700.071. heen 	supplied 	to 	the 	'1 	FIrms 	IIICIltk)Iled 	as 

under 
i. M/s MPRF 	. 	 MIs. 

MIs Jt;F 	. 	3,767.25 MIs. 
MIs PEW 	- 	1,275.04 MIs. 

4, M/s I3CFC 	173.48 M. 

1' 
One 	Work 	bider . fleqislei(nuuiberitut 
Book) 	relathig 	to 	Sled 	& 	Pig 	lion, 
inainlaliied 	hy 	Sales 	I )ivisinn , 	of ' 

IICO,IISCO House, Kolkata. 	 . 

.39 Bill Rirwaidhig Slatuietits of.  Run Dntes 
511119.1, 	28/12191, 	22101192. 	23101192, 
30101192, 	20/02/92, 	21/02192, 	11/3/92, 
13/3/92. 26/3/92, 1814192. 28/4/92, 6/4/92, 
15/519,. 	25/5/92, 	23/6/92. 	24/6/92, 
2917192,. 	20/81, 	14/9/92, 	, 2419/92, 
3Ii0J92 	22i10W.2, • 	13/11/92, 	81112192, 
03/12192, 	28h12192 	03/2/923, 	10/2193, 
2213193, 23/3/93, 25/5/93. 31r193, 3/8/93, 

• rtmlNPh1 



1419/93, 	4/1 1/93, 	5/1 1I93 	;ii 1193, 
8/11/93, 1212194, 2812194, 8/3/94.. 17/3194, 
23/3/94, 4/4194, 6/4194 & 7/4194 (6(1 
slieels) of FInance Division, OSCO, 115CC) 
House, Kolkaja. 
Letter . 	N0J3SO/CAIjMI( I cI399 DcIliIItt 	t 	 In 52 will move the dkL 15.11.99 of Sb. Sumil Dab, Riaich following :- 
Mnager,. VSP, Calcutta along with 	(I) flinl,iio allocaliot, or Pig lroii was niade 
Annexuies-I to V forwarded by Sli. C. D. for VSP to MIs Marcaridy Prasad Rdhn Krishna 
Mathew, General Manager (MK IG), VSP. Prasad Pvt. Ud, & M/s J.D. Casting & r:orpir g  
• 	 Pvl. Ltd. against the Rly. Board contracj nos. 

Tlack-l/2i/9i/O101/50747 	dkl.19.7.91 	and 
track- l/21/91/fl101/7/5(J707 	dated 	17.7.91 
nespectively. 

41 

42 

43 

44 

45 j 
C 
(. 

Letter 	 3124 
dtd.15/09/001 ni Sri. Sumit Dab, Branch 

eI, YSP,  Kolkaa. Re ;  no.114 consisting Invoices, delivery 
eliaflans. delivery orders, walqln,,e,d 
cards etc relating to supply rif piq htMl In 
M/S :MPRP byVSP. 
rile 10.2/4 r.onislsling of U1VOU:ns, lnlivnny 
1ia1lans, delivery outer s, weiqi innient 
ards etc relating to supply pig hon 1r 
liS MPRr byVSP. 

lie 10.314 cQfl5iSbli( of iiivojcps, nlnlivory 
lialIan, delivery orders, wniql ririent 
ards élhfrelnti1iq 1p-supply o1,piq rc".i 1 9: il/S MPR bySç 
ile no.4/4 coilsistlrig hivoices rleiivnry 
Iralianis, delivery on dens, weiglinuni it 
auls, demand of regisiratin,, foi m, par tys 

(ii) No icqisirabon of (iefllnIuls oil allocation 
born VSP mr supply or Pig Iron to M/s Prakash 
Enqineeninig Works aqainst the Rly. Board 
allocation ()rdor No. 'Fr ack .1/21/9 1/010 1150720 
(11(125.3.94 & 1 rack- 1/21/94101 12/7 
rHd. 1311 5.(.94 

(iii) M/s Regal Casting & Engineeriiiq Co. had 
reqistern(l their (temand with VSP, Calcutta 
against Rly. Board allocalion No. 
Track-1/21/9I/01 12/7 d1d241.91. 

(iv) Ibis will also prove that the P1gb Iron 
Invoices of VSP submitted by the said Iirnis M/s 
J.D.. Casting & Engineering Pvt, Ltd., MIs 
Prakash Engineering Works and M/s Beget 
Cashing & Fiiqinneninq Co. were not issued 
against Pnulw;ly Ftnaid flllO(liOnlS arid iii flSpflCt 
Of M/S MPFtP & M/S JE.)CF, the invoices were 
not issi nod lioni V,911  Oil ice. 

(v. 



letter etc. relating to SUPPlY of j)if) 11011 10 

MIS MPRPy;YSP. _:...4.1$. 	-. 
46 	One 1Ie ronciclirici invou cc rielivery 

chalIairs delivery orders, weiqhineirl 
cards eLc. relating to sup ply Of plo iUfll In 

S JDCF by VSP. 
47 	Olin File consistinq of iuvok:ps, deliveiy 

challans. 1  delivery orders, weK)hInel ii 
cards etc. relating to supply of pin lioti to 

- 	yy_. 
48 One File. consisting of Invoices, delivery 

challans,k delivery orders etc. relating In 

PP1YkPi9!1!1 to:M!S BCECbyVSP. 
49 Counleifoil 4 chequiébook(PB1 Calcuth) 

oich.uos. 047201 1o04725f) 

50 -do- 047251 to 047300. 
51 -do- 047401 to 047450. 
52 -do 047451 lo04 7500 
53 -do 047501 to 047550. 
54 -do-047651 to041700. !, 

-do- 047701 to 047750 
56 -do-047751 1o047800. 
57 -do- 047801 to 047850 
56 -do-048201 to 048250. 
59 -t!o-  048251 to 0483110 
60 -do- 048351 to 048400 
61 -do-048501 to 048550 
62 -do- 048551 to 048600 

048601 to 048650 
64 	&o048651tb046700 
65 -d-047851to04190O 
66 .-do-049301 to 049350 
67 -do- 051301 to051350. 
68 

	

	Atloation Sheet f (xit i No. I 2(1f 

dtdl/9192 
69 -do-:l20027dld.5/lI/92 
70 -do - 120021 dkL5II 1/92 
71 	-do - 120061 (Ikt.i6/l0/02 	. 
72 	:do-12OO80dtd.2l/10/92 

(10 120026 (Itd.1110192 
74 . -do - 120066 dtd.16/10/92 

id(l.2qi9i92  
76 -do- 120129 dtd.27/7!92 
77 -do-.i2005Gdkl.l0/9/92  

Docrirneirts Pt Sl.Nos.49 to 95 will prove the 
i,tlornuilions on lIre l)a5is of whl(;h lire certified 
copies of Cheque Streets I Abstract of Bill 
Passed are givpli by Sri. G. C. Acharpee, AAO I 
Onok, NF. tnilwny, Maiiqnon. 

U 

:j' 	'. 

I 
Certified te be true copy 

	 Er I N . P. ai 1  

— 



-do - 120124 dId,24/l/92  

- do i200lOdLd.13m92 

-do - 120115 dtd.22/119 2  

- do - 120074 dM3 1/3!93 

- (10- 120061 dtd,14!6I93  

- do - 120022 (itd.211193 

- do - 120022 dId .3/3/93 

- do - 120034 (ltd .6/7/93 

-do - 120057 dId 13/12/93 

- 
do- 120129 dtd.2214193  

- do - 120082 dId .1915193 

- do - 120046 dtd.10!6193  

-do- t2/83t11d.19I6192  

-do - 12!09dtd.115192  

-do - 12177 dtd.1815/92  

- (10 - 12/15 dtd.4I5192  

do 121104 dtd.2115192  

do - 12/54 dId. 1215192 
Railway Boatd,NeW U(Ahi h.ettei 
o.Track- lI2 lI91lL)IOh11074' 

• lt4. 1917191 ilong with Contifl(t 
1,ñck- 112119 

 
1/91nh/7/501  

dId.19f719 at paqe 015.36 to 42 of 

Contract file 	
.1 

110 I rackl/2119h10 l01 h 7150747  

97 	AmeludiltOlit 110.3 dlii. 1 /192 of fltfl nI(I 

I  COilhiact dI(1, 1917/91 nv1iIhIfl at pRIP 

flo.56 ot the same ahd ContIfltt file 

iflfltttk)iU ni Si.no. 104 abovO 

Ij 
"0  

I 

0 

2 

14 
35 
36 
87 
68 
89 
90 
91 
92 
93 
94 
95 
96 

(uiltifl(I file 
''° ! 

ack 112119 IlL) it) 1 /1/Sf) 741 alonqwfflh 

flotSheet9. MR.ño.6!0l( 

leltet• iii) Ml 	flW1 )19 1  95 
dld.72106195 (photo r.opy)ot M/S MI1i' 

Slineti by Sri.JaI prakash jaisWOl.t)t of 

Illp L)heCtOt iViIOiC II )O(JP ii I( Of 

the 501(1 file . i6fl - 7I I 53/a I .17I\N 

MR.no(/(t 1(72) 

Cl 	,Seepfl15 	Spply 

NnMPRP/NF" dkLS.(.97 

4 
	

A. 

	 / 00~ .01— 
	 y 

I hiS Will 1MOVfl the ISSUC O said U0liha(t otde
t

t
o 

110iiatlt1/21/.hh/010h/ dtd.19/7191 
 

M/S M'FP, ck1ited by ,i.M.I Ijtiqciiflt1, the then 

t)y.I )i, actol/ hnck for atici. on behalf of the 

Pieskient , lot Inatl(itac(ute and supplY ot 846() 

MIs. of C.t.SIeePer Plates to different Railways 

jiicltIilig NF/Ol_ for 2325 MIs. of MG. Sleeper 

Plates. 
1 his will ptoVfl the a,,mfldtflflt of ctfltt 	6 of (he 

contt act ,slç1nd by Sti.M,l tingot ani,the then 

ctOI I ti ack lot and on behalf of II te 

pts1dtit antelitiult) to the effect that M/S MPRI' 
 Slid 

to 	 aml supplY 2115 MIs. of FIG 

2325 MIs of MG to NFIOL. . 

Wilt pt (iVe it in i i iu_ava ilabltY of tttet 
illiq 
no. I tack 112 I/O lit) 10 tiii0747 dhi.i 1/3/94  and 

lid 9.9II95 skmned by late BhopaI Slngt; the 
any 

then Ies 	
m k Otfice,/Ttack nor aking  

tot etc C in the Note Sheets. 

I hk will 	e the in(itliatlOti give" by MIS 
piov 

 

MI11 to the IA & CA0,NF.RY,1aoul 

thtot igW 
.M(W),N1 .RailwOy,MI00t ft tiet 

enat)II1IY In stuhinit the pig Iron II1V01CCS since lht 

s;vnn had berm 5t$1)1111P.d to EXCISC AuIIiOt1IY or 

hO 5iibiittt the 501110 is 011(1 WitCh I fl0l V0( I ft 1)111 

Excise AuthOtitY : 	..... . .. 

till fln;(iU1c°t at SI. No. lOt) to 137 wllh pIOVC 	L 

ppty of blat 2 tU7.222 Mis of B( CI. Sbeepet 

t'IF Sty/fl). hy M/S MPU. 

c v f"\10id0v) 

teri1ed..obe t•. 

to 
In 

. 	 . 	
.- 	 -.--:. 	 -. 	 •':-- 



4 .1 

102 -do- MPPP!NF/B019213 dId. 18.6.92. 
103 'do- MPRP/NFIBG/92/4 dtd.22.6.92. 

104 do- MPRP!NFIBGI92/5 dld,21.6.92. 

• jo d (lid. 15.9.92. 
lOG -do- MPRPINrIBGI92127 (ltd. 1 7.9.92 
107 -do- MPRPINFI6GI92128 (11(1.25.9.9) 

108 -do- MPRPINFIDGI92I29 dtd.7. 10.92. 
109 -do- MPRP/NFIBO/92/37 clkI.28. 193. 
110 -do- MflP/NF/9G/92/6 dld.27.6.92. 
111 -do- MPRPINFIBGI92/1 (lld.1 1102. 	- 
112 do- MPRPINFI8GI92I8dId.i5.1.92. 
113 -do- MPRP/NF18G19219 dtd2O. 7.92. 
114 -do- MPRPINFIBGI92I10dId.31.7.92. 
115 do-MPRPINFI8GI92Ill dtdA8.92. 
1113 4°- MPRP/NF/BG/92112 did. 10.8.92. 
117 4o- MPRPINFIBG/92/13 didi48.02. 

14 	9711 (lid. 16.8.92 
119 -do- Mrrn'fl4r180197115 (lId. 190.97 	- 
120 -(io MPRPINF/RO/92123 did. 17 9.97 (()lli: 

- 	 - 

121 -do- MPRP/NFJBG/92/30 dtd.1210.92. (do ). 

122 -do- MPRPINF/BG/92/34 did. 12.1.93. ( do). 
123 -do- MPRPJNFIBG/92/36 cIkiIb.1.93. ( d-). 

124 -do- MPRP/NF186/92138 dtd31.5,93. 
125 -lo- .MPRPJNFIDGI97J 16 (11(1.22.8.92. (-(10.). 

126 -do- 'MPUP/Ni/BG192/ IldftL2l.8.92. 
127 -(10- MPRPINFIBG/92/l8 (11(1.31.8.93. (do). 
128 -do- MPRPIN1It3GI92I24 (11(1.12.9.92. 

129 -(10- MPRP/NFIRG/92/25 did. t'1,9.97. 
130 -do- MPtP/Ni/BG/97I3 I (ItI fl. 1.97 (ollk:n 

- - -- 	9py).___ -. ------ --------- 
131 -(10- MrRP/NF/BG/92/35 did. hI. 1.93 ( do 
132 -do- MPRP/NF1BG/92/h9 did. 1.9.02 (do-) 

133 -o- MPRPINFIBG192/20 (11(15.9.92 
134 -do- MPRPINF/BG192/21 d1d7.9.92 (do) 

135 -do- MPRP/NPIBG/92/22 dkLR.9 92 ( do)' 
136 -do- MPRP/NF/BG92/32 (11(1.7.1.93 (d(i-) 
-137 -do-M1'RP/NF/BG/92/33d1d. 12. 193 ( do-) 
138 MO ' C-I. 	SIorpoi 	Supply 	fill 	No. 

MPRP/NU/8OU/9711 (11(1.29.2.97 

139 -do- MPUrINFI60R/92/2 (ltd.6.3.92. 
140 -do- MPR1'1NF/60fl/92134 dtd00. 10.112. 

141 	do- MrRr/Nr/G0n/92/35 di(L2(3. 10.9). 
142 	do: MPRr/NF!60R192/3 (11(1.12.3.92. 
143 :  do- MP1iNF16OflI92I1 (11(1.30.3.92. 
144 -do- MPRP/NF/60R/92/Odid.5.'1.07. 

)nruvuods nl SI. No.138 In 17 i will I)IOVO 	Ilie 
UppIy 01 IolnI 2250656 Mi of MG,  Cl lfeflp lq In 

417- fly./ UI. by M/r, MrflP. 

Certified to be true 

(3. fui kayarihul 

(V Nc.id) 

tiri/ r'i-P- fl'y.  
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145 -do- tvlrRrINFI60R/92J 14 dId .28,'I.Y?. 

146 -do- MPRPINF/60R192/15 dkl.4 .5.92. 
147 -do- MPRP!NF16011192/20 dkl.25.5.92. 

.: jjj did 10992 
149 -do MPRP/NFI6OR/92/4 (ftd.17.3.92. 
ISO -do- MPRPINF/60R/92/5 dld06.3.92. 
151 -do- MPRP/NF!GOR/92/6 clid.28.3.92 (O11ke 

cpy) 	.. . 
152 -do- M1'RI 'INF/60R192122 dkl.2.(i.97, 
153 -do- MPRPINF/60A192126 (11(1.23.5.92, 
154 -do- MPRP/NF/60RI92/I0 did. 13.4 92. 
155 -do- MPRPINFI6013I921I 2 (ltd. 18.4.92 
156 -do- MPRPINF/60R192/13 dtd.20.4.92. 
157 -do- MPRPINFI6011/9211 7 dldA .5.92. 
158 -do- MPRPINFI66RI92/21 dld.25.5.92. 
159 -dO- MPRP/NFI6OP/92128 (ltd.23. 7.92. 
160 -do- MPRPIN/60RI92/29 d(dA.0 .92. 
161 -do- MPRPINFIOOR/92132 dfd.22.9.92. 
162 -dO- MPRPINF160RI92/33 (11(1.7.10.92. 
163 -do MrIPlNFI6oRI92I1l cIid.lB.4.9?. 
164 -do- MPRPINFI6OR/92118 did. 11.5.92. 
165 -do- MPRP/NF!60R19211 9 dtd.20.5.92. 
166 -do- MPRP/t'W160R!92/30 dld.31.892. 

168-do- MPRP/NF160R192123 dtd.9.6.92. 
169 -do- MPRP/NF160R192/24 dtdi3.G.92. 
170 -do- MPRPINFI60RI92I25 dkLlO.6.92. 
171 -do- MPRP/NF160R192127 (lt(I.30.6.97. 
1.72 RilEs Inspection CeitUicate 

'1st & Part dtd.25.2.92,paçje no.41 of Ihr 
Account RUt FIIe.Mfl.no.GIC) 1(4). 

173 -(10- 2nd & Pail (ttd.21.292)1ge no.42. 

174 -(ji7 51st & Pail dld.12.8.92,page uo362. 
115 -do- Olh 8 Pail (itd.24.3.924)age no.56. 
.176 -do- 5th & Pail did. 10.392,page no.46. 
177 4o. 101118 Pail dld.26392,pa9e ,io.63. 

178 4o- 13lh8Paildt1.31.3.92,page no.65. 
179 -do- 19th & Pail dld.21.&92page nio.Pfl 
180 414 1411,8 rod dld3 11 97 pa ge no 
181 	do- 9th 8 rail (Itd.26.3.92,I)flqe iui.59 
182 -dd. 7111 & Pattdtd.12.392,paje no.51. 
183 dO- 1011t & Part dki26.392page no.63. 
184 -do- 24111 A 	92 afJtd.275,pnge no.132. 
185 do 75111 5 aj1 td 3 697 jage no ti I 
186 -dO 11 lhi& Pail 'd1d. I .392,page nio1'1 
187 -do- iOlIi& Pad dtd.16.t92,page no.73., 

L)ocornenls it Si. No.172 to 221 will prove tine date 
01 lI15fflIU)ii (IF line Cl. Sleeper Plates of hofh Mi'3 8 
POT nianni ,!acl tied nnid onpIied to wr Ply.! OL by 
M/S MPP. 

Certified to be tt. 	 -. 

U. 'Ui 

A I vi. 
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188 -do-:2ls1 & Pad dkL36.4.92pagc 110.113. 

189 -do-33rd & Pail did. 17692,page no.347. 
190 -o-:42nd & Pail dld.20.7.92, page iio.348. 

191 -do- 

 
12,1118 Part dtd.31 3.92,page no.72. 

192 -do-i 15th & Part d1d9.4 .92.page no. 74. 

193 	
.
-do- 23rd 8 Pail dld.9.5.92,pge no. 130. 

194 -do-, 18th & Part dkL2 I .&92,page no.97. 
195 -do-26t1i & Pddtd.3.6.92.patle no.128. 

!.. 	

! dkf.8.6.92iage no.129. 

197 	-do-:20rid & Pail did.25.4.92,pnge no. lot). 
198 -do- 27th &Paitdtd.3.6.92,page uo.136. 
199 -do- 2811i& Partdtd.8.6.92.pageflo.154. 
200 -do- 31st & Pad did. 15.6.92,page no. 172. 

201 -do- 3611 & Part dtd.22.6.92,page no. 174. 

202 -dW 59th & Pail dtd28.8.94nge 110.318. 
203 -do- 60th & Part dtd.28.8.92,patje no.321. 

204 -do- 631d & rail d1d.3 I .8.92,page iio.340. 
205 -do-' 651h & Pad did. I 1.9.92,pago no.341. 
206 -do-371h& Pad dtd.26.6.92.page no.166. 

207 410- 381h & Pal di(l.29.6.92,page no.201. 
208 -do-39t1i & Part dtd.13192,page 	 212. 

209 -do- 4lst& Part (ltd. 1 7.7.92page no.2 17. 

? !9. 	-!!' Pad !t!.2,pe u14 
211 -do- 48th 8 Pad did, 1.8.948ge no.261. 

212 -do- 50th 8 Pail did. 10.&92.page no.2 70. 
213 . -do- 511d,& Pail dtdi4.8.92,pnge no.201. 

214 -do- 62nd 8 Part dtd.31 .892,pago no.351: 
215 -do-' 64(h & Paul dtd.1.9.92jurge no.365. 
216 -do- 54th 8 Part dtd.2 1 .8.92.page no.26?. 

217 -do- 5511 & Pail d1d0  I .13.92,page no.290. 

218 -dod 79111 & Part dtdA. L93,page no.300 
-219 -doj 561h 8 Part dtd248.92,page no.295.: 

220 	157iIi & Part dtd2&8.92,page no.30 I.. 
221 -do- 58th & Pad dld.28.8.92,pnge 110.300 

222 HSCOs Pig 	Iron 	EscaIatkn 13111 No. 
CS1,1001476 did. 19.6.97 

- 	 . 

223. -do/1U0t495 dttL3O 6.92 
224 -do4/10011j14 dfd 131.92 
225. -do/WI00141cI.1;1.92 

-do-iiööi1I did tO.O3 

227 -do1!tOOIl8t8dtd.31.3.92 

228 	.tIo110011674 htd:18293 (OUir,e (;.y), 

inirenls at Si.nos. 222 to 293 will prove the 
dainuiiiq of IMC-O's, psullitloll bilk dine to tIne 
Increase inn the p11cc of pig lion elc.agninnst the 
supply of both M3.&.130 Sleeper Plates to NFIOL by 
m/s, MPRP and paynienk of line seine for total 
Rs.139,21,046.04.Tl,esfl will prove that al the said bills 
were checked an(1 passed by Snl.t)hlncrndrn Knirirar 
t3ninuali except at Sl.nos.265 & 291. 

(V-r\ICVov) 



229 .d0:1100131 1id.10.792 (do 
2306I10' 17 (11(1.20.7.92 (.do) 

231 	-do-I 100!769 (11(1.24.1.92 

232 -do-! 1001783 (1W .21.1.92 

233 -do-i 1001838(1111.7.8.92 

234 	.(1o.1t0018131 dtd.1i.fl.92  

235 copy) 
do-I10W89 dId 24.8.92 

236 •do-I10054 (11(1.31 8.92 (OUICO  

237 -do-i iü011035 
 

238 

 

7do.flOO!1200 dlc.128.l0.92 

	

239 	
.(14100! IS lB 11d.2 1.1.93 (410) 

240 
ij00Il545 (11(12 2.93 ( ( 0) 

	

241 	(1oi100I26 	14.6.93 

	

242 	
-1o.1100!18h7 (11(1.31.3-93 

	

243 	doIl00!27614I6193 

	

244 	-d0-I 10011059 (11(1.22.9.92 

	

45 	
d6!1661958 (1111.31.8.92 (0 1liC  

	

246 	.(Io.11001914 (fl(1.4.9.92 

	

247 	.(10!l001103' (11(1.21.1.92 

	

248 	
.(IO.110011519 (11(1.21.1.93 OtIfr coI'Y) 

249 -do-i 10011190 11d.22.3-9- 

250 .do-IIOW 1816 dld.3 1.3.93 

	

251 	. do-I 10011066 (11(1.25.992 - 
252 4i0J10011013 (1ld.16.2 (olliCe copy) 

253 .do.!l00!1022 (11(1.18.9.92 

254 	.clo.110011024 (11(1.18992 

255 .(10_!1t)W1023 (1W. 
10.992 (t)l0c' TMPY) 

256 	(101100 	3 dW.18.I9 	11, 

257 -do-111 I 54(1 	 2.2.93 

250 	do! 10011819 iW.3 I 

259 	
. do 1100! 1 12 (fl(j4.5.92 (011ico Glipy) 

260 	.(IO /lO0Il1i (11(1.4 5.92 

261 	
.(1o.il001l232,5.92 

262 	do! 10011820 (fl(L3 1.3.93 

263 -d0-1W01173 dtd.4.5-9 

264 	d0./l0W118.32 

265 	.(%(-Il00!?4' (1111.185.92 
266 -do-I 00!4G5 (11(1.10 6.92 (O1liC(. copy) 

267 	410 110011221 (11(1 5.11.92 

2 	
do-I tOO! 14 dId 4.5.92 (OtftcetpY) 

68  
269 	

.i./1O0!4G7 (1111 18.692 (do-) 

270 	
do 1100! 083 (11(1 1.JO W 

371 	_do.II0U! 175 (lld.4. 12
.02  

40  
2 
274 	_do_i1001601 (11(1.3.692 

 



275 -do I 100/862 did. 11.8.92 
276 	-do-I 100/I 173 (11(1.21. l(i,92 
277 -do-/ 100/1821 did.3 1.3.93 
278 -do-/100/l76dId.4.5,92 
279 -do 1100132 I dtdA.6.92 
280 -do-/WO/I 73 dId. 18.6.92 
290 •do-/iOOhl2JOdtd.5.1 02 
291 	-do-/I001246 did. 185.92 
292 •do-1100149() dkl.256.92 
293 -do-I100/73l (Itdi2,7.92 
294 ROt, CcutIa cheque No.0413611 

did. 19.6.92 

295 -do- 047402 dtd.30.6.92 
296 (1o.047454 did. l37.92 
297 -do- 047759  (11(1.8. 10.92 
298 .do:041800 dId. 15.10.92 
799 (10- 0482('1 did.31.3,93 
300 -dc 	0474.18 (11(1.10.7.92 
301 -do. 041483 dfd.20.192 
302 -(10- 04751)) d1d124 .7.92 
303 -do- 0-4-7-5-  1, 7 dkL27 7.92 
304 -do- 047560 dtd.i.8.92 
305 -d0- 011597. (11(1.1 7.ft92 
306 -do- 047623 dtd.24.8.92 
30? -do- 047131(11(1.20.9.92 
308 -(i0-041219(II(L4,592 

.309 -do- 0478132 did.5. I 1.0 
310 -db017250duJ.12.5.92 
311 -6)- 047209 (11(1.18.5.92 
312 •do-047365(lld.l8,692 
313 -do-047292d1d.21.5.92 
314 '-do-O475I0dId,3.892 
315 -d-0'I7591dId,l1.8,92 
316 -do- 047813 did.? 1.10.92 
!' - !o-04 320 (Iid.4U0 

318 -do. 041379 (lt(i.2592 
319 I -do:0475O1 dki.22.792 

I )t - ii,,i. - i,t 	;il Sl.io's.294 I() 31 () will P1''C 
Ilic 	 I1l(I( I)!_It1Sl lIc ;IIH)V( said 

IIS( ( )s :r:it;iIiii hills of pig iluli clu. In 

r\,,is N 11 1 1M. 

320 Al3SiRAC1 	Or 	130..LS 	rAssr-I.) P )nuineoI; of Sf.to,2() In 34 will Jwnvt; 
No.007.i 20980 (lkl 1913.92 	 . 	lIiv p;iviiic,ii ui fIR' ;,hnv' siid I I( ( ) ' s pig 

t"-:iI:,Ijn,, hills vidr II,c ;ihovc :iil I UI 
hcqtic.. 

321 . 	1 92 
32? 	(10 1170 (lid 1ci 92 (aliockJ) 
323 - -do- 12/26 dId. J,i 0.92 -do- 

(V. r\IQi'vdov) 
arrli 

crified 	e t 
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-do- 12161 d1d.15.10.92-do-
-do- 12/74 dld.3 I.393 -'Jo- 
::iOjjö. 	.d- 
-io- 12/102 dtd.20.7.92 -do-
-do- 121124 dld,24.7.92 -do-
-do- 12/129 d1dL27.7.92 -do-
-do- 120030 dId.7,82 - 
-do- 120066 dtd.17.8.92 
-do- 120098 dtcL24.8.92 
410-121109 d1d.28.9.92 (attested) 
-do- 12174 d1d.31.3.93 -do- 
-do- 12/15 dkl.4.5.92 -do-
-do- 12127 d1d.5. 11.92 -do-
-do- 12154 dtd12,5.92 -do-
-do- 12177 d(d. 18,5.92 -do: 
-do- 120078 d1d.I8.6.92 
-do 12/104 (11(1,27.5.92 
-do- 12/70 dId. 13.7.92 
-do- 12106 dtd.3.8.92 
-dO- 12/86 d1d.2 1.10.92 
-do- 120024 dkIA.6.92 
-do- 120108(11(1.25.6.92 
-do- 12115 dtd.22.7.92 (aUeskd) 
VSP's Escalation hiII 	t'Jo.CS11001224 
dl(l.316194 

dtd.310192 
-do-1222 d(d.316194 
-tio-1800 (ltd.30/3/95 
do-i254 dld.7112/95 

-do-!112 dtd.5/5/94 
do-I129 dkl.2616195 (0/0 

6422 dl(.914196 
iI 	J 4 /4I9( 

nj cntiiii)i oifliIt No (1(t"f3 'lid 1/flI4 

Documents at sI. no.347 to 353 will puove flue 
Mul)sequlent clainiod by M/S MRP on flue difference 
hetwonmi the hiiqhinr rates of VSP amid Ihe already 
claiuuied aniom imd of USCO (time to the increase in the 
I)IIcP of nfl iromi etc of VSP and Ilmially passed/paid 
the same accordingly by Sri.A.ic.Saikar,after the 
same wete checked and passed by Sit.Dhirendr 
Kmmnmr 3,irimhi and in respect of CS/I 00/ by 
Sml.N.Semignpta for total aniotintiriq tc 

fq.t,Ofl,02,235L t)ocitrnonls ci Sh.Won354 & 35 

will $UOVC hunt the sauna wore pheckd anti passed 
by Sm l.Ohliendrn Kun'uur t3aruohi.Thmse will cisc) prove 
lIiit-M/S MPUP hart IIOI attached / subtmmitte(h any )I 

hon jnvoir,es of VSP while preteuring the saki VSP' 
escalation Bills in suppoit of (luier claimed. 

I hue cloci mmuiei its nt si no. 356 to 358 will ;n ove It ii 

h 	mpemuls mwido to flue said tim in aiaiicI the abovi 
said VSPs Ply lion escalation bills by Sui.A.K.Samkar 

• 	 (v N0d) 

Certjj 0  
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-do-' No.050492411l. 18/12195 
doNo.066I8Idid.06/5/94', 
Abstracts of hilts passml No. ( )71 7tH0 15 
(11(1. 

t)oriininiits at SI. No.359 to 363 will prove the 
payments itiade to the said firm against the 
above said VSP's Phg hon escalation hills vkle 
Iliesakh RUt cheque Nos. 

This will f)IOVO the following 
(1 )Rnceipt 	 of 	 (:Onhl act 

No,'l'rack- 1/2 I /91/0101/7/50740 (11(1. 19/7/91 
along with Annexures( Including Special 
Condilon of the Contract) and Amendments, 
available at page Nos,01 to 15, duly executed 

• arid. initialle(I by the Director of the said firm 
SiI.Rnlan Piakasli Jaiswnl. 

(2)Firlaceuieut statements of the par tici ilars of 
the supply bills and the escalation bills of both 

• IISCC) & vsr passed being signed by tire 
t)ealer and the Sr.S.O./CSA., available at 
page iios.10 to 33. 

360 -do-/120058 (Ild.14112195 
361 -do-/120067 dld.1214196 
362 	(IO-/t20026dtd.6I5l94 . 
363 -do-/120103 dtd.2116195 
364 The 	puicliase 	Acr.oiii1 	file 

No.Track- 1121/91/0101/7/5074 7() of MIs 
Mrcaiidy Prasad Radhia Kr isirna Pr asad 
PvI. Ltd. maintained at FA&AO office, 
NI Rly. Matigaoii. 

Letter' No.Cl'IQ/AC/XB/ Marcandy/50747 
dhlM/I/96 of FA&CAO/Cou., Central 
Railway Uoard, Mumbai available at page 
tiri.i() I ft it nkhing the supply position and 
the prlympolls, made to M/S MPRP of 
(?sfnlalioir l)ilIs' against thier Si Il)l)ly of 
C.l.Sleepes to Central/CON. 
Loller no,PNOICON/STIG/8215074 7(Tra(-k) 

• (11(1.811/96 of FA. & CAO,NFThilway/CON, 
ft imishing the S(ipf)ly arid payment position in 

• Ies$)nct of M/S MF'RP against thier supply of 
C.l.Steepni s, to NF.Railway/(',ON, av;iilahle at 
I)i(le no509. 

Receipt 	Of 	.lhe 	bogus 	letter 
! 10I tack- 1/21 /9i/01 0l1715074 7 (ltd. 29/9/95 

tid dkl. I I/3/)4,Issiied by late flliopal 
,.Siiiqlr, the theli Dsk Office/i'rack,RaiIWay 
Ronid,nvailable at page iios,495 and 474 

• 	respectively. 
Office copies of IISCO escnlahüi i l.ills 

clahi rod at 11 l)nsse(I 
(U) Non. si,luiiissloir of 11(1 lion Invoices of VSP 

by the said III no. 

v lNcqvdc,) 

trnl1\lPflh?. 

:ertified 

(J. Pnk.t4 

p... 	 •'''j. 	 r 



(1) Fki l,oii Invoices of IISCO si.,lniiilted by the 

lii tn for JoInI 'I 736.00 MIs .nvaable at page 

,ios.240 to 250. 	•. 	. 

Malicjaofl.. 

his will piove the issue oi lhe said Contract 
I rack- tI2l/9lfl)l0l1717O2 (11(1.2217191 to 

A/S j1)CF shpunl by Srl.M.I tingorduil. the then 
iy.tiii'c.tot/ltack for and on behalf of the 
'residetit for umiutlactilie and supply of 3045 
vhs. of CiSteeper Plates to different Railways 
uchnling NFIOt_ for 1060 MIs, of MG. 

this will prove the amendmeu( o clause 6 of the 
said ctiltflC1,SIf,lfl(!(I by Sri.M.Hingoraill, the It 
I.)y.t)IiPClOI/i!c1Ck for and on behalf of (lie 
PtesidnI ainonditig In the effect Il rot M/S 
JDCF to stipply1025 MIs, of t3G and 1060 Mts. 
of; Ic, NI/OL 	. 

I his Will prove (he i li ti llialiolt.  given by M/S .IDCF 

for' (bier inability to submit the pig 
11011 i,ivolCPS 

stating that the snine had been given In the 

Excise Aidhotily arid to SUbrilil the same as and 
when received it back. 
ibis will prove the following 
(1) 	, Receipt 	of 	Contract 	No. 

'1 tncl- l/21/91/0l01/7/50702 along with its-
ninendmflhits duty executed and Initialled by 
lIre' flireclot of tire nkl finn Sri.. Orn Pr akash 
.tnlswnl. avnIliiI at page Nos.0 I toO4 

Fritacetneill StatelnelIls ot tire t), liculal s 
:' of the supply lulls and the escala(ions hills of 

1)0th 115CC & vsr paed, being signed by 
the t)natet nnd (tie Sr.SO/CSA, available at 
pnçj(1 No .07 to 16. 

(3) 	Oltice copies of HSCO's es(alation 

t)ills claimed and orissed. 

(3) ' Snth9flqllnl it snibriussion of the following 
hnqu / false riq lion Invoices of VSP for 

total. I 24ft:mo- hits to jusIlly Ii in false 
cln1I1uut/N1y1n)1tl of VSP'S escalation hills, 
,vailnl,ln nt page nns.3l9337 to3393'16 &349 

(I) , ltivtiice Inn .Mktg/& S/INV/ 1643 (Jt( I. 30/1/93 
Inn 100 MIs.  

111volcp no.Mktg/& S/IN V/1947 
for 100 MIs. 

(iii) 	. . 	' iivoicc1 ho  ktt1(&. S/IN V/I 272 
di.25/1 1/92W' 1 fltIMt. 

366 

368 

aitway 	Bontd InIte 

Jo.Trck_1121I91/0101I 1I°1 °.' 
lkl.22!719 I 	i1oqnqwitli 	nIial otdei 
io.Trak- 1/21191/010 11115()702 
ltd.22il191'ayailal)Ieat page ios.2 t(1 

Contract 	 tile 

io.1'r6k-l/2 1/9 dO I 0(7150702. 

..... 
;nendinent no. 3 dtd.3011!92 of the saki 

ContiCt (11(1.2217191 available al page no. 
36 of the said Cotiflri Iiln.MR 

,io7I01(55): 

l..eLte 	' 	no,JDCF/NFI0t.)'9 1-95 

dtd.2?16195( photo copy) of MIS JI)GF 

skilled bY .Sd.Jal Prakash laiswal.OU° nI 

the IirectoiS available at page flo.94 

the 'søid file no. Wi68-71 152191 -92/WG A. 
The {prirclinse Account hifls File No 
track412119110101ffl50702 of M/s J.D. 
Castiig & Engineering Pvl. Ltd. 
nialiitflhtle(i at FA&CAO Of lice. NF fly,  

(V. 	) 
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Itivuice tio.MkIq/& S/INV/ 1195 
d1d.3 1/10/92 for 100 MIs. 
Invoice no.MldgI& S /INVI I 644 
(I0V3011/93 for 100 MIs. 

Itivoice iio.MkIg/& S/IN V/19713 
d1d.3 1/:3/93 for 280.280 MIs. 

(vi) 	Ii IV0O rio.Mklg/& S/INV/1 970 
(110.3 1/3/93 lore 649.280 MIs. 

369 

397 
398 
399 
400 
io I 
402 

BG.CI Sleepers 	Supply 	fill. 
No.JDCF/NFR/84192/1 dld.814192 

12dkL1614/92 	V 

-db- do- 112 dtd.8/2193 (office copy) 
-do- -do- 110 dtd.512193-do- 	V  
-do- -do- !l7dIcL3l/5/93-do- 
-dU- -do- I18dId.3115/93-do- 
-do- -do- /4dtd.28/4192 	V  
-do- -do- V )rxi1015192 	V  
-do- -do- 

V• 

16dkL14i5192 (oUice copy) . 
_dO -do- t13(ltd.812193 	V 	V 

-dO- do- /1 ldtd.512193 (O.C.) 
-do- I3dtd.2814!92 

-do- -ado- I/did 1615192(0 C) 	
V: 

-dO- -'do- 6dtd.216192 -do- 
-do-. -do- I8011.2515192-do- 
-do- -!o I18dId.3 I/5/93do- 
-do- -do- , 1I4dtd.812193-do V 	V  
do -dO-' tltidld.24/2193 	V  
-d9- -do- !16dld.513193  

-do- VV120(Jl(J  1416193 	
V 	

V 

-do- -do- i21dId.1610193 	V 	 V  

•.o- -do- /d.iiii 	V 

10- -do-/24dId.14/10/93 	 V 

-dO- -(tO- 123 dld.4/I0/93 V 

-do- 40-125d1d.9/II193 	V 	

V 

!° 
•V(!0 126Vd1d25/1I191 

V 	

V 	
V 

-do- iJo /27dtd.30/l 1/93 V V 

	

V 	

V 

M.G CI Sleepers Pleles . Supply V Hilitz V  
N1JDCFI NFR/9 1/1 dId. 7/10/91 

doVV -do-/SdkI. 10112/91 

-do- V IGdtd.31112/91 
-do to- //Iç  2/ 
-do-,. -- /Odk!.i 
- -do- ?hdi9rt0I9i 
-do- -tb- I3dld.28/10/91 

370 
371 
372 
3/3 
3/4 

V375 

'376 
377 .  
318 
379 
380 
381 
382 
383 
384 
395 
386 
387 

368 
389 
390 
391 
392 
393 
194 
395 
396 

'I he rioct truer r(s 	I si, i ins. 369 lo 395 will prove 
lire supply lot Intel 1008.573 urIs. of 13G.CI 
SIOCJVCt Pletes In NF fly. IOL. 	1... 

V 	'• 	V 

L)ucitrrierris cI sI. tins. 396 In 4 13 •wilI prove the 
St1)pty of tolel 10!9.909 ntIs. of MG.CI Sleepers 
rides to Nr PIy./ OL. V 

V 	V 



V 

\: 

/ 

403 -do- -do-I4dkJ.211 1/91 
404 -do- -do- l9dtd.711192 
405 -do- -do-/t0dld.9/1192 
406 -do -do- Il2dkLl 	 92 
407 -(JO- -do-Il ldtd.17/l/92 
408 	do- . -do-Il4dld.2211192 
409 -do- -do- IlSdld.2911/92 
410 -do- -do-/l6dld.2812192 
'ii -do-. 4d0-Il7dld.519192 
412 -dè -do- /l8dld. 10/9192 
413 -do- -d0-Il9dld,l21I0192 (0. C.) 
414 RITE"sCalculta Inspection Cellificalps  

• 	16th & pad dtd.3013192.page no 123 of 
Accounts Bill File of MR .no.71() 1(05) 

415 -do- i 7(h & pail dld.3lI3I92,pnje no.122. 
416 -do- 16111 & pail dhl.914192,paqe no.139. 
417 -do- 5Ulh & pail dtd.3/2I93,paje no.2 It). 
418 -do- 46th & pail dl,29IlILJ3,paje  ,io.213, 
419 . -dé- 561h& pail dtd.29/3I93,pageno.235. 
420 : 	201h&.pait dtd.2114192,page no. 147. 

421 -do- 19th &Øail d1d.18/4192,pago no. 148. 
422 ,-dó- 21s1.&pail dld.25/4192.pa.qe no. 151. 
423

1. -do- 	22nd & 'hail dId30I4I92.pae 
iioi17. 

424 -do- 59th & tait dkl.2913193,pnqe no.234. 
425 -do- 51st & paul dtd.3/2/93pate no.200. 
426 :do. 4701 & part dtd.29/1/93,paqe no.196. 
.427 -do- 491h& pad d1d.1/2193,1)aqe tuo. 191. 
.428 .-dO- 231d & pad dkl.9/5192,pacue 6o.119. 
429 -do- 24th & pad dld.2715192,pa.qe no. 1113. 
430 do 551h & part dtd.2613/93,page no.242: 
431 -dO- 58111 & part dtd.28/5/93.pge no.240. 
432 'Jo- 591h & pail dtdA/6/93,pnçje no.2471 
433 do 601h & pail dkL9/6/93,page iio.248. 

6151 & pail 	(ltd. Ii /6I3.paqe 
110,249, 

3- 5 	-dO- 	0211d & part dhl. tl/1'/93, ;qn 
110.250. 

436 -<fr'- 	651h & pail . did 21/R/c13.pnt,n 
no287. 

437 -dO-. 	69111 & pail . did. 1M1193,pnqe 
............. 

438 -(Jo 	jJ3tli & pnI 	dk0/8f1 plqd 
no282 	- 

439 -d9-. 	67th A jIbut 	did. l0l/93.mqe 
no281., .  

The ahove documents at si. no.4 14 ho 462 will 
prove the dales of Inspection of the CI Sleeper 
Plales of IoItr 130 & MG ruainufaclw ed and 
sIipplie(l to wr Rly/ OL. 

n . 	". •. . • 

'ertified to b!ll t(, 
	 V. tid() 

(J. Puiv 
ALvoci• 

- - 
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\- 

440 	(h) 	(841) 	pail 	(thi. I 3/I):3,pnr 

 

no.280: 
441 -do- 631d & pall did. i616193,pnqe iro.2135, 
442 -do- 64th & pail dkl.20I8I93,pige sio.2ttG. 
'143 -do- 706h & part dkj.311 1193,paqe no.296. 
444 -do- 	71s1 .& 	part 	dtd.5/l 1/93,pnge 

no.297. 
445 -do- 	7211d 	& 	part 	did. IPII l/93,pne 

no.306. 
446 -do.. 	73rd 	P 	part 	dkl.22/i 1193,pnie 

no.312. 
447 -do- 	lsl& part d1d.3/iO/91,page110.32. 
448 -do- 	3rd & pail cJtd.8/l0/91,pape no.63. 
449 -do- 7th & pail dtd.2 1(12/91 ,ape no.61. 
450 -do- 8th & pail d1d.26112/9I.page no.62. 

.t. - 	 no.21. 
452 -do- .41h&parl dtd.24110/91,page iin.42. 

,page troll. 
- 451 

455 
:-dd: 61h& part dtd.3 111019 I ,paçje iio.40. 
-dd- 	9th&panl 	(lt(t:3l112/91 .p1(l0 no.60. 

456 -dU- 11th & part dld.13/1/92,page no.96. 
457 -(Id- 	101h & part dtd.91.1192,page rio. 101. 
458 -do- 	12111 	& 	part 	dld.28/1 /92,paçje 

iio.102. 
459 -d- :1 3111 ,& pail d1d.612192,page no.1 16. 
460 -do- 	14th 	8 	pail 	(tId.W12/92,I)fl9e 

no.118. . 
461 do 	1Ili 	& 	pail 	dkl )'j/,)/q) 	)1()C 

- no 117 	- 	- 
467 .(IO 	29th 	& 	Pfli1 	(Itd.24/6I92.ttfl0l 

0.187.  
463 tlSCOs 	Pig 	Iron 	Fscalalkniflill 

No:C811001167 (11(1.115192 

,i•. 

ii do' (11(1 1 UIf19 
405 (j0i 1214 thdi'iiöiiã 
466 .do- /1723 dtd.313193 
467. -.io 

/j1.2d.kt.j 193  
46 do /24&htd W11? 
470 do- (253(Ild. I0i/92 
471 -do- 	•. /2133 dtd.27/5/92 

1 ItO altuve (io(:rrrrIenrls at SI. iio.46:3 10 492 will 
11 1 mr,  1110 cIiiliilii9 of iiscXY eclnlion hills due to 
the hic lease,  in the price of piq iron eIC.aqaillst the 
supply of hour MO & 80 Sleeper Plales to NF/OL by 
M/S ,lI)CI. ;iiid lflyIi1eiilS Of lire SOnIC try Accounts 
dificials of Nr.noilwa for total aiuorinturcj to 
Rs.20,76.385.6t.liieSe will prove all lire said 
hills were chncke(1 .nid passed by S,i,Dhnirendra 
Icuinar Bartiali except alSl.nos.469 & 475 

V 1iod) 
tn [rrnlN V. (U) 

(3. 

---t 	-- 	I 
...................... 



JJ 	 \ 

C 

C 

472 -do- 	/1701 did.2912193(0.G.) 
473 -do- 	11672d1d.1012193 

474 -do- 

 

11813 dld.31/3/93 

475 -do- 	/245 did. 1815192 
476 -do- 	1284dkL21/5/92 
47 -do- 	651d1d. 10/6/92 
478 4ç- 	I3SOdld. 10/6192 
419 -do- 	1327d1d.211193 
480 -do- 	Il700did.24/2193 
181 -d9- 	11742d1d.1213193 
482 -d0- !1788d1d.2213193 
183 -do- 	1375dLd.617193 
484 -do- 	'.!374cL617193 
485 -do- 	1373dtd.617193 
486 -(to- 	IlIiGdkI.115192 
487 -do- 	1168d(d,1/5/92 
488 -(tO- 	1169,d(d.115192 
489 -do- 	/l 190 (lid .2,/10/92 

190 -do- 	/101Idid.3113/93 
491 -do- 41051d(d.22/9192 
492 -do- 	11050 did .2219/92 ( O.C.) 

493 RBt, 	Calcutta 	chequtNo.0472I 3  

dld.115192 

494 -as- 046587 did. 1016193 
495 

 

4,io- 0113605 (11(1.14/6193 
496 -do- 048220 (ltd.313/9-3 
.497 .dá-047270 dIdiOi5lO2 
498 -Jo041247 (ltd.19/5/02 
499 -Jo- 047293 dtd.27/5/92 
500 -lo- 047344 d1d. 11/6/92 
501. 

	

5() 	: 	048196 (11(1.25/2193 
503 -do- 048242 dtd.2413193 
504 '-dà- 048685. dkl.617/93 
505 -d0- 047630. dkL2 7110192 
506 do- 048262 i1.31/3IO3. 
507 , Ahstract ni hills ' pssed  

dkL 115/92 ( Altnslncfl 

I 	1 , 

	

! 	14dklI0I6I9 do 
509 k-do- 12/'id1d.14/GI93 -do- 
510 Jdo-12/22dtd.3/3/93 -do-  

511 -do- 12/74dtd.31/3/93 -do- 
512 '-do- I2/77dtd,19/5!92 -do- 

ihe above docttnienls at sl.no.493 to 506 will 

prove the mymeI1ts made against the shove 
saki IISCOS scalaliofl Bills of Plq Iron to the 

Sai(I hUlL 

I ICiilIl1'1I 	:t 	I . ,uq.51)7 lo 	•i 	v,Il 1it'VC 

nl"(l :ijd It-( ( ) . q p ig 

t.:(,I:hfiltl !it!9 	h1 i4/'4  •!', .i 	die 

eijed 

V. PwkyStha ) 

1 ,~~ 
	 -. .. . ............ 



  

'1k 
6' 

 

H/c 
5 
5 
5 

f 

13 -do- I 2183d1d 19/6192 -do- 
14 -do- l2IiOldkl.2715/92 110- 

IS -do- 120049 did. 10/6/92 
16 -do- 12122d1d.217/93 (/ttesied) 

17 -do- 10125 dtd.2512193 
18 -do- 12157d1d.246193 (Attested) 

d9 -do- 1 2134d1d,617/93 -do- 

2O -do- 1 .2/106 dttL27IIOI92  -do- 

2t -do- i2IlOgdtd.2819192 -do 

23 VSPs EscalaliOn lull Ns.US!101)119 

dtd.1114/94  

he above (1octIfl)e1tS ni si. OOS. 523 to 535 will 

inve the slIbsefluent r.laiffle(l by M/S JOCI on 

he dilie,ei1CeS 
between the higher rate of VSP 

uid the aliendy clainied am000i ol USCO on the 

cc.ntatiOfl at the nice of Pig lion etc. and linafly 

)assedpnicl the same by Smi .A.t<.Sarlr, alter the 

atne -wete checked and passed by 
Si i Dl iire, nit a Km i, iar Bat i mali for total nun nint of 

fl.75,34MG DocunielitS at S1,t1os.53 6  & 537 

will proVe that the same were also checked and 
passfl(l by Srl.DhuIetKti K.n,nal Bnulah,i 

hese 

; will also pioVfl that or)  ci I i Oil Invoices of VSP 

was attach ied/suIII milled atom iqh 
wit II ie saki 

VSPS escalatioli bills in suppo' I of the claimed. 

-do 120 dtd.l 1/4,94.-

46 121 did.1I14194  
-d0 /53 (d.l 5  
-do- 1128 dld.26/6!95 
-do- /997 dtd.26/l 1/93 
-do- 11616 d11.611263  
-do- 11030 dId .9/12/93 

-do- 1172 (lid. 1315194 
-do- /173 dtd.1315/94 
-do- 1174 ltd.13/564  
-dç- /54 (lL(i.28/4195  
4k- 195 td.616195 (l  
-do- (ltd.2211 1193 
4) 1961 (It(l.2?J1 1/93 

RB!. 	Calcflhi8 
0512?6(lt(I.2611 I193 

1 :  

- 05132IçlW.!!P 	-, 

- 

- 06 15dkrW 194  
I 	410- - 

049338dtd .2814/95 
I? 	do- 

524 
525 
!2G 
527 
528 
529 
530 
531' 
532 
533 
534 
535 
5313 
53? 
53i 

53 ,  

14 

5'l 

5 

will 
hnrOeN0. 	i hn n)OV rint1iil)eIlI at 	 to 55 

pmove the ;mymiieiihS ,iia(te to MIS JDCF aqainsi 

the ñbove nhl VSP Pig lion escalalion bills by 

- 	S11,A.l($aika1. 

t 	1 

V. Namvd0) 

u-mi N.P-1y 

Certified to 

(i. 



Fil 

0194450k1 11G195 
-do- 

do- 
05tX21 did .27/61952 
A,trac of bifls passed 
No.007-120102 (11(1131419" 

-<ito 	120045 dId .815195 
f .  

-do- 	120098 dtd.2311 1193 
-do- 	120113 dtd.26/1 1193 
-do- 	12/41 	dld.8I1 2/93( Attested  ) 
-do- 	121112 (It(12814/95 -do- - 

do — 1200.9 did 716/95 

lailway,  I36a1d letter 
no.1rick-lI2II9II0ffl 11115072.() 
dtdI9/7/9t alognwilli Couilracl 
n0,Track-1 121/9110101/7/507 20  
dtd.1917i91 avallnbtn at page nns34 to 37 

bf Conk act lila 
IoTrck- 1i21!fll/O1U1I7I5120 
MR.n6 -9/0`1 	.... 
leiler no,PEW/N Ffl/(01)/A( 4  
dld.25!3194 of M/S PEW, signed h.y 
Ssnticlran Jaiswat, ann of Ihe Parlimis 
nlnflgWiIli the Ad(IillntUil nidet (11(121/3/94 

available at page  1100(3 & 81 of the said' 
çou(ract tile. Mfto.9/0i(5). 
ike puichase aerutint 	On Mn 

Track_1/2119l/0l0V72° at MI 
P:iikli Engineetilig Works Ilminlaitin 
at FA&CAO QUice, Ni Riy,. Malignoti 

I' I  

.. 

'. 	 . ct 

OnitniCillS il SI. 110. r,'Ir, ¶0 553 wIll uove the 
ny,neids made to the said M/S JDCF ngainst 

e above said VSP's Pig Iron escalation hills 
ide the above said ROl Calcutta Cheques : , 

I his will ptoVe the Issue oi Contract 
io'.l tack412 1/91/010117150720 dId. 19/7/91 
igiied by Sti.M.) lingorani, the then 

Dyflirectol/i rack for and on behalf of the 
Pieskmnetin favour of MIS PEW for manufacture 
and supply of 2380 Mts.C.l.SleePer Plates to 
(liffeinni Pnitwys Including Ni/Ol. for 650 MIs. 
of MG. 
This will nove Ihe (be acceptance of the 
Addiliotint (n(teI against the Initial Comilt act 
(IkI. ¶9/1/91 hr fl(klItIOIlRl placemefli of 714 MIs. 

fl(; to 1)0 SUppliOd to NFIOL by M/SflEW, 

ditty n xenI mIen 	tid Initialled by Suit Kit a' i 

Jinswal, 01 IC of 9ie Pam leers. 

1 his will 11I\1fl the following 
Peciept of a copY of the contract No. 

1 rack- l/21/9I/O101/1/50720 	(,11(1. 19.7.9i duly 
xpcted flI!(l slgIie(I by one of the partners of 

MIS rEW. S,i.Jai Prakash Jaiswat, available at 
11 to 03 and the Additional Order 

(ll(l.2 113194 at fl9C 110.80. 
ti,tciitntit statenleilt of the pat ticulars of 

II in c1lipply titlli ci 1(1 the esnnilntloi i tilik of tlCO 

nun VSI' $)cSSe(h. which WOIC Sigule(l by the 
the Sr.SO/CSA, available at page 

J.o!.011O ¶2 . 
(es) 	(i 1tl5' fllt P ( 	1)1 l('') S PS( alatmon bills 

lolnin 1  ntd  



((iv) "-"t ititi liSSIOl I Of )Ig iron it ivoices of II SCO for 

total (lI.lfltIliliPS of 288.600 Mts,vailihIe at page 

No.33. 
(v) Stihsequeully si thinissioti o the following 
l,oqttc/fot 1nd I'kj lion invoices of VSP for total 
1424221) Mls.,nvththle at piqe tins. 1132 In 192. 

Mkk/l & Sit NV/1539 (((1.31/3/93 for 

139.860 MIs. 
Mktq/I & S/INV1127 (lld.2118192 for 165.100 

MIs. 
(r;) Mkki/t & S/INV/862 (ltd.2719192 for 100,000 

MIs. 
((t) Mktg/l & S/INV/88 dId. 10/5/92 for 68.420 

Mlq. 
Mklqil & S/INV/63 dId.3014192 for 90.420 

MIs. 
Mklc/I & S/I14V/1473 dId. 16/10/92 for 

149.700 MIs. 
(q) 	MkttJ/l & S/INV/64 dtd.30/4/92 for 36,040 
MIs. 
(h) Mklq/l & S/INV/87 (11(1.10/5/92 for 109.40() 
MIs. 
(I) Mklq/l & S/INV1 1917 d411.2318192 for 200.080 

MIs. 
() Mktq/l & S/INV/302 (11(1.2916192 for 249.040 

MIs. 
(k) Mkkl/l & S/IN V/30f3 (1111.29/6/92 for 115.120 

I )r'ctlttinitls ;il si. ti).557 In 566 will Ploy0  lli 
supply of lolnI 1139.298MI s of MG C.I.  Sleeper: 
plates to NF RIy / OL. 

-r  

551 MG C.1. Slnr?pet supply WIN 	 In P F WI 
NFR175R19211 (11(1.31/7/92 

558 -do- /2 dtd.418192 
559 .-do-l3dtd.1118192 
560 -do-Il dId. 10/9/92 (office copy) 
561 do-/U dtd.25!9/92 
562  -do- 14 dtd.l 718/92 
563 (O- 15 did.I/öii 
564 -do- /6 dld.419192 
565 -do- 19 d1d.2519192 
566 -do-/lU d(d3110192 
5fl1 13c 	Ci. 	Sl(fw3r 	stjipIy 	IUI5 

No.P.E.W/RG/.AJfiI/94/3dhi.4IW!4 

1116194 

:'P! 4_.°.. " 

570 
. 

-(10- /11 dkl .31/I 0194(olliee c(ipy) 
571 -do- /01 (1t(l.1615194 
512 •do- 102 (11(1.416194 

I )or.iiuienls nI sI. no. 567 (0 577 will prove the 
ly of total 710.996 MIs of BG C.I. Sleeper 

lr Nr'Iy I pL 



I ; 

41 

109 1-- 

I 

-do- /6 (ltd.30/6194 
574 	-do- /1 (11(1.29/1/94 
575 -dd-i9d1d.24/10/94 
576 -do- /10 dtd.31/10/94 
577 -do.- /5 dtd.1 1/6/94 
578 RITES's CnIculta hispeellon Ce, hf knte 

24111 and part dki.2315194,paçja no.95 of 
Accounts Bill File.MR.nn.9/() 1(4). 

579 -do- 27Ih& part dld.2715194,page no.97. 

. 	29fli& pan dI cL3/6/94,paqe no.98.. 
581 -do- 3 Ist& pat.did.8/6/94jage 
582 	33nd& part dld.8/6194,paqe no.130. 
583 -dO- 340h& part dkl.2216194,page no.131. 

16-191146antdId.4/5L94,page na86. 
585 -do- 2Oth& part cltd.9/5/94,page no.85. 
586 -do- 21s1& pail dtd.13/5/94,page iio.81. 
587 -do- 28nd & part dtd.30I5I94,pae no.90. 
588 -do- 25111 & part (1Id.23/5194,paqe 
589 -do- 26th & pail dtd.2515194,paqe no.91. 

590 -do- 22nd & put did. 1615191 paJe no.121. 
591 -do- 351h & part dtd.2017194.page no.123.: 
592 -do. 36rd & part did.20/7/94,pa9e no. 149. 
593 -do- 23rd & part d1d1615/941pnqe no.122., 
594 .-d- Ist&paltdtd.27/7/92.pa9e no.16. 
595 -d.- 2nd. & part dtd.29/7192,page no.15. 

596 •-dd 31 d &'part dtd.31/7192,pa9e no.22. 
59? -d- 41h & part d(d.318192,page no.23: 
598 -do- 5th & part dtd.7/8/92,page no.27. 
599 .dó- 6th & part dld.7/8/92,page iio.20. 

-dO 	h & part dtd.24/8/92,page no.48. 600 	12t 
601 -dO- 71h & part did. 10/8/92,page no.38. 

¶2 ri!! 	dId: 14!8/92mge io.3 7.: 
603 -do- 9th & part did. I 1/8/92,page iio.3(3. 

• !°- !0 11  & part (ltd. I7I0I92,paqn no39. 
605 -do- I Ith & part dld.21/8/924aqR ioA 7. 
606 USCOs 	Pig ' troll 	Esaintio,i 	Pills 

60 

N443IU}7dl(flfl(8I92 

-tl /899 '(11(1.21/8/92 
608 -(16-11054 (11(1.22/)/92 (olc) 

Docun,euts at st. no.578 to 605 will prove the 
(hates of Inspection of the Cl. Sleeper plates of 
M.; ned RG rnniitilactured and snippUed to NF 
Railway! OL. 

I )oninnents at sI.. itos. 600 to 614 will prove flue 
thThnitiq of tlUOs escalation bills due to (lie 
it!ctenp .111 tile price of P19 11011 e1C.C9RIUSI the 

of M Sleeper Plates to NF/Ot. by M/S 
I3'CLC auth 1iyu!PflI of I 	silite by Acctiiil 

flh1qlic )j NJ' hiwqy br tpPl 	uiioinnitluq to 

[I , i I!V'I'. 	{'iiee will 	n nve that all (lie 

jJ1Is .'wr-oi:( 1Rflf. 	I?!. jy 
Sd.t)hidiiiclui 	ic.nrnuar . 	!! i 1a :.;r)1"  'ci 
Si.o.(3l.4. 	•,i.' 



\' 

609 	do-/l225dtd.5/I1/92 
610 -do-/l8115dtd.31/3193 
611 -do- 1967 dtd.119192 
612 ado- /998 dtd. 10/9/92 
613 -do-J1814did.3113193 
614 	/ll4Bdld 16/10/92 
615 R131 	Cnlctittn 	Cheque 	No flu 7(3ft5 

IIci. 18/8/92 

616 -do- 047643 dkJ.27692 
617 -rIo- 047729 dId 2819192 
618 	do-047861 d1d5111192 
619 -do- 048263 dId .31/3/93 
620 -do-047667d1d.1/9/92 
821 -do- 047693 did.10/9/92 
623 -do- 047802 did. 16/10/92 
624 AbstraCt of hills passndNn.Co7- 1 2flf)?R 

dkl.lB/8/9? 

625 -4j0-120117d1d.2118192 
626 -kb- 1iö did.ii- attesie 
621 -do- 12127did.5/1 1/92.-do- 
628 -ado- 12174 dt4.3 1/3/93 -do- 
629 -Jo- -12IO6did.119192 -do- 
630 -do- 12/56 did. 10/9/92 -do- 
631 -Jo- 12/66 did. 16/10/92 -do- 
634 VSP escalation bill 14o.CS/I00/769 

(lId.01/7/94 

S .  

S. 	 . 	 . 	 .. 

•••• 

635 -do- 1522 dk1.Il0l94. ' 
65' -çlo- 1245 dIci216611 ( O.C) 
637 -Jo- 1209 dtd.3015194 
636 -lo- /232 tltd. 10/6(94 
639 -do- /34,1 dtd.W1LcJ4 
640 -do- /495 dld.2719/94 

! -do- /194  dtd.2919194 

I)oruuiniils at sI. lins. 615 to (323 will prove IIs 
PY'°°' itS ii iade to the S11( I (ii it) flqaiIISI II i 
above said IISCU's Fig Iron Escalation Outs. 

I)tiunents al sI. iios.624 to 61 will prove the 
mynieii1s of the above snkt IISCO's Pig Iron 
Esonlnlkni F3ilts vi(Je tire ah)ove said ROt, 
Calcutta Cheques. 

Dtr.iiiiinnts at sI. iro.634 to 644 will prove the 
sut)sequeni r.lnitrid by the ssid turn on the 
flit! eerrce between the hiqlrer r ales of VSP nd 
the alicady claimed anmoilul of IISCO of the 
escalation of Pig II()Ij  etc arid finally paSSe(1/pRkJ 
the same by S,i.A.KSaiknr j  alter the saune were 
checked and passed by Sri.lihiiendi a kiumar 
l3ai nab fo, total amount of 

76,pS31.. I )flctfltjflhll nl Stun (345. will also 
prove !b hf? :!Im1e  w ntmcKer and 

il.)l!hum91mfl !cuuul.i, 1j9111ah "I! !!' 

said 
t 

Is 
Will itSO 1i1)V1 II!d '!1 pII km !bvnmros O I' 

•;iIf rImod/i ihimiIjIèd v'hf 	lIid 	iiil hills iii 

UIçYj)( 	!!e r!nirimnd. 

cv. NQfd0) 

.1 



"- /C2, Z) 

II '17 II 

612 -do- /5GGdtd.14111194 
643 -do- I8Sdtd.3115195 
644 -do- 1150 dld02313195 ( olc) 
645 -do-Il 45 (11(1. I I /7P)5 
616 RBI 	CahnCi ilI 	iqi ieN .O16M 8 

dhJ. 117194 

641 -do-066927d1d.2 1/10/94 
648 -do-066376dtd.817194 
649 -d-066t353d1d.28/9/94 
650 -do-066993dtd.1511 1/94 
651 -do-049428d(1116195 

dii 
653 Atslrncl of Bill pflSSP(l nn.CO-i 120006 

cI1d.111194 

I )nrtiinoiils at sI. ,i.G4G to fli2 will novfl the 
payments undo to Itie said Iii in agaiiist tln 
above SaRI VSPs Pig lion escalation bills. 

l.)ciiuiiniits at sI. no.653 to 66(1 will ptoV8 thG 
paynionts made to the said (II in qnirist the 
above said VSP escatatloii bills of Pig lion vide. 
the above said RF31 Cheques. 

- 654 120051 dld.21110/94 
655 -do- 120037 dtd.1l/7/95 
656 -do- 120031 dkl.017194 
657 -do- 120106 dtd.2819/94 
658. -do- 120042 d(d.1511 1/94 

.659 -do- 120003 dId. 116195 
660 -do. 120067 dtth2413195 

641 ibiilwny t3oaid letter 
iio.Trnck_1I2lI9II010hil/50l12: 
dld.161719 I alonqwllli Coiitiar'I ntiler 
no.T,ack-1I21191I010117I507 4 2 
dId. 16/7/91 available at çniie l ms .23 to 26 
of tim Contraci (lk 
to.Trck-1l21/91I()l0lI7If)l 4 2 
MR,no.8101(25). 	. 

662 .: 1 he . purchase 	aCC0IUtiiiifile 	No. 

1 mck-112 1191/011)1/7/5(17.12 	inaiiilniiind 
il rM(A() Offico NF fly. Mntiçiuni. 

Ic  

• 	 . . . 	 . . . 	 . 	 , 	 . 

this will prove the issue of Contract 	- 
rnck- 1/21/9 I/f) 10117/50742 (11(1. 16/7/91, 

slgue(l by Si i.M.l iluigot ani, the then 
Dy.Diiector/liack for and on behalf of the 
rrosideiit to M/S BCEC for manulactute 50(1 

sopply of Ii 3! MIs. oiC.1.Sleeper Plates to 
difleteulflail*ays Including NF/OL for 310 Mts. 
of MG 60115 U and 285 Mts of MG 901R. 
1 his will IWO the following 
(I) 	fleceipl 	of 	Contract 	No, 

track. 1121 /C) 11010117150742 dld.16/719 I along 

I WIIi 	ils. nmuP 	uiunits ( photo i 0 1 ) ies ) dully 

flXr? 	led aii'lj l9I1e(! JIV 	 )f. 	paIh)ffl Sri. 

I iII'iIlItY u 	1vntf,th1n')I p iibq DI tf )4 

(IP ' 	I tu omAil cIlnIriieflP, pf the pallcuIarS 
nl II i 

 

gililplytnllc mlili:ljid.oci lliIInI i hilic of 1)0(11 
nnqVSt' pncsed, wlik:h WOlo Iqried by 

Itio (lflllf'I anti thin c ( )/CA available at page 
ilfl' 1)7 fri 

(iii) 	 i it HI liSSI( iii of pig 11011 InvoIces of 
IIS( () 	Iou 	blat 	riuiantitles 	of 	232.200 
Ml ,availat ito at tmie uios.39 and 56. 

NQJdG') 

- 

•j, 	uk': 	 . . 
Aci -u 

I 

i  

J 



ri 

\ 
\, 

iO7 

;63 M 	CI. 	Steeper Supply 0111 1 
G  

NoJ3CECIt)21N1I923 did I tl1!i192 

V) )Sfl( I IlI utly s( ihIllissiOl I of 	)I9 11011 

iiVoi(0S of VSP lot total quatitilies of 3 72.720 

t.all flu diffetell( dates 011994, available at 

p9O i10S.87 to 108. -: 
)nctpIIS at s1. ,ios.663 to 673 will prove the 

uipply ol MG G.I. 2leeppr plales total 619. 161 
AIs. to N Railway / OL. 

364 -do- /06 did.3011192 
65 -do- 101 d(d.1115193 

666 -do- /02 dld.1011193 
661 -do- 101 d(d.1615192 
666 -do- /04 did.516192 
669 -do- 106 dld.3011192 
670 -do- 108 d(d.1 219/92 ( o/c) 
611 -do- 110 dtd.15/1/93 -do 
672 -do- /01 dtd.1614194 
013 -do- (03 d0.281419 4  
674 	RItES ('.ak'ruIIa Inspeclioll (e,liti1l04th 

and part dkI.29I4I911190 no.18 of 

- 	Accounts Bil! 	9:1(2) 	-. 
675 -do- 8th and part dLd.23I7I92,Pc9e no.31. 

676 -di- 6th and part did. 1215192,pa90 110.49. 

611 -(10- 7th and pail dId .2211192 jage no.48. 

678 -do- 1st and pau t.dkL2714192,Page no.i7, 

619 410- 2nd and pail dtd.27I1/92,PfliV 
no.20. 

680 -do- Sib and pail dtd.1/5192,paqe iio.26. 

681 1lSCO 

 

rig lion Fscahlioll 11111 fln.CS 100 
/3lfidhl.3/6192 

682 -do- /91 dtd.2 

 

I)ocluulPIih at sl. tins. 674 to 680 will pIOVO 1110 

dates of Itispection of the C.l.SleePeI Plates of 
MG & 00 ina,uutaclui'ed and supplIed to NF/OL. 

Dn1 111101 uts al si no.681 to 1393 will prove 1110 
lllfl(l0 hi the said 111111 1)11 tIll? pricO 

PC; "("platinil of Pkj iron etc. of IISC() total 
,noiintliiçI Iti Os. 1.14.098,49.1 hose will I)IoVfl 

Ihal lluc caki hills were checked and paSSl?(l by 

Si I .1)1 Iii Cl idi a Kumar Oaruah. 

W193  

683 -do- /ll dld.19/4/93 
684 -do- /219 did. 
685 -do- /515 did.16l8/93 
686 4!0- 

l5l1dt(!.tP18I93 
I ç1id.3It)(12 ( 0/C ) 

688 -do- 159Q 	1fl/7(j2 ( u/c) 

689 -do- /853 dkLI3(fl192 ..(Ifl• 	. 	. 

691 -&1- 1W8  dhl,2811193 -(10- 
19/4/93 692 -do- 1(Wdld. 

693 -do- /184 dkLI7/5194 
694 RBI, 	Calcutta 	Cheques No.1)4839'l 

(tId.22/4193 

I. 	. 	 .  

Dncunno.nlS at si. no. 1394 to 699 will prove the 
paytnetits 1110(10 to (lie said lii in against hue 
above said USCOs Pig lri)n escalations bills. 



695 -do- 048505 dId. 1915/93 
696 -do- 0662 I I dId. 18/5/94 
691 Ahs(tct of biil passed No.Cni- 12/129 

dId.2214I93(dIesInd) 

698 -do- Coi-0182 (iki. 19/5/93 dc' 
699 •do- Co 1-12/056 dhl.I 8/5/91 
100 vsrs tsnaIaIioii bill No.( s 1011/I 286 

(ftd.1812191 

101 -do-il lB dtd;6/5/94 
702 	do-/1t32d1d.t7/5/94 
03 -do-199 dtd.8/6/95 
(' 	I 	C- alclius 	Cheqiio 141i.05 1104 

(lid. 1817/94 

705 -do- 0661 79 dId .6/5/94 
706 -do-0662 1 ld1d. 1815194 
701 •clo4)49455 dld.816195 
708 AbsIta(l f it lull Passed CO I  No 121)010 

did.18I2/94 
709 -.c$o-120025 (lIlJ.615194 
710 -do- 120056 dId. 18/5/94 
711 -do-120034 (iId.816195 

712 :aJt rQ 	-16c,e&: R, 

()oci,minits at sI. iio. 697 to 699 will plove, the 
p;nielik o f the above said IISC(,)s l'iq hon 

n I ilh in ttic' said tiiiii VklP the alinve 
said 111I Calii ilta cheque. 

t.)octniieiits at St. No.700 to 703 will prove the 
suheqiieuI claimed by the sakt turn on the 
(tilfetelire hetweeti the higher tale of VSP and 
the alrea(Iy claitneri amol nit of Pig Iroii etc. and 
tirinaly P'nI 1/paki th sonic to the sOi(J turn by 
Sil.A.lc.Saikar,atlei the sapie were checked and 
passed by Sii.Dhiren'lr a t(i.tmar Rarimh For total 
Rs, 11,32,185. 1 his will also PIOVP that 110 pig 

ii 1111 IiiV()i(S of VSr Wlq atlnr.I ;e t I slit )tilithe(l 
with the bills. 

l)ociiiiieiits at A. liD. 701 to 711 will F)1OVP tIle 
pnymeiitc made In the said firin ogaiiisl the 
obpv saul VSP rig HOti escalahioli lulls by 
Ss i.t.K.Sarkar. 

- 
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the tlwii  

BoaRl. New 
I )clhi 

lilhlJt'I111'. 

lhicilieiil )v.h )j,cCI(iI1[1 uk 

A(.AINS'I 

Ic will 	O prove 	I( 	I(IIflI (lIIIIItI 

I .SIrcllc' Pl;iIcS to be suppliCti to NF/OI 

Iw the it Fiti1s (I) l\l/S lVlaIca!IY l',asnl 

Ki islina 	 I'vt .1 id .( MIS lvi I'l I') 
(2) M/S 1.1 ).( 

:111(1 	Foi iiiig 	Pvt.l •td.( MIS 	.11)(T) 

(. ) 	l'vl/S 	11rak8SIl 

I ,iiiieCtitU 	
Wol k( 

& (4) MiS UcteI 

( Isliflit aiid FiipiIlCC' 
 

s pet I I tici ic5)('('l I YC 

( oliltUcI ( )tcl tI58ll(I Its /\iI('lt(I1II01h5 
agalilsi 

1 cinkl No. Ii :wk l(t ni I H) i$llt(I by tltc 

R:iiIwa y  I oaoI I Ic ill iIs pto''C II1(.' tclfllS 

:iiitl toiidiiIII5 ol 11w ( onlr:ICIS  

Spcd:tl ( 'n11(IItitlI5 of ( otitlaCt. I ')M7, which 

Ihi iticti ii pail ni 111C said (uiilt'flCt ()tticIS lie 

xviII :iI(' P' O\ C the tolal t1iiatiliticS ni pig 11011 

aihtw:llr(I to il 	tid 4 Viitiis nil IIS( ( 

:1i:%itt5l lititi RhIt'(iivc (onirati 	
itIe,s. lie 

will 	plo' C tIi;tt sillce 	1IoIli1I 	l pig 

lion had 1at1 hicen ,iinhc on lIS( 0 unIV, the 

saul 	4 	Iii ills 	ttilti 	11(11 	rI:tiIii 	IIIIIIt'I 	aiiy 

1i1tiia tilt ctajUIiOti tiSit 
(5 ihit hi 

hitillclenw iii hit,' Pt icc iii pill I 10th etC OF  

\'SP. Filithel lw will :ilso prove 11w  Ill ice 

t.scIahioIl (jicilIms ul IIS(  

1) 	:tiid iii ,citcti oF VSP  

	

3 aid 1)(i'1/°c I IC 	lh ikn ptoe timi 

hit 	lout lihthi I 'rt ((t\\Il 	II ili 	cilul 

n s 	ittil 	ol 	(ii l( t, 	lhht1ii (II!C 10 

• 	
ii liut;t 	1eh 	liCt' iii ()I1L' 	° 

	

' iI hit' :i1ltt\ 1(1 	't'tiliht' 	tIIil(hhI(hi0h1 

II ('II 	\OII(IICI 	iI 	\'1P 	u 

SIWP(lll oh thu tl:iiiicd .. 

	

I it' vill :ulat 111OVC in 	IhIII as 

•i •; 	l 	I\ Ii'hii :t 

I It will proVe 11w ic nil .iuiIihCtI hciitIt 

Ii ;icL I(, oil t(fl) hi il hCItIICICI5 

iiiltttlit 	M/S 	IIhl'( 	) M/S .Ih)( h 	(.) 

1.151 OF EVJ D1NCE-( )RAI 

Sill .A. LCSA!tKAl 

SI. 	N:uitC ollite Vit,ieSS('S 

No. 

t1,t. thcn  

IIIVIV In8rd. New I 	hI, 

f\lQSd 0 ) 

Certified tube it 
	 am1r1 

(J. P utka. 
• • 	 - 4kQ V 	; 
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( 9l(IIt11I V III 	IIl( Ii 	1 
I1si1Vfly tt:iiI.N'" 

I)iIhi  
• 
S . 

int. New I )cIIi 

	

FIf- l'F\\' 	' (1) 1\I/- l%( It ,IIe will pivc 

Ihc ksue tit ((1Iilt9Ct hi MIS MPIU'. (1) MIS 

I\I/S I't,\V 	0) rvlIS 
I%( I( • I)'ti((I I1\ litlil hit 9tII on lielihit iI the 

lt'$i(I('11t :n:iiiiSI Tclldcr tin. I (i (if, It)),I Ic 

will also fI('(' 11W Si(Cihi ( tiiitlll 1(111 	I ti)' 

iti;nt 	Ilc will ;itnve tin 	stir 	i the 

1i1 - j((' 	ilalititi tittilIhi (lt(I)2/4/)2 Iii 

it5lit'('I 'ii lISt ( ) iiiidci' his si;ti:iliiie 

will pitiVe titi ItilliS and t0t!(IiIt0iiS.(. IN.IiV(' 

	

d:ttt_'s etc. 	I' the said t i,etilai s. 

I 1t \Viil 1it(i't' liii' Pt i(C cicitintS Itl. I 

iii i'csiwcl oF \'SP 911(1 dhI.2I3I93 iii rspcct 

ol IIS( '( ). iSSiC(I iiiitlt'i his sjgtl:iliii(' and will 

i°"v the loins 911(1 C(iii(iltlOIlS, el lctIIVC 

tI:iics (IC' of ,  the said 61CiiI9iS.I Ic will also 

11it' (lie 1(1191 t1itiiiiIItiCS (ii ( 'I.SICCI1rS In he 

sillirtlictI to Nl/( )I hy MIS MPRI'. M/S 

.11 )( 1, M/S P1 V' & MIS I ( 1( against (hid 

fflm 	and will also P1°'° (lie 

( (iil(IIltOii (if the (otittliCtS. 	- 

	

lIe viIl 	piove hit' the 	plice tiI'CItS 

:111(1 	dhI)()/'I/t)5 	in 	iI'SI1(WI 	Cit 

\.51i 	isiirl 	iitidci 	his si1ti:iIill'(' 911(1 	vilI 

plovc the Itilils 	iitl t tiiiihiiiiiS 	iith (:!lcciivc 

d;ttrs etc. ni the 59j(l ( jictilhiSI Ic will 915(1 

1ns've the lnt:iI 	 itieS tif ( 'I.Stcel'ts In he 

Iti NF/( II hy MIS MMU'. MIS 

II )( 'F, NI/S PI\V Al MIS M 'I( :iiiti will also 

hit' SlCt'UlI ( 	iiI(iIttI1il oh ( tititi 9(1.1 I(.' 

will 	also 	jiiovc 	11191 	IcItci 

in ;.'1i :(-k .1/? 1/ 4 )1 /1! I ff171507 11? dId. It /3/)'l 

flu' iltl,, )'t 	j;il(.(l l'y Ink' I Ilinp;il Sitigli 

are ittilhiiii' hut Ilogn"MaIsc (iIIcS  and will :ilsti 

I 
I 

IIOVC that no I':nl lilt' W9S/iS tii9itlIaiIWd Iii 

I U5)('' 	- 	til 	((111119(1 	 IilC 

	

tel hiii_'. 	to 

Ni/S Mh'1fl 4 . 

	

rl 	:Il.!! 1Ir juliul 

	

I b tILt 	II"-( (1 to M/t Mtil' M/b 

Ii c r4 ' rt \V  
t 	1.S4'II 'iV I i1'ii 'IIi' 	Its 	irulveI (itu 1  

iii 	I lhI I 	''tl 	hitItI it ( 	hI°t (ItI 	iti 

	

ni 	I V, tIn ' utti 1 1 11111s ' (It IIA 1  

	

tiltik t,I 	liii ilit t 	( ii ilitill 1)iL ('(it 	il' 1itt 

eli'. ni \'SI' ;ii'ahisl Rit,lV1iV I (tnitt$ pi tee 

tiI(ttI9t S III t('sIU'(l tIl \'SI'.l It' will also 
1nnve the SIlrt'i9l ( titnhthitiui oh lie ( 'null iris 

nun1 the IoI:iI qtt:utitiliu's nt (I .Sli.t'pei s In W .  

:iIhilihti'tI to NI-/I )I liv Nh/S Ml'RP. M/S 

It )('F, M'S h'I\-V & M/S U( 'N(' 

4 
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\/SP. 	
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V 	
flI 10 p o'C 	
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STANDARD FORM NO. 7 

Standard form of order Relating of Appointment of Inquiry OfficeriBoard of 
Inquiry 

(Rule 9 (2) of RS (D&A) Rules 1968) 

No. PNO/AD/RC-8(A)/2000-SHG/AKS 

Railway : Northeast Frontier Railway 

Place of issue : Maliaon 

Date: 	O 	cc9 

ORDE .R 

WHEREAS an inquiry under Rules 9 of the Railway Servants (Discipline & 
Appeal Ruis 1968) is bing held against Shri A. K. Sarkar, DFMRI\1 
N.F,RaiIwat (now S&AO,Maligaon) 

AND WHEREAS the undersigned cOnsiders that an inquiry officer should be 
appointed to enquire into tli6 charges framed against him. 

Now therefore, the ut'dersined in exercise of powers conferred by sub-rule (2) of 
the said rule, hereby appoints Shri K. K. Mitra, Retd. FA&CAO I  S.E. Rjy,, 
As Inquiry Officer to enquireinto the charges against the said Shil A. K. Sarkar 

Sinatiire 
i'ame 	 ShyKuhiar) 
Designation of the 	 .4enJii Manager 
Disciplinary Authority 	N.F. Railwav/Maiigaon 

Copy, to: 
•) .Slni K. K. ,Mitra, Retd. FA&CAO, S.E. Railway. (1.0) 

152, Sarat Bose Road, Kolkata-700 020 
2) Shri C. Mitra, Sr.Vigilance Inspector/S&T (P.0), N.F.RlyfMaligaon 

J-S1th A. K.:Sarkar, DFM'RNY,N.F.Railway (now S&A0iMLCi)(C.0) 
4) Dy. CVOtEngg.,' N.F.Railway/Maligaon. 

'rOeneral Manager 
N.F.Railway/Ma.haon 

Certified to. bc tv . 

(J. PUI J........ ) 
Ac 
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STANDARD FORM NO. 8 

Form of nomination of Presenting Officer (Sub-rule (9) (IV)( C ) of Rule of 
RS (D&A) Rules. 1968. 

No. PNO/ADIRC-8(A)/2000-S GHAKS 
Railway 	Northeast Frontier Railway 
Place of issUe Maligaon 	 ( 

Date 	tOb(- 
ORDER 

WHEREAS an inquiry under rule 9 of the Railway Servants (Discipline And 
Appeal Rulàs 1968) is being held against Shri A.K. Sarkarg DFMJRNY 
N. F.Railwav(now S&AO/MLG) 

AND WHEREAS the undersigne4, in exercise of the powers confelTed by 
sub-rule 9 ( C) of rule 9 of the RS (D&A) Rules, 1968, hereby appoints 
Shri C. Mitra, Sr. Vigilance Jnspector/S&T as Presenting Officer to present 
the case in support of the charges before the inquiring authority. 

Shri C. Mitra, Sr.Viilance insDectorlS&T is also authorized to appoint during 
his temporary non-availability any other CBL'Railway official not below his 
rank for representing the case before the Inquiry Officer on his behalf and on 
behalf of the Disciplinary Authority for examination as well as for arguments etc. 

Signature: 
Name 
(Designation of the 
Disciplinazy authority) 

/ Shy_Kw1iiai) 
Geaef 1JManager 

N.F.Railway'Maligaon. 

Copy to: 
F) Sin-i C. Mitra, Sr. Vigilance Inspector,'S&T,(P.(I)) N.F.Railway, Maligaon, 
2) Shii K. K. Mitra, Retd. FA&CAO, S.E. Rly. (10), 15/2, Sarat Bose Road, 

Kolkata -- 700 020. 
Shri A. K. Sarkar,:EFMJRNY, N.F. Rly.(now S7AO/MLG), (C.0) 

4) Dy. CVO/Engg., N.F.RailwayiMaligaon. 

General Manager 
N.F. Railway/Ma ligaon 

Ccrtifid to b t. 

(J. Puk, 



. 	 j 	-..--J.- - -.-- ----:--. 

KK Mitra, IRAS (Rets.) 
Retd. FA & CAO! S.E. ffly & RIO 

A iu 	/ -1 
1512 SamE Bose Roai 
Ko1kata- 700 020 
PK 033) 22207877 

09831032729 M) 
No. inquiry/ N.F. Rly/ AKSI I 

NOTICE OF PRELIMINARY HEARING 

Sri A. K. Sarkar 
Ex. AAO/ CSA 
Now DFMI N.F. Railway 
Ranaia 

(T1:o . r)CAO ]) 
Sub:- Departmental inquiry into Ihe chaises framed against SM 

A.K.Sarkar. Ex AAO/ CSA now DFM/ N.F.Rly. RNY vide 
GM! N.F.Rly. s Memorandum No. PNO! AD! RC.8 (A 
2000-SHG AKS dated 13.8.03. 

I have been appointed as iiiquiiing authority to conduct inquity against you 
.de GMJ N.F. RIy. s Order No. PNOI AD! RC8 (A)/ 2000-SHG/ AKS dated 

48.2004 a copy of 4iioh.has been enclosed toyom 

Accordingly a prciminaiy hearing of the case will be held by me on 6th. 

November, 2004 at 10.00 hrs. in the office of FA & CAO! S.E. Rly/ Garden 
Reach. Koilcata - 43. You are required to attend the hearing along with your 
defence assistant, if atr)r, and wait until thither &-vaioin. JTi  caso yov,. ffijl 
appear al the appointment date and time, 1wor-ce&ip will be taken ex-patte. 

11 may be rted that ni withess will be exarnitd on the said date. The 
puipose of the preliminaty hearing is to sort out the preliminaries and to lay 
down a time schedule for inspection of the list documents and submission of 
the lists of additional docuineiis and defence witnesses. 

Receipt of this notice may please be aclowiedged. 

(K.K. Mit.ra) 
Jnquiiy Officer. 

Q.3u1 to 
Dy. Chief Accountants Officer (G)/ N.F. Railway! Maligaon - This has reference 
to his letter No. PNO/ AD! 1W - 8 (A)! 20U0 S'HGI AKS dated 25.8.04. Two 
copies of this notice are enclosed. He is requsted to serve this notice to Sri A.I( 
Sakar DFM/RNY under a written acknowiedgement which may please b sent to 
the undersigned for tecord. He is requested to issue necessaiy passes in fwour of 
Shri Sarkar and his defence counsel, if any for attending the above inquiry. He is 
also requested to send legible copies of charge- memorandum aiongwith its 
Annexiires, acknowledgement of CO thereo1 defence -statement of' CO to the 
undersigned on or before the above preliminary heath. - 
Sri. C. Mitra, Sr. Vengeance inspector (S & T) NF. Rly/ Ma-ligaon & presentin.g 
Officer - He is requested to aftend the preliminaxy hearing at the appointed dab 
and time alongwith all relied upon docuinetits listed in Annexure - III of the 
charge mejnoraudutn in original and also a set of photocopy. 

(KJ. Mih) 
- - 	 Inquiry Officer. 

be true cop) 

(i FtUkst a 



S'[AN]3RD F'ORM NO. 7 

Standard fou'u of order Relaling of AppOIIIImenl: of Inquny (.)l.Iieer/I3oard of 
inquiry 

(Rule 9 ( 2 ) of RS (D&A) Rules 1968) 

'o. I'N(_)/\i)sR(,'-9( A).i2000-S1J.G/\KS 

Railway 	Northeast Frontier Railway 

J-'lacc 'f issuc: 	?"laligaoti 

Date : 	c. j 

ORDER 

\V1:IEREAS an inquiry under Rules 9 of the Raijway Servants (],)iscipline & 
'ppcal Rults 1968) is bcrng held aguust SlidK 

N. F.Railway (now S&AO/MaUon) 

AND WHEREAS the undersigned considers thai: an inquiiy officer should be 
appolnte(l to enquire into the cl.ia.res framed against him. 

Now therefOre, the undersigned in exercise of pOWCJ'S COflielTed by subiule (2) of 
stud rule, hereby appoints Suit Puuam _EguL1t.N Cj2jLc3 . 	a' hiquii\ 

(I)Ificer to enquire into the charges against the sai(I Shri A. K. Sarigir  

V 
Snai:ui'e  
Name 	 .( siciki11a1 

J)esgna lion of the 	Tnfai Manager 
T)isciplinaiy Aui.hontv 	N.F. Railwa'viN[al.igaon 

Copy to: 
 
 

4) 

Suit. Punan Pandey, C1)L'C.VC (1.0) 
Shui R. P.'Clial'urvedi, CV1/Engg. (P.0). N.F.Rly. Ivlaligaon 

-'iThri A. K. Sarkar, I)FMJRNY,N,F.Railway (now 
s&A0/r\1Lci,(C.o) 

Engg., N.F.RaitwayiMaiigaon. 

4 

tj  
for (ieierai \ianager 
N.F'.Rnilway.2'1tigat 

Certified to be tru€ copy 

0. Purkayastha) 
ALVOCO1 

- 	 - -"-•--' 
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S1'A.NDARI) FORM 'QJ 

Form of nomination of Presenting Officer (Sub-rule (9) (IV)( C ) of R.uk ol 
RS (D&A) Rules. 1968, 

No. iN()/A1)/RC-9(A)'2UOO-SGHJAk 
Railway 	: Noiih,east Frontier Rai.lwa: 
Place of issu MaiiQaon 
Dale 	9. 

()Ri)ER 

WHEREAS an inqulix under rule 9 o the Railway Servants (Discipline .•tht 
\ppeal lthks 1 969)   is bing huld against Shr i 	j  

.F.Railway(now_S&A.0/jJ.) 

\VE-TKREAS the undersigned in exercise of the powers onft:n d l. 
sub-rule 9 ( è ) of nile 9 of the RS (I)&A) Rules. 1968, hereby appoini 
ShriRP.Chaturvedi, CVi/Engg as Presenting Officer to present t.h c.asc in 
suppoil of iU, charges before the inquiring authority. 	 * 

etc. Shri N. P. Chatur'edL CVJJEngg is also authorized to appoint during. 
temporars' non-availabilit any other CBI/Railway official not below his 

rank for representing the case before the Inquiiy Officer on his hehalt and on 
behalf of the i.)isciplinaiy.Authonty for examination as well as fOr arguments 

Signature: 
Name 	 ( 	•, •i 

(Designation of the 	 e ral Manager 
Disciplinaiy authority) 
	 N. F. Railway/l\;lahga on 

Copy to: 
Shii R. P. Chatun"edi, CVI/Engg. (P.0), N.F'. Rly./Maligaon. 
Sum, Punain Pandey, D1/CVC (1.0) 

J}-Shri A. K. Stirkar, DFMNY N.F. Rly.(now S&A011N'ff.G) (CU) 
4) Dy. CVO/Engg., N.F.i.ailway/Maligaon. 

)(A  G 	anag eneral Mer 
N. 1.r . Raiiw a /N'tahga (in 

Certified to be true copy 

Q. Purkayastha) 
Advoc€i 



Most Immediate 
BjSpeed Posi 

No.04/PP/37 
Goveriinient of India 

Central Vigilance Commission 

Satarkta Bhawan, (Room No. 304) 
Near Vikas Sadan, INA, 

New Delhi - 110023 
Date: 5.10.2004 

Office Memorandum 

Sub: Departmenta) Inquiry against Sh. A.K. Sarkar, DFM/RNY, N.F. Railway (now 
S&AO): Notice for Preliminary HearingS 

Ref: RC-9(A)/2000-SHC/AKS 

The undersiied has been appointed as Inquiry Officer in the subject case vide order No. 
PN0/AD/RC-9(A)/2000-S1-1G/AKS dated 17.92004 (received on 28.9.2004) issucd by 
Sb. Shyam Kurnar, General Manager, •N.F. Railway & the Disciplinary Authority 

The undersigned will hold a Preiiminary Hearing (PH) in this case on 18°  October, 2004 
at 11:(U) a.m in her office at New Delhi, to chalk out further course of action. Accordingly, 
P0/CO are directed to attend the same, failing which proceedings will be held ex-parie. P0 
should bring all the listed docunlënts. CO should intimate the name of the Defence Assistant 
(DA) with completedetails suchas Dsignation, department, address and his consent to work as 
Defence Assistantaloigwith the approvalfrom the Disciplinary Authority. The DA nominated by 
the CO should be strictly in accordance with the norms and conditions laid down. P0/CO should 
notc that no witness wculd be examined on 18.10.2004. 

3. 	Its receipt may please be acknowledged. 	 4 J 
'PU 

Commissioner for Departmental Inquiries 
& 

Lnquiry Officer 
Tel. 24618223 

Sh. R.P. Chaturvedi, Chief Vigilance Inspedtor/Engineering, N.F. Railway, Maligaon, 
Gati- 781 011. 

,.'Sh. A . K. Sarkar, S&AO, N.F. Railway, Maligaon, Ou.wahati - 781 011. 

N 

o~ 

(S. Purkayasth) 
AdvocQi 
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STANDARD FORM NO. 7 

Standard form of order Relating of Appointment of Inquiry Ofticer.13oard 01 
Inquiry 

(Rue 9 (2) of RS (D&A) Rules 1968) 

No. PN0JADtRC-10(A)/2000-SHG'AKS 

Railway : Northeast Frontier Railway 

Place of issue Maliaon 

Date: 

ORDER 

WHEREAS an inquiry under Rules 9 of the Railway Servants (lI)iscipline & 
Appeal Riules 1968) is being held against Shri A. K. Sarkar ,  DFMIR\, 
N.F.RaUwav (now S&AO/Maligaon) 

AND WP[EREAS the undersigned considers that an inquir ofticer should uc 
appointed to enquirer  into the charges framed against him. 

Now therfbre, the undersigned in exercis of powers confened by sub-rule (2) of 
the said rule hereby appoints Srnt Punatil Pande CDIIC\ C 	a' 1fl4UU\ 

Officer to.enquire'intothècharges against the said Shri A. K. Sarkar 

Signature 

	&) a
Name 	 i mar 
Designation of th e 	 Manager 
Disciplinary Authority 	N.F. Rai.h\•aYMdon 

Copy to; 
Smi. Punam Pandev, CD1JCVC (1.0) 

Shii C. Mitra, Sr.Vigilance lnspector/S&T, (P.0), N.F,Rly. 	iligon 
yhri A. K. Sarkar, DFMIRNY,N.F.Railway (now S&AUMLEI).(C.U) 

D. CVO/Engg., N.F.RailwayiMaligaon. 

CIA ( WO9 
for Gcncrcd fangcr 
N,F.Raiiwa7Matigaon 

Oertifitd to be true copy 

(3. PuikiyastL) 
Advoc 

N 
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STANDARD FORM NO, 8 

Form of nomination of Presenting Officer (Sub-rule (9) (TV)( C ) of Rule of 
RS (D&A) Rules, 1968. 

No. PNO/AD/RC- I O(A)/2000-SGI-IIAKS 
Railway 	: Northeast Frontier Railway 
Place of issue Maliaon 
Date 

ORDER 

WHEREAS an inquiry under rule 9 of the Railway Servants (Discipline And 
Appeal RUIS 1968) is :bthig held against. Shri A.K. Sarkar, 1)EMJPNY 
N. F.Railwav(now S&AOJMLG) 

AND WHEREAS the tiridersigned in exercise of the powers conftued by 
sub-rule 9 ( C) of rule 9 of the RS (D&A) Rules, 1968, hereby appoints 
Shri C. Mitra, Sr.Vigiancé Inspector/S&T as Presenting Officer to present the 
case in support of the charges before the inquiring authoiit. 

Shri C. Mitra, SrXilIance Inspector/S&T is also authorized to appoint 
during his temporary non-availability any other CBI/Railvay ofticiai not below 
his rank for representing the case before the Inquiry Officer on his behalf and on 
behalf of thó Disciplinary Authority for examination, as well as for arguments 

Signature: 
Name.. 	 '(Shy 	mar) 
'(Designation of.the 	 ner Manager 
Disciplinary authority) 	 N.F.Railway/Maligaon. 

Copy to: 
Shri C. Mitra Sr. Vigilance frspector/S&T, (P.0), N.F. Ply. Maligaon 
Smt. Punam Pandey, CDIYCVC (1.0) 

- Shn A. K. Sarkar, DFM/RN"I N F Rlv (now S& A0/ 1\  IT Cr ( 0) 
4) D. CVO/Engg., N.F.RailwayfN'Ialigaon. 

Ci 
for General Manager 

N.F.Railway/Maligaon 

eftlfiea tub;tr,,, 

(a. PUEkyc1 . . 
AJVJC..1L 
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Most Immediate 
y Speed Post 

- No.04/PP/35 — 1 31 
- - Government of India 

Central Vigilance Commission 

Satarkta Bhawan, (Room No. 304) 
Near Vikas Sadan, INA, 

M*.. r..H 	IL () 
i-.,ssi ijtiii - i iv 

Date: 5.10.2084 
Office Memorandum 

Sub: Departmental Inquiry against Sh. A.K. Sarkar, DFM/RNY, N.F. Railway (now 
S&AO): Notice for Preiimiary Hearing 

Ref: RC-10(A)/2000SHG/AKS 

The undersigned has been appointed as Inquiry Officer in the subject case vide order No. 
PN0/AD/RC-l0(A)t2000-SHG/AKS dated 17.9.2004 (received on 28.9.2004) issued by 
Sh. Shyam Kumar, General Manager, N.F. Railway & the Disciplinary Authority 

The undersigned will hold-a Preliminaty Hearing (PH) in this case on 18th  October, 2004 
at 10:30 n.m, in her office at New Delhi, to chalk out further course of action. Accordingly, 
P0/CO are directed to attend the same, failing which proceedings will be held ex-parte, P0 
should bring all the listed documenis. 'CO should intimate the name of the Defence Assistant 
(DA) with complete details such asDesignation, department, address and his consent to work as 
Defence Assistant.alongwith the :äproyã1 from the Disciplinary Authority. The DA nominated by .  
the CO should be strictly in accOrdance with the norms and conditions laid down. P0/CO should 
flOiC that no witncss would be cxarnincd on 18.10.2004. 

3. 	Its receipt may please be acknowledged. 	 /1 / 
A1*DEY] 

- 	 Commissioner for Departmental Inquiries 
& 

Inquiry Officer 
Tel. 24618223 

Sb. Sh. C. Mitra,- Sr. Vigilance Inspector, S&T, N.F. Railway, Ma!igaon, Guwahati- 781 

Sarkar, S&AO, N.F. Railway, Maligaon, Guwahati — 781 011. 	- 

ertified ti h 	-i 

J. Pukay.- 
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STANDARD FORM NO. 7 

Standard form of order Relating of Appointment of Inquiry Officer/Board of 
1nquiiy. 	 - 

(Rule 9(2) of RS (D&A) Rules 1968) 

No. PNO/AD/RC-20, 21,23 & 24(A)/97-SHG/AKS 

Railway: Northeast Frontier Railway 

Place of issue : Maligaon 

Date: 

ORDE R 

WHEREAS an inquiry under Rules 9 of the Railway Servants (Discipline & 
Appeal Rules 1968) is being held against Shri A. K. Sarkar, DFM/RNY 
N. F. Ra ilway. 

AND WHEREAS the. undersigned considers that an inquiry officer should be 
appointed to enquire into the charges framed against him. 

Now therefore, the undersigned in exercise of powers conferred by sub-rule (2) of 
the said rule, hereby appoints Shri J. R. Biswas, Retd. CPO/CLW 
As Inquiry Officer to enquire into the charges against the said Shri A. K. Sarkar 

Signature 
•;Nañie. 	 4(s ar) 
• Designation of the 	 Manager 
Disciplinary Authority 	N.F. RailwayfMaligaon 

Copy to: 
Shii J. R. Biswas, Retd. CPO/CLW (1.0) 
House No. B -7/315, P.O. Kalyani; Dist- Nadia (West Bengal) 
741235. 
$hxi C. Mitra, Sr.Vig1ance Inspector/S&T (P.0), N.F.Rly./Maligaon 

A. K. Sarkar, DFM/RNY(C.0) (now S&AO/Maligaon) 
4) Dy. CVO/Engg., N.F.Railway/Maligaon. 

or General Manager 
N.F. RailwaylMaligaon 
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STANDARD FORM NO. 8 

Form of nomination of Presenting Officer (Sub-rule (9) (IV)( C ) 
of Rule of 

RS (D&A) Rules, 1968. 

No. PNO/ADIRC-20,21 ,23 & 24(A)/97-SGHIAKS 
Railway 	: Northeast Frontier Railway 
Place of issue Maligaon 
Date 

ORDER 

WHEREAS an inquiry under rule 9 of the Railway Servants (Discipline And 
Appeal Rules 1968) is being held against Shii A. K. Sarkar, DFMIRNY 

AND WHEREAS the undersigned in exercise of the powers confen-ed by 
sub-rule 9 ( C) of rule 9 of the RS (D&A) Rules, 1968, hereby appoints 
Shri C. Mltra Sr. Vlllance Insnector/S&T as Presenting Officer to present 
the case in support of the charges before the inquiring authority. 

Shn C. Mitra, Sr.Viiance Inspector/S&T is also authorized to appoint during 
his temporary non-availability any other CBI/Railway official not below his 
rank for represetiting the case before the Inquiry Officer on his behalf and on 
behalf of the Disciplinary Authority for examination as well as for arguments etc. 

Signathre: 

(Designation of the 	G 	Manager 
Disciplinary authority) 	N.F.Railway/Maligaon. 

Copy to: 
Shri C. Mitra, Sr. Vigilance JnspectorlS&T,(P.0) N.F.Railway, Maligaon. 
Shri J. R. Biswas, Retd. CPO/CLW,(LO) House No. B-7/315, PO-Kalyani, 
Dist.- Nadia, PIN-741235. (WB) 

j)—Stth A. 'K. Sarkar, DFMJRNY (C.0)(noW S&AO/Maligaon) 
4) Dy. CVOfEngg. N.F.Railway/Maligaon. 

fr General Manager 
N.F. RailwayfMaligaon 

Certified to be true copy 

(3. Purkaytstha) 
AovOco1 

.1 



NOTICE OF PRELIMINARY HEARING. 

No. JRBINFR1PNO/ADIRC-20,. 21. 23 & 24(A)197/SHG/AKS 	Dated: 25.08.04. 
From.. 
Major (Retd.) J. R. Biswas, AMIE (India) 

Retd. Chief Personnel Officer (CLW) & IRPS 
Presently RIO! Indian Railways, House No. B-7/315, 
P.O Kalyani - 741235 (WB) Tel: 033/2582 - 6883 
Camp. N.F. Railway Head Qrts. Office, Maligaon, Assam 

To, ZAK. Sarkar, Ex. DFM /RNY, now S& AO,' MLG, N.F. Railway, 

(THROUGH DY. CAOIG, N.F. RAILWAY, MALIGAON). 

Sub: Proceedings of DAR enquiiy against Shri A. K. Sarkar, Ex. DFM /RNY, 
now S& AO / MLG, N.F. Railway & C.O in Connection with FA&CAO, N.F. 
Rly.'s case No. PNO/AD/ RC-20, 21,23 & 24(A)/97/SHG/AKS dated 05.11.03. 

I have been nominated as Inquiry Officer by the competent authority of N. F. 
Railway in the above DAR case. The first date of Preliminary Hearing (PH) will be held 
on date 25.09.04 in the office of FA&CAO, N.F. Railway, Maligaon at 9.30 hrs. Please 
note that the purpose of the PH is.to  complete the modalities & documentation so as to 
finalise the DAR case. No deposition of any wilness will be recorded on date of PH. 

You arc, therefore, requested to kindly attend the PH along with your Defcnce 
Helper (Dli), if any, on 25.09. 04 at the above venue and time. 

Thanking you, 
Yours faithfully, 

6 (J. R. Biswas) 
Retd. CPO/CLW & 1.0. 

Copy for information and necessary action to: 
2) FA&CAO/MLG, 2) CPO/MLG, 3) Dy. CVO/Engg. IMLG, NF Railway 
4) Dy. CAO/G - The above notice may kindly be arranged to be served to 
Sri A.K.Sarkar at his present address. 5) Shri C. Mitra, Sr. VI! S& T & P0 
to please attend the inquiry with all relevant records. He may please 
coordinate with Dy. CAO/G for serving the notice to CO. 

\--  

J. R. Biswas) 
Reid CPO/CLW & 1.0, 

Certitid to be true copy 

(J. Pkayasth) 
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No. PNO/ADIRC8()/20 S 
To, 
Shii A. K. Sarkar, DFM/RNY 
(now 5&AO/MaligaOfl) 
N.F. Railway. 

Office of the 
FA & Chief Accounts Officer 

N.F. Railway/Ma1iga0. 
Dated: 19.10.04. 

Sub: Departril ntal enquily against Shri A. K. Sarkar, DflA/RNY 
(now 5&AO/Maliga011) vide memo. No. PNO/AC8(A)(2000I1S 
dated 13.08.03. 

Ref: ShriK.,:K. Mitra,inqUilY Officer's Notice No InquiyfN.F.RIY.1AKSR 

Dated 08.10.04. 

The preliini4tary hearing of the case has been fixed on 06.11.04 at 10:00 hrs. in the 
office 0fFA&CAO/S.E. Railway/Garden Reach, Kolkata-43 vide above referred notice. 

You are th&efore requested to attend the hearing as per date, time and venue 
fixed by the 1nquir3OThcer. 

Your nomination of Defence Counsel has been received by this office only on 
14.10.04 which is under consideration and yet to be approved by the Discipliflaly 
Authority (G.M). You will be informed regarding the above in due course. 

(David LalmalSWama) 
Dy.FA./II 

N.F. RailwaylMaligaofl 

Copy to: Shri C. Miira, (P.0), and Sr. Vigilance inspector/S&T, under VO/Ma1igaofl. He 
should attnd the hearing as per programme fixed by the 10 with all listed 
documents. The copy of the notice of PH issued by JO is enclosed. 
Shii K. K. Mitra, Retd FA&CAOIS.E. Rly. (10), 15/2 , Sarat Bose Road, 
Koikata-700 020. 
Dy. 	QJ ngg.iMaliga0fl. It is requested to spare and direct Shri C. M.itra, Sr. 
Vigilance inspector/S&T (P0) to attend the hearing with all listed documents 
to attend t1e hearing with all listed documents 

(David LalmalsWalfla) 
Dy.FA/I1 

N .F.j1way/Ma1igaO 

Certi.ed to be true Copy 

(L Purkayasfh a ) 
Advoce 
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K.K.Mitra, IRAS(Retd.) 	 15/2 Sarat Bose Road, 
Retd.FA&CAO/S.E.RIy & RIO 	 Kolkata - 700 020 

Ph : (033)22207877(R) 
09831032729(M) 

No.InquiryfNFRly/AKS/l 	 Dated : 6 November 2004 

NOTICE OF REGULAR HEARING 
Sri A.K.Sarkar, 
Ex.AAO/CSA 
Now S&AOIN.F.Railway/MLG 

Sub: Departmental inquiry into the charges framed against Shri 
A.K.Sarkar, Ex.AAO/CSA now S&AO/N.F.Railway/MLG vide 
GM/N.F.Rly. 's Memorandum No.PN01AD/RC-8(A)12000-SHG-
AKS dated 13.08.2003. 

A Preliminary hearing of the case was held on date at Garden Reach, Kolkata-43 by me. 
The regular hearings of the above subject case have been fixed from 5th January, 2005 to 

8tb January, 2005 at 11.00 hrs. in the office of General Manager(Vigilance)/Eastern 
Railway/Fairlie Place, Kolkata-700001. You are advised to attend the hearing along with your 
defence assistant, if any, and wait until further directions. In case you fail to appear at the 
appointed date and time, proceedings will be taken ex-parte. 

Receipt of this notice may be aôknowledged. 

(K. 
InQuiry Officet 

Copy to: 

I) Dy.Chief Accounts Officer(G)INortheast Frontier Railway/Maligaon - This has 
reference to his letter No.PNO/AD/RC-8(A)/2000-SHG/AKS dated 19.10.2004. He is 
requested to advise Sri A.K.Sarkar, S&AO/MLG to attend the abovementioned hearings 
without fhil. He is further requested to issue necessary passes in fuvour of Sri Sarkar and his 
defence counsel, if any, for attending the above inquiry. 

2) Sri C.Mitra, Sr.Vigilance Inspector(S&T)fNortheast Frontier Raiiway/Maligaon & 
Presenting Officer - He is requested to attend the abovementioned hearing at the appointed 
date and time. 

Certified to be tiae copy 

(J. Pukyastl) 
Advoc te 
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Mr. K. K. Mitra; 
/S.E. Rly, &LO., FA & CAO  

arat Bose Road, 
ita - 7O0020 

ble Sir, 
	 AKS Sub:- Additi018 list of defence docUme 

A meR(A/2000SH9' 	
dated 13.8..03. 

Ref:- DARNO. PNUIJ-'—'' 

With due respeCt,l heby re 	
fefl documents which 

submit an additionat list of de 

kindly be alloW to disprove the allegation against me. 
custodian 	

Relevancy 

Name of document 

SMBILL/STEEL&PWFI  

Rly. Bd' I
s letter & important coreSPOnS 

CAO/SST .1 
Rly. Bd's Rates circular 

pertaining to the 

year 1990-98. 
P.O. file of concerned firm 
prerecorded statements of all the pWs. 

as mentioned in Annex-I". 

FA&CA0'4 .F .R 
To disprove 
allegation. 

-do- - do - 
FA & CAOIS 	.F 8.. - 	- do  

-  do - - do - 
FA&CA0 

-do- 

Defence witness. 

i. Sh Robin Dek FA & CAO/C0 
	

Ja (Ex- Dy. CAOIG F. 

8. jayIMa1iga0 

During the pr
oeS5 of inquirY if any iniportant doCume and defence witness 

are felt necessarY to disprove the allega0n the same may kindly be permitted
.  

With regards; Yours faithft1Y5 

\ 
A. s1u&) 

DFMIFNY now S & AO, 
N. F. RlY.fMaligaol. 

Certificj to h 	copy 

(J. PurkaystL) 
dvQca1e 
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No. AKS/DAR/M1SC/2004 
Dated/9 /10/04 

To 
Honb'le Ms Pandey, 
C.D.I. & lnquity Officer, 
Satarkata Bhawan, 
New Delhi-23. 

Sub:- Additional list ofdefence documents. 
Ref:- DARNO. PNO/ADIRC-9(A)/2000 1-IG/AKS dated 13.8.03. 

Honb'le Madam, With'due respect,, I hereby submit an additional list of defence documents which may 
kindly be allowed to disprove the allegation against me. 

SN. 	Name of document Custodian Relevancy 

Rly. Bd's L/No. TrackJ21/91/0.101/7150708 G. M./TracklN. F. Rly, 
Maligaon or CB1/GHY. 

To disprove the 
allegation.  

dated 9.7.1994 issued by Shri B. Mazumder, 
Dy. Director Traci /Rly. Bd. Addressed to 
The General ManagerfTrack N. F. Rly. (OL), 
Maligaon. 
Pre-recorded statements of all the PWs FA & CAO/N.F. Rly. - do - 

recorded by CBI. 
Or CBIJGHY. 

SAJBILL/STEEL&PWF/96-97 Containing FA & CAO/S/N. F. R, 
- do - 

Rly. Bd's letter &importaflt correspndenceS. Or CBIIGHY 	, 

Rly. Bd's Rates circular pertaining to the FA & CAO/SIN.F. R. - do - 

year 1990-98. 
or CBI/GHY. 

Reply of provisional Para No.64 & action FA & CAO/AJ/N.F.R 
Or PDAJN.F.R.IMLG. 

- do - 

note from Riy. Bd thereon. 

FA & CAO's File No. CAO!SSIIIPt.I FA & CAO/N.F.R./MLG - do - 

important correspondences with VigiiancelMLG, 
CBI/GHY, FCIRIy. Bd. 

CAG's Report of 1998 on Para 4.3.6. FA & CAO/AJ/MLG. - do - 
or PDA/N.F.R./MLG; 

Letter No. Track!21/91/01 12/7 dt. 24.7.91 CBI/GHY - do - 

as mentioned by Sri Sum it Deb, Branch 
Manager, VSPfKolkata in his statement. 

Sri Sumit Deb, Br. Manager, VSP/Kolkata's CBI/GHY - do - 

statement dated 12.1.2002. 	- 

9A. Letter No. Tracj/2 1/91/0112/7 dt 17.3.92 FA & CAO/N.F.RIY/MLG - do - 

issued by Shri M. Hingorani, Dy. Director or CBI!GHY. 

Track/Rly. Board. 

)rtifi 	Li 

AdVOCQI 

I 

3 

S 

1 
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10. Rly. Bd's LINo. TrackI21/88/010 1/7/50570 FA & CAO/S/N.F.R./MLG 	- do - 
dated 9.11.94, No. Tlrack-1/21/91/010l/7/ or CBI/GHY. 
50715 dated 2.11.94 & TrackJ2I/91/0I0I/ 
7/50700 dated 9.7.94 issued by Shri B. 
Mazumder, Dy. Director TrackJRB. 

 Track-l/21/90/010I/7/50622 dt 14.6.93 FA & CAO/S/N.F.R./MLG 	- do - 
issued by Sri H.. S. Rathi, Dy. Director 
Trackl Rly. Board. - 

 Correspondence from FA & CAOIN.F 5 R. FA & CAOIN.F.R/MLG 	- do - 
dt 24.9.02 to CBI in connection with or CBI/GHY. 
prosecution. 

 Corresp. From FA & CAO/N.F.R./MLG - do - 	 - do - 
to FC/Rly. Dt. 16.10.02Board in regard 
to prosecution sanction sought for by CBI. 

 Corresp. Frp, FA & CAO/MLG toCVOIMLG - do - 	 - do - 
dt. 16.10.02 on receipt of letter seeking 
prosecution sanction by CBI. 

 FA&CAO'snotingtoGMdt2.5.03 in -do- 	 -do- 
connection with prosecuion sanction 
sought for by CBI. 

 Noting ofGM DT. 5.5.03 on the noting - do - 	 - do - 
of FA & CAO dt. 2.5.03 in the matter 
of sanction for prosecution. 

 Defence witness - Sri D. K. Baruah, - do - 

Sr. SO/SAO/Con/N.F.R./Silchar. 

During the progress of inquiry if any important documents are felt required to disprove 
the allegation the same may kindly be permitted. 

With regards; 

Yours faithfully, 

A. K. SARXAR ) 
DFM/RNY nor S & AO, 

N. F. Rly./Maiigaon. 

Certiied to be true copy 

(I. Purkayastha) 
Advocie 
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No. AKS/DARIMISC/2004 
Dated 26 /10/04 

To 
Honb'ie Ms Pandey, 
C.D.I. & Inquity Officer, 
Satarkata Bhawan, 
New Delhi-23. 

Sub:-.Relevaricy towards additional list of defence documents. 
Ref:- OAR No. PNO/ADIRC-9(A)/2000-SHG/AKS dated 01.9.03. 

Honb'le Madam, 
in terms of PH held on 18.10.04 the relevancyas ordered to be submitted by 28.10.04 is 

submitted hereunder for your kind perusal please as these will help to disprove the allegation:- 
 Letter issued in support of arranging payment on production of vouchers for 

procurement of pig iron. 
 To assess the yiews of PWs inçonnection with the allegation and also in reference to 

codal provisions. 
 Correspondences among the firms, RIy. Board etc. are available which will be 

helpful to disprove the allegation. 
 Various circulars issued by Railway Board in connection with fixing of all sorts of 

escalated rates. 
 This is required in connection with justi1'ing the payment made to the parties. 
 Some correspondences were made to Railway Board and others stating that Accounts 

staff of N. F. Railway are not at fault for making escalation payment. 
 One such payment was made to a firm under the same Special Condition of the 

tender and was cloed since the Zonal Railway was not at fault. 
 This letter is required to take stock of the situation since Sri Sumit Deb, Br. 

Manager/VSP/Kolkata has menioned in his statement. 
 It revealed form the statement of Sri Deb that firm drew pig iron from VSP. 

9A. Date of letter mention in my earlier letter dated 18.10.04 may be read as 19.8.92 
instead of 17.3.92. This letter will speak about the payment to be made as per 6.2 of Spl. 
Condition of Contract. 

 These letters will speak about the payment to be made as per 6.2 of SpI. Condition of 
Contract. 

 This will speak about the escalation paythent on purchase of pig iron ever after 
supply of C. I. Plates. 

 This will justi1' that according to FA & CAO/N. F. Rly/MLG no irregularities 
committed by the accounts staff in respect of escalation papyment. 

14 Same as item No. 13 above. 
 Same as item No. 13 above 
 Same as item No. 13 above 
 Same as item No. 13 above 

With regards; 

Yours faithfully, 

A. K. SA 2A,R) 
DFM/RNY nor S & AO, 

N. F. Rly./Maligaon. 

Certified to be true copy 

(J. Purkyasth.i) 
Advoctta 
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No. 04/PP/35 

Govcrnrncnt of India 
Central Vigilance Commission 

New Delhi 
18.10.2004 

Sub Departmental Inquiry against Sh. A.K. Sarkar, DFMIRNY (now S&AOlMaligaon), 
NF RiJway, 

Present 	 Sb. C. Mitra, Presenting Officer 
Sb. A;K. Sarkar. Chrop.d Offler 

The Preliminary 1-learing (PH) was taken up to-day as scheduled, which was,attended by 
both the PO&CO. 

The CO categorically denied all the allegations contained in the chargesheet. The CO 
informed that he has received photocopies of all the listed documents and he is satisfied with 
thcm. 

The CO also submitted his list of:.defence  documents/witnesses vide his letter dated 
18.10.2004. As correct relevaiice was not indicated, the CO was asked to indicate the same latest 
by 28.10.2004. The 10 will thereafter intimate her decision as to which document is relevant or 
not. 

The P0 will thereafter obtain all the documents so permitted by the 10, froim the 
c usiodians and arringe for mspection by the CO Certified copies will also be provided to the CO 
for his records This exercise should be completed by 1111 2004 The P0 should obtam a 
£ert!uic-te frnm the CO that he has inspected the defence documents nd submit it to the 10 
immediately thereaftei CO may also intimate the name of his Defence Assistnt, if any. The DA 
so nominated snonk$ be in accordance with the existing niles 

Absence of DcLncc Assistant dunng the schcdulcd date for inspection of documents 
should not be the ground for pos oning the inspection ofdocumenfr 

6 	In case of any doubt by CO about the authenticity of the additionaldefeice docum nts 
such Iflht'-laiiOn 10 be sent wllh!n 3 days of the Inspection tding which it shall b' 'ssumcl that 
the documents are aiceped as genuine. 	 ' 

After completion of the above exercise, dates for Regular Hearing will be fixed and 
infumi1ed separafely. Notices for the prosecution and defence witnesses will be s iii 10 the lO and 
CO respectively who shall 'arrange to serve the summons for their presence during.th.e Regular, 
Hearing. File No. as mentioned above must be referred in all correspondence. 

Copy of this order sheet is being handed over to PC) & CO for conipliance.. 	' 

I 	 , 	 [FUNA IPAN6EYJ 
INQVJRINGA(TrIIOKITY 

0. purkaY3St) 

\51 
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• No. AKS/DARJM1SC/2004 
Datedf /10/04 

To 
Honb'le Ms Pandey, 
C.D.I. & inquity Officer, 
Satarkata Bhawan 
New Delhi-23. 

Sub:- Additional list ofdefence documents. 
Ref- DAR No. PNO/ADIRC-10(A)/2000-SHG/AKS dated 01.9.03. 

Honb'le Madam, 

With due respect, I hereby submit an additional list of defence documents which may 
kindly be allowed to disprove the allegation against me. 

SN. 	Name of document Custodian Relevancy 

Rly. Bd's L/No Track121/91/01Ol/7/50708 G. M./Track/N. F. RIy, To disprove the 
dated 9.7.1994 issued by Shri B. Mazumder, Maligaon or CBIIGHY. allegation. 
Dy. Director Track/Rly. Bd. Addressed to 
The General Manager/Track N. F. Rly. (OL), 
Maligaon. 
Pre-recorded statements of all the PWs FA & CAO/N.F. RJy. - do - 

recorded by CBI. Or CBIIGHY. 

SAJBILUSTEEL&PWF/96-97 Containing FA & CAO/SIN. F. R, 
Rly. Bd's letter & important correspndences. Or CBIIGHY 	, - do - 

Rly. Bd's Rates circular pertaining to the PA & CAO/SfN.F. R. - do 
year 1990-98. or CBI/GHY. 

Reply of provisional Pare No. 64 & action FA & CAO/AJ/N.F.R - do - 
note from Rly. Bd thereon; Or PDA/N.F.R./MLG. 

FA & CÁO's File No. CAO/SS/IiPt.1 FA & CAO/N.F.R./MLG - do - 
important correspondences with VigilancefMLG, 
CBIIGHY, FCIRIy; Bd. 

7 	CAG's Report of 1998 on Para 4.3.6. FA & CAO/AJ/MLG. - do -- 
or PDA!N.F.R./MLU. 

Letter No. Track/21/91/0112/7 dt. 24.7.91 	CBIJGHY 
	

Iffew 
as mentioned by Sri Sumit Deb, Branch 
Manager, VSP/Kolkata in his statement. 

Sri Sumit Deb, Br. Manager, VSP/Kolkala's 	CB1IGFIY 	 - do - 
statement dated 12.1.2002. 

9A. Letter No. 1racj/21/91/01 12/7 dt 173.92 	FA & CAO/N.F.Rly/MLG 	- do - 
issued by Shri M. Hingorani, Dy. Director 	or CBI/GHY. 
TrackfRly. Board. 

Certiñud to be true cop y  

(J. Purkysiha) 
AQVocte 



j 

0 
•0 

S 

10. RIy. Bd's L/No. TrakJ21/88 10101/7!50570 FA & CAO/S/N.F.R./MLG 	- do - 
dated 9.11.04, No. Track- 1/21/91/0101/7/ or CBI/GHY. 
50715 dated 2.11.94 &TrackI2I/91/0101/ 
7/50700 dated 9.7.94 issued by Shri B. 
Mazumder, Dy. Director Track/RB. 

 Track-1/21/90/O101!7/5O622 dt 146.93 FA& CAO/SIN.F.R./MLG 	- do- 
issued by Sri H.. S. Rathi, Dy. Director 
Track! RIy. Board. 

 Correspondence from FA & GAO N.F.R. FA & CAO/N.F.R./MLG 	- do - 
dt 24.9.02 to CBI in,conneclon with or CBIIGHY. 

prosecution. 

 Corresp. From FA & CAOIN.F.R.!MLG - do - 	 - do - 
to FC/RIy. Di. 16.1 0.O2Board in regard 
to prosecution sanction sought for by CBE. 

 Corresp. Frp, FA & CAOIMLG to CVO/MLG - do - 	 - do - 
dt. 16.10.02 on receipt, of letter seeking 
prosecution sanction by CB I. 

 FA & CAO's noting to GM dt 2.5.03 in - do - 	 - do - 
connection with prosecuion sanction 
sought for by CBI. 

 Noting of GM DT. 5.5.03 on the noting. - do - 	 - do - 
of FA &.CAO dt. 2.5.03 in the matter 
of sanction for prosecution. 

Defence withess - Sri D. K. Baruah, 	 - do - 
Sr. SO/SAO!Con!N.F.R./Silchar. 

During.the progressof inqIry if any important documents are felt'required to disprove 
the allegation the same may kindly be permitted. 

With regards; 

Yours faithfully, 

A. K. SA1KA1) 
DFMIRNY nor S & AO, 

N. F. Rly.IMaligaon. 

Certifld to be true Copy 

(.1, Purk)'.) 
ALvoc,. 
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No. AKS/DAR/MISC/2004 
Dated 26 /10/04 

• To 
Honb'le Ms Pandey, 
C.D.I. & Inquity Officer, 
Satarkata Bhawan, 
New Delhi-23. 

Sub:- Relevancy towards additional list of defence documents. 
Ref:- DAR No. PNO/AD/RC-10(A)/2000-SHG/AKS dated 01.9.03. 

Honb'!e Madam. 
In terms of PH held on 18.10.04 the relevancy as ordered to be submitted by 28.10.04 is 

submitted hereunder for your kind perusal please as these will help to disprove the allegation:- 
Letter issued in support of arranging payment on production of vouchers for 
procurement of pig iron. 
To assess the views of PWs in connection with the allegation and also in reference to 
codal provisions. 
Correspondences among the firms, Rly. Board etc. are available which will be 
helpful to disprove the allegation. 
Various circulars issued by Railway Board in connection with fixing of all sorts of 
escalated rates. 
This is required in connection with justif'ing the payment made to the parties. 

16.. Some corrépdndences were made to Railway Board and others stating that Accounts 
staff of N. F. Railway are not at fault for making escalation payment. 

17. One such payment was made to a firm under the same Special Condition of the 
tender and w as closed since the Zonal Railway was not at fault. 

18.. This letter is required to take stock of the situation since Sri Sumit Deb, Br. 
Manager! SPfKolkata has menioned in his statement. 
It revealed form the statement of Sri Deb that finn drew pig iron from VSP. 

9A. Date of letter mention in my earlier letter dated 18.10.04 may be read as 19.8.92 
instead of 17.192. This letter will speak about the payment to be made as per 6.2 of SpI. 
Condition of Contract. 

These letters will speak about the payment to be made as per 6.2 of Spi. Condition of 
Contract. 

18. This will speak about the escalation payment on purchase of pig iron ever after 
supply of C. 1. Plates. 

19. This will jüstifithat according to FA & CAO/N. F. RIyIMLG no irregularities 
committed by the accounts staff in respect of escalation papyment. 

20. Same as item No. 13 above. 
21. Same as item .No 13 above 
22. Same as item No. 13 above 
23. Same as item No. 13 above 

With regards; 	

Yours faithfully, 

1 A K. SARKA 
DFMTRNY nor S & AO, 

N. F. Rly.fMaligaon. 

Certjfij to be true cop' 

(J.  
ACvoC.L 
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No. 04/PP/35 
Government of India 

Central Vigilance Commission 

New Delhi 
29.10.2004 

Sub: Departmental Inquiry against Sh. A.K. Sarkar, DFMIRNY (now 
S&AO/Maiigaon), N.F. Railway [RC-10(A)]. 

ORDERSIIEET 

The CO vide his letter dated 26.10.2004 forwarded the relevance of the defence 
documents submitted by him vide his letter dated 18.10.2004. 

The list has been gone through and the documents mentioned at Sr. I to 5 and 7 to 
12 have been found relevant and hence allowed. The documents mentioned at Sr. No. 6 
and 13 to 17 have not been found relevant. 

The defence witness Sh. D.K. Baruah, proposed by the CO, is also allowed. 

The PU is directed to obtain the permitted defence documents from the relevant 
custodians and arrange for the inspection of the CO at the earliest. Certified copies 
should also be provided to the CO for his records. The exercise should be completed by 
15.1 1.2iO4. 

The Regular Hearing will be fixed in the first week of December 2004. The 
notice and the summons to the witnesses will be sent separately. 

Copy of this order sheet is being sent to the P0 & CO for complince. 

I AM ATDEY] 
INQUIRING AUTHORITY 

Sh. C. Mitra, Sr. Vigilance Inspector, S&T, N.F. Railway, Maligaon, Guwahati- 781 011. 

~_Zl A.K. Sarkar, S&AO, N.F. Railway, Maligaon, Guwahati —781 011. 

Certified to b e  

(I. h.tkyr 



No. AKS/DAR/MISCY2004 
Dated 24.9.04 

To 
Hon'ble J. R. ,Biswas, IRPS, 
Retd. Major & C.P.O./CLW, 
House No. B-7/315, 
P. 0. Kalyani —741235, 
West Bengal. 

Sub:- Supply of additional documents in connection with DAR No. 
PNO/AD/RC- 20,21,23 &24 (A)/97/SHG/DKS Dated 8.10.03. 

Ref:- Your letter No. JRB/NFRIPNO/ADIRC - 20, 21, 23 &24 
(A)/97/SHG/DKB Dated 25.8.04. 

Hon'ble Sir, 

With profound respect, I beg to lay before you the following few lines 
for favour of your sympathetic and kind consideration please:- 

I attended on 24.9.04 instead of 25.9.04 as per your letter resting with 
under reference. I requested Disciplinary Authrity to supply addition documents for 
submitting my defence, but the same could not be supplied as a result I failed to submit 
my defence. Now, I would request you to kindly supply me the following additional 
documents for my defence for natural justice. However, a defence statement has been 
prepared without the said document and given to your honour. 

List of additional documents required are as under:- 

File No. SA/BILL/STEEL &PWF /96-97. 
Railway Board's Rates Circular pertaining to the year 1990 to 1998 
Draft para issued by PDA/N. F. RIy vide No. C/RSIDP/95-96/151/5586 Dated 
12.7.96 against which reply issued by GM(W)/N.F. RLY vide No. W/68-7/AuditJ95-
96/MPRP/W-6A dated 69.96. Reply bf Draft Para as well as files maintained on this 
account both in CE & FA & CAO's office may be made avaiable. 
Reply of Provisional Pragraph No. 64 & action taken report from Railway Board 
thereon. 
Clarification letter issued by Shri D. P. Roy, the then AAO/CSAlMaligaon to 
PDA/N. F. Railway, regarding avaiability of VSP's vouchers of MIS MPRP including 
Vigilance & CBI. 
File No. CAO/SS/1/PtJ may be made available to take note of correspondances on 
this account. 
CAG':s report of 1998 on Para- 4.3.6. 
Statement of Late Bhopal Singh, Desk Officer/Railway Board. 

VV 

I A 	o i / 

I would fervently request you to make the additional documents as 
next hearing and thus enable me 	 tIie 

Certjfitd tobtr,,, 

(J. Purkay; 
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I would fervently request you to make the additional documents as 
mentioned above beforethë next hearing and thus enable me to defend myself against the 
charges. 	 : 

DA: Defence Statement. 

Yours 1 aithfully, 

(A.K. SARKAR) 
• 	 S. & A. 0./N. F. Rly., 

• 	 Maligaon. 

S 

Certified to b true cop" 

- 	(J. Purkayst- . •) 
ACVOC- 
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41iC,/2004. 
1 10/02/20044 

Tge 
• Tba:Cabbral, MAQe (DiW iplinarY Authority) 

N.!.R3ilwy, MaligErn, 
• cahati4t. 

(Thè4 

Sub :..RuO -9 of D&A Ru1e, 1968, item (3) 
and appeal for Clubbing of uW D & A R cases 
on the beaja of this rule. 

if s Major 'enity Chaxga iinoranda NOS 
pNo/A8. )/2000.SHG/AKS dated 13.8-03. 
pLO/2W 	(A)/20O0,6HC/AK$dEated 13io8w03. 
P/JD/'i0.Q4)/0004/ 	dated 01-09-03. 

& 24i4)/97uiiSIG/AX5 

ie sd=Lssion to lay before 
you the Loliowing few Uz*ea for favour of your yuipathotic and 
k1tnd oi4rat 	p]aa 

mat air, 8bc!r 	fltiOZd four tior Penalty Charge 
Me!TCrande have been issued to . AS per Rule 9 of D & A Rules 
19680  item (3), nuiltipUcity of Cheres at *itting up of the 

saw auegations into a no, of cases Should be civ 

In view of the ae D & A RulGS X Would reqst 
your honoUr kindly to cona.tc3ar for cZvbiag of the 4 cbare 
$ •Ø orta thus onable:  to submit 103! =ply t the 
ear1ies. 

YoV'XS fethfuUy, 

(A.1. AiAR) 
DiViSional Pin .e Manager, 
aengia, MOF.aailway. 

Certified to be true copy 

(J. Purkayastha) 
Acvoci 



; 

	 • 	
-•/ 

Office of the 
FA& Chief Accounis Officer 
N .F.Riilway/Maligaon. 

o PNO!AD/CON/DAIK 

0. 

ShH A.K. Sarkar 
DFMfRangia. 

Dated: 19.0204. 

Sub: Major penaltyDAR cases agaiasl Shri A.K. Sarkar, DFM!RN'Y 
inCBI cases. 1RC-20,2 1 ,23&24(A)/97-SHG,RC-8(A)/200 0-S HG, 
RC- (A)t2000-SHG & RC-i 0(A)/2000-SHG 

Ref: Your letter No. AiS/DAR/vllSC/2003 dated 10.02.04 
I 

\1i1ance Officer/Engg. vidé his letter No. Z/VIG!68/Z"8/200 1 'PUll dated 
13,02.04 has staled, that Rule 9: of D&A Rules, 1968 , item (3) does not staie anything 
regarding clubbing of cases (copy enclosed). • 

DA:as above.' 

(Gaithaorei) 
Dy.CAO!G 

	

* 	 • 	
N.F.Railwayil\'laiigaOfl. 
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Certified to be true- copy 

(J. Purkay;stha) 
Advocat 
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1QQ!PURE FOR MPQSmG PEAT1ES 

Proce 	for imposingMajr Penalties - 
(1) 	

No order imposing any of the penalties specified in clauses (v) to (ix) of Rule 6 shall be made except after an inquiry held, as far as may be, in the manner provided in this rule and Rule 10, or in the manner provided by the Public Servants (Inquiries) Act. 1850 (37 Of 1850) where such inquiry is held under that Act. 

• (2) 	
Whenever the disciplinary authority is of the opinion that there are grounds for c. i

inquiring-into the truth of any imputation of misconduct or insbehaviour agiiist a Railway 
servant it may itself inquir into, Or appoint under this rule or under the provisions of the 
Public Servants (Thquiries) Act, 1850, As the case may be, a Board of inquiry or other 
authority to inquire into the truth thereof, 

Where a Board of Iiiquiry is appointed tinder subrule (2) it shall consist of not less than two members, each of Whom shall be higher in rank than the Railway servant, against whom the inquiry is being held and none of Whom shall be stibordinate to the other member or members as the case may be, of such Board. 

Where the Board of Inquiry consists of two or more than two members, the senior 
member shall be thePresiding Officer: 

Every decision of the BOard of inquiry shall be passed by majority of votes, and where 
there is an equality of v%tes on the findi'ngs, the finding dfeách methber shall be. incorporated in the report prepared under clause (i) of sub-rule (25). 

:..Explanaj11 - Where the disciplinary authority itselfhIds the inquiry, any reference in sub - I,nJJe (12) and in subru1es. (14) to (25), to the inquiring aüthorit shall be consinied as a referenceto the disciplinary authority. 

'(6) 	
Where'jt ig proposed to hold an inquiry against a. Railway servant under this rule and 

;Rule 10, the'diôipJiay authorityshail draw up or cause to be drawn up - 

the subStan.' of the imputations of miscondUt or misbehaviour into definite and distinct atticles.of charge 
a statement of the imputations of misconduct or misbehaviour in support of each 
article of charge which shall contain - 

a statement of relevant facts including aflyadrnissiô.n or confession made by the Railway scrvant' 	. 	. 	. 
a list of dcunents'by which, and a list of witnesses by whom, the articles of charge are proposed to be sustained, 

(7) 	The discipJiny authority shall deliver or cause to be delivered to the Railway servant a copy of the articles. of charge' the statement of the imputations of misconduct or misbehaviour and a list of documents and Witnesses by which each artice of charge is 

Certified Lu  

/ 

S 
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) Oi)osed t be sustained and shall require the Railway servatfl •b j iipffl L 'iFsI[eij ta1mel )t h Is defence wthuii ten days or such fiirthe time as th discipiI! V i;tily 1 1Tly nHoiv 
. 	 H Note: - Ifcopies ofdocujnents have not beei delivered to the RaiJwv sva'ii Ioig w'th tI'e uticIes or charge and if he desires to inspect the same for the JJleJJat'II of  his (jefiiie, lIe 

may do so, within 10 clays from the dateof receipt of the aitcJe Of ha.i ge by J1J1i and 'OlIlplete inspection within ten daystherafIer.aid shall state whetliei he dsiues t) he heard in Person. . . . ,, 

I ; • . (8) 	The Railway servariE may, tbr the puipose of his defence ubiu. with the v'Iiltçn latenient ofhis defence a list ofwitnessé to be examined on bk khlC 
Nose. - If the Railway serVant applies in writ.ng for the supply ol ,  ccs i tho statem its of witnesses mentioned in the list, referred to i sub-rule (6), the discplivai-v nuthorit shll 
(iuiiish him with a copy each of such staternelit asearly.as possihie and II )ily 4.MS iiot lat than three days before the commencement oif the examination 01' die witnesses 00 hel,alI if 'he disciplinary authority. 

On receipt of the written staternnt of defence, the disciplivaj'y authoriii shll 
consider the same and decide whether the inquiry should be Pwceded withfundr this rule. 	 I Where the disciplinary ,  authority decides to proceed with Jh( Iiitpiny tl M0 itslf 
inquire Into such of the articles of charge as are not dwit'd or ippoint undr 
sub-rule (2) a Board of Inquiry or other authority fot the piu pose I 

(iii)-Where-aH the ailtcles'Of charge have"oeen adrnitid by the ECiitway cervant iii His 
written stateient of defence the disciplinary authority cInli rc co frd its findings on 
each charge, after taking such fiirthe' evidet&as it max' think fit and shallj act in 
the manner laid down in Rule 10. 

,. (iv) If the disciplinary authority, after consideratiol) of the wr!tjen sI,ate,i ni of defence, is of The opinion that theirnposjtjdn of a maor peuiall:y is not riecssarfy, 
it may dropS the' proceedings..already initiated by it fr imposition of majbr 
penalty, without prejudice to its right to impose any of the minor penalti .s, not 
attracting the provisions, of sub-rUle (2) of Rule 11. Where the (lisci Jina,ry authority so drops the proceedings but consideis it appiopniate lo Impose ny )f 
the minor penalties, not attracting the provisions of sub;uJe ()) of Rule II it rn ty 
make an order imposing such penalty,and::it will not be necessary to give 1 e 
Railway servant any further opportunity of'making represeril lahoo befre Lie 
penalty is imposed:'  

If no wr'ttI1 . statement of deoc1ibtn;tled by tb Railway eryii, iJie 
disciplinary authority may itself inquire into the articles of' charge or mafr, if it 
considers it necessary to do so, appoint, under sub-niJe (2) an inquiring author ty 
for the purpose and also inform the Railway servant of,ucIi appointment. ;_ I 
Where the disciplinary authority 'ifself inquires' into an article of charge or  

appoints a Board of Inquiry or any, other inquiring authority ('hr holdng an .inquiiy into such charge, it may, by an order in writing, appoint a railway or any 
other Government servant to be knwn as Presenting Officer to present, Oil tS behalf the case in support of the articles olcharge 

'Certified ti b: ;. 

(.1. 
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Dated 2ZW'4004  

To, 
,kywc- 

General Manager 
NJ,Railway,MaligaOfl, 
G1W&iat.4L 

( Through PA & Chief A/cs officer, N.F.RailWaY ) 

Sir, 
Sub :- MaJor Penalty DAR cases against Shri A.K.Sarkar, 

DVNRY. 
Your letter L40. C/AD/tON/DAR/Oi dtd.19/202.1iO4. 

With due deference and huinbe submission, I would like to 

inform you that the  crux of my appeal of even no. dated ........... 

was to club an the caøCa of same nature in one chargesheet incor-

porating the charges uder seperate Article of charges in accordance 

with the provision contajned in D&A Rules. 1968, Rule-9, vide item 

no.3 under caption °CharacteristiC of charges" where it is cterly 

stated that nailtipliclty of Charges and splitting up the same alle-

gation into a of charges should be avoided (photocopy enclosed). 

Similarly, the said instruction has been incorporated in 
N.F.R1y15 Vigilance Bulletin published in Septembet,2002, Issue No. 

3/4 tinder caption "Framing of ChargeSheet" vide item NOo (III) 

(*iotoCCpy enclosed). 

rrcm the reply of V.0.6 (Engg..),aS referred to in your letter 
under refererices it appears that V.0. (Bngg.) dealt with the exiatance 

of the RUlE' deviating from the cruxOf my appeal as the copy enclosed 

in yur'letter is for procedure for imposing penalty which is the 

final stage of the D&A enquiry and not for framing of chargesheet. 

IncidahtXV 4, it is also submitted that one chargesheet has 
been issued to me clubbing 4 ca0e3 into one charge..sheet, vide no. 
po/M2O,21,23 & 24(A)/97.SHG/AKS dated - 511.4003. From the 

said chargemosheet it may be concluded that clubbing of 4 (four) 
charges into one is pom:tted. 

As au., it is requested to withdraw all the chargesheet 
and arrange to issue one  chargøsheet clubbing all the charges of 
similar natureorporating all the alleg.ationa as seperate article 
of charge s to a,o4 C* 1 ure difficulties in &tspo5ai of the cases in 
accordancewith the aforesaid provision of D&A Rules & vigilance 
Bulletit, September..2002. 

DA c 2 (two) copies as above. 
Yours faithfully, 

A.K. SARKAR ) 
DFM/Rngia, 
N,F ,Railway. 

Certified Eu y 	- 

(J. 
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F-rom 	c.:.sarkar 1  
IYFM/ RMYcillow S & fO) N.Fai1l4ay. 
R.anga 1  Kamrup (½osaa. 

• 	To 	The t3eneral Mana;er 	Rzili-'a's . 
Disciplinary authority,  
N.E. Railway,. 

• 	 taIiaon 	u:ahat 4:- 1t... 

Sub 	Prayer for holding the disciplinary proceedings 
pertannq to £nettrcrandum of charges under referercs 
at one placr (preferably at Guwabatfl under cn v. 
Enquiry Officer 	and for preparation of ons 
copr&hesive m 	rarduii of ctar;e including the 
:harges madzz under all the four me'rnoranduni 	c 
cbares. 

In re Memorandum of charges Nas. 
PPC1/A!RC-3/21øø-F'YS3/PiKE dated 

2.. PNfA/SC-?f 	-SS'KS dated 3. 2 23 
3 PD/AD.tRC-1ø( !2-s1-1c-!(S dated 
4. PN.ifADfRC-2ø 1 2i ,23 tt 2 	.'22ø-S-3fKS dated 

5.11.3 

Sir s  

I 

40st 	respectful ly 	it 	is 	submitted 	that 	the 

disciplinary proceedings for major penalty wer'e initiated 

gainst ne vide above metiored four nitmbcr of menGrsrdus 

of charges. These proceedings ware in regard to eon.on eases 

of payment cf escalated bills due to increase in price of 

pig iron by YSP and escalated prica/ freight charges of p1; 

iron of Vizag Steel Plant (VSPI.  

2. That the case o the departrnert against the ch:ar;ed 

efficia 	was that 	en the distniuticrt of pig Iron tz5 

brought out fr the control c 4  vide notification dated 

I.1.92, the respective Steel Plants ;ar"e authorised to fi 

their own prices and to intieate the same to the Rlis' 

Board for issuing covering circular by the Board As pr 

circular dated 26.3.93, the escalation price of pig iron and 

Certiieà to be true copy 

(3. Purkayasth) 
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the price of pig iron and escalated,  freight was to 

alllowed as per specia. caause 6.2 of the Special Conditions 

of Contract. The aforesaid circular was amended on 15..7.? 

by which the waxium limit of freight was allowed at Rs..732 

• 

	

	per tvetrio ton or actual frei;ht charges whichever was less 

and the sante was applicable it efect frorr 1BY19..E.92.. 

This 	was rnade applicable only in respect 	of 	OISPs 

manufactured by the panties by prwcurin; pi; iron from VSF. 

It is alleged against the char; a official that 	ffer 

firms viz.. U.) H/o. Pezisions Castin•; 1. Enginee"inc tc -'s 

Hourah 	€2 	is. Kona Iron &St.eal Cc. ( --rl NJs. Calcutta 

iron & Engineering Co. and 	fe o +_ 	M., z.. 

ftarcandy Prasad Radha Krishna rasad P'zt. Ltd. N/s 	MF!P, 

M/s. J.D.Casting t Fcngng Dvt. Ltd. (lfs. 3DDF), r1/z 

• 	Pakash E ineerirt; crks (N/s. PEW and Nfs Beget 

. Enineenir Co..(M/s. CEC did not pLIChase any uar.tit' 

of pig iron frte VEP during the relevant period from the 

date of placement of the order in question till the date of 

last supply of CSPs and that the aforesaid firs 

manufactured aid supplied the CIEPS cut of pig iron arranged 

from sources other than VSP. !-!cwever, the aforesaid firms 

fraudulently and dishonestly prer the bills claiming 

the increase price and in th fnei;ht charges pursuant to 

the circular dated 2..93 iss.ed by the Railway Beard in 

respect of increase in the price =f pig iron of VS. 

Therefore 1  even though the increase/decrease ir the pnict c 

pig iron of P was not app liable on the CISPs so supplis 

by the aforesaid firnis, these fircs by dishonestly shcing 

the manufacturing of CISPs supplied to the Railways from the 

Certified to be ti 
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ir 	 of JSP took th: advantage of the croular dated 

2393 which covered the increase in the price of pig iror 

• af VSP... 

• 3. That the charged officer i*a at the relevant point of 

time was funx:tionin; as Asset.. Accauts Officer in CS. 

CEt 4.11s in the office of the (Open Lin, N.F 

Ra.lay was entrusted 	th the wor1: o entire LSA Sec thich 

also iricudes the ilIs of these f 1;  7MS The all e v, atior 

a;ainst the charged officer, he falcd to properly checI: the 

bills of these firms and passed the biLls by issuirtçj che4 

for supply of various quantities of CISFs to the F.. 

Railway.. 

4. That even though the nature of allegation is sicnilar and 

the same arises out of sinilar fazts 	four numbers of 

of charges txiere issued against the chrged 

cFficer for iirpos:ition of major penaity. The oniy d:ifferencs 

is that in three out of four memorandum of charges the 

firms whc were issued such cheques by the charged officsr 

ere different But the tncre factum of the beneficiary firms 

being different could nct have been the just and sufficient 

reason for issuing different erardum of charges inasmuch 

as the memorandum of charge dated 11220Z deals Lñth the 

payment of cheques to as many as four different firms.. If 

the memorandum of charge dated 1202i3 can bring in the 

issue of payment of cheques to as rany as fcu:r different 

firms in regard to the aforesaid matter, it is diff:icul± to 

understand as to why in the case of three other different 

frms t  three separate rne.orandum of charges were required to 

he issued. 

Certifiec [0 
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5. 	That becere shcin; as to Noc4 the oh3r9ed o.cer is 

bein; severely preiudized by holdin; of the disoipl.±naT' 

•oceedins pertainir; to four separate memorandums o 

ares in regard to same matter in three 	f rent 	aces 

utder 	three different Enqiry 	ffioersj it 	culd 	be 

appropriate to deonstrate the si;ni 	t features of each 

f the memorandurn of charges warran.tn preparation of ore 

comprehensive charge sheet anclud:.n; all tne ehares and 

holding of the disciplinary proc din; in one plaze unde; 

ore Enquiry Officer. 

&. 	The memorandum of cha:rge dat%d 17.E.03 is in regard to 
I 

earance of bifls of Ms Calcutta Iron & En;incening Cc. 

Ltd. &  Cautta for freight charges of YE? pig iron. Perusal 

c the list and rTature of doculTonts; Leed 'rith the 

L-z*.o-,a-idLw of charges ws that 'actically all the 

docunients on which the reliance has been placed by the 

prosecution are available with the N . F. Railway authorities 

at Maligacn. It is alsc,cunious to notice that in the 1 i s 

of titnesses total sixteen numbers o witnesses h:ave beer 

cited by the prosecution. Out f these sixteen nuibers of 

atnesses•1  n:ne itness:s are based :n 1ali;.aon!9uwatLata,. 

Oie witness is based in Delhi and the remaining Si—  

witnesses are based at Kclata.. 

7. 	The response of the chared officer against 	the 

rnputation of cha'qes shcs that all the documents on fric;h 

Certified to 
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is pIacin. reiartce for his 	-tnce are a.ilable 	i:h 

the N.F. Railiay authority at 

8 	rer. th 	defence 	tnesses ;hich the 	charged 

•fjcja1 	is 	3..ikely to cite are aso 	tiired 	ia 

i;aonfSuwah.aL andfor they are within the. jurisdcton e 

ai1way.  

9 	The Disc±iinary Puthority vide order dad 2484 

appoited Sbri CK Mitra '  retire F.A. & 

Eastern Raiiray as Enquiry Officer and: Shri Mitra vide 

letter dated 12ø4 disclosed: his intention of ho..din 

the disciplinary proceeding in the office of FAZ CCL 

South Eastern Railways Garden Reach kata 

I 

1. It is therefore Seen that the suect matter of the 

enquiry is in regard to an alleged a r t of omission or 

c:cmcnisswn on he part a':  charged efficer wti. 

	

ostensibly tzeek place at the headquarter of 	Railway af: 

ai jaon The majority of the docuoentary eiderice and the 

witnesses are at 1aIigaon Hoever 1  the Enquiry Ofer is 

from South Eastern Railway and he has chosan to hold the 

EnquIry at Kolkata. 

tL. The charged officer cannot have any defanc:e crsel of 

Kolkata. His choice of defence counsel is limited to presentt, 

and past Railiay eiployees stationed at Maliga.on/Guwahati 

. 

Certified to be r, 
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.2. The rmemorandum of charge dated 13..B.03 is in regard t 

clearance of bills of N/s. Kcra lrcn & steeL Cc:. for freight 
S 

charges of Y97 pig iron. Perusal of the list and nature of 

ccurents annexed with the meniorandum of charges shows that 

ractically all the documents on ihich the reliance has been 

çlaced by the prosecution are available with the NF 

Railway authorities at Maligaun. It is also curious •tt 

rotice that in the list of witnEscs total siteert nu.bera 

of witnesses have beer sited by the prcution. Out o 

these sixteen nuubers of :ithesse•s ten zithesses are based 

in MaligaonfSuahati andfcr within the 5urisdiction of N.F. 

Railway... One witness is based in EjeIfj.4  and the remaining 

five witnesses are based at Kolkata.. 

1.. The resp'onse of the charged officer against 	the 

irnfL5ation of char9es shos that all the documents onwhirfl 

h: is placing reliance for his defence are available with 

the N.F. Rai!ay authority at al .;aonf13uwanati 

t. Plareaver,, the defence witnesses which the charged 

official 	is 	likely to cite are also 	stationed 	at 

a.lia.on/Guwahati and/cr, they are within the jurisdiction of 

N..F. Railway, 

15. The DisciEplinary ?tuthority vide order dated 

appointed Seit. Punan Pandey, CI!C.YC. as 	En•quir 

officer and Smt. Pandey vide office memorandum dated 

.1L?5.2øø4 	disclosed 	her 	intention 	of 	holding 	the 

Certified to 
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i!irary roeedirig in her cfize it ei flelhi.. 

1. I t is thereftre seeF that the eubjet matte' C 	tht! 

uiry is ±r regard to an alleQed aot of omission' or 

on the part ei the charged ficer t.ihjo 

ootE!rtsibly tok place at t e headquarter of N.F. Rai1ay at 

rtaligaon. The rnajarity of the documentary evidence and the 

vritnes.ses are at Paligacri.. Hoever, the Enquiry Officer is 

etationed at Neu Delhi ane she has chosen to hold the 

enquiry at t4er Delhi to suit her ooenience, 

.17.. The charged officer cannot have any d fence counsel of 

D'elhj. !-is choice of defence counsel is limited to 

present 	ant 	past 
	

Railway 	employees 	stationed 	at 

ta1 igonfSuwahati 

19. The memorandum of charge dated 1.9 	is in regard to 

clea-jance of bills of 	 Cu-st -2.ng & Ennerjng 

Wcrks • Howrah for freight. charges of VSF pig iron. Perusal 

of the list and nature of duments annexed with the 

uemorandwn of charges sho'rs that practically all 	the 

decunients or which the reliance has 	placed by the 

prosecution are available with the N.F. Railway authorities 

at Maliann. It is also curious to notice that in the list 

of rjtnesses, total siteer rTuers of ritres ha'e been 

c:ted by the prosecuticri Out of these si:teen nurers o 

'ritnesses,, ten witnesses are based inaligaon/uwahaei. Ore 

witness is based in Delhi and the remaining fiv r. 

Certified to be t. 
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ritnesses are based at KoI!rata. 

19.. The response of the t:harged oFficer a9aist 	the 

imputation of charges shor:s that alL the' documents on 

he is plar-ing reliance for his deece are available iitb 

th NF. RaiItay authority at Magaon/Suwahat:. 

2i. 	oreover, the defence i4itnesses thich the' charged 

rfficial is likely to cite are also stationed at 

Maligaon/6uwahati and/or they are tithir the' ju-risdictio'n c. 

M.F. Raiitay.  

2. The Disciplinary 4uthori.ty vids ore'r dated L2 

appointed Snrt. Punan Fandey 	D1E.VC. as 	E"iiry 

Officer and Smt. Pandey 'tide of ice' mernorandus 	d:ate' 
. 

5.1.2øø4 disclosed 	her 	intention 	of 	holding 	the 

disciplinary proceeding in her,  office a.t New DeLhi. 

22. It is therefore seen that t h e subject matter of the 

enquiry is in regard to an alleged act of omissior or 

nmission 	on the part of the charged o"rficer which 

ectensibly took place at the headqiarter of N.F.Railway at 

aligaon The majority of the dounentary evidence and the 

itnesses arm at P!ali;aor.. -oever. the Enquiry Officer is 

stationed at New Delhi and she hac chosen to hold the 

e' -tuiry at NCPH Delhi to suit her convenience' 

22. The char;ed officer cannot have any defence' counsel of 

tew Delhi. -iis choice' of defence counsel is limite' 	to 

present 	and 	past 
	

Railway 	emloye'es 	stationed 	at 

tial igaonf&awahati 
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2T 	The Disciplinary (uthority aPPOInt- C d. Shri JRBiswas 

rrtir 	C..P 	!C..L.W (presently resident of house No 	Ek- 

7'31E 	O. Walyani 1  fist. Nadia West Beral 	as Enquiry 

icer and S9'ri Biswas fortunately disolosed his intention 

f h—_'Idirrig the disciplinary proceeding in the office of 

F.& C . A . D. W.F Railways aligaon. 

23. When memorandum of charge dated 5.1.233 can ta:e 

within its puTrview the matter pertainin; to the clearance crf 

the bills of four different 'Firmss Thert it is difficult to 

ur'derstard as to why the rmainin three m.'eor:andurn if 

r±tar;es which deal with the clearance of the bills of three 

separate firms, cannot be clubed into one comprehensive 

oemoranthxii of charges. 

2 	That when the Enquiry Ofi'icer Sh'ri P iswas tto has bee:r 

S 
:riveeted with the task of holdirt; 	uiry in regard to the 

rremoradum of charge dated 	11.202, can hold the enquiry 

at Maliqaon j  there is no reason as to wfiy the enquiries in 

rear to three other memorandum of charges cannot be hale 

at Guwahati. 

3.. From the facts and circumstances it is dr that th 

Enquiry Officers Snt. Punam Pandey and Shri K.K. Mita have 

chosen. to hold enquiry at Deihi  and Kolkata respectively 

o-ly to suit their convenience. 

certified to b 
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It is seen that the sittilar eruiric-S arising 
out of 

te common cause of act.on of stmlar r.aturt which was 

•:overcd by one investi gatian has been divided in four 

ferert pats and in three different places viz. Nei 

Kolkata and Guwahati the enuinieS are being held 

under three different Enquiry Officers- 

32. 	Because of holdinç of these enquiries in 	three 

different places under three different Enquiry Officers the 

charged officer is being severely preudioed.- t'4o 	he is 

required to go to two different 	l5Z25 viz. Delhi and 

Kslkata apart from attending the ençuirY at Guwahati. 	
The 

task of the ctarged officer af effectively defending himself 

has become still &ore jfficult because there are practical 

diffizulties in getting the proper defence coursel who can 

go . ffccti.vlY defending the to Delhi and Kolkata for  

car;ed offizer. 11oreover the documentary evidence on 4hich 

the reliance has been placed by the charged officer and. the 

t ,zitn_osses who are likely to depose in is defence are wIthin 

t-e urisdicticn of N.F. ailray. The practical dif±cuities 

in placing such documentary evidence and production o 

defence titnesses in Kolkata and Delhi can welL be ima;ined 

Under these circumstances it is nigh impossible for 

the charged officer to prperLy defend this case and duE t 

this he is fazing serious preiudice 

3. That neither the administrative convenience nor the 

public interest can justify huldin; of enquiries 	threr 

ifferent paces under three differnt Enquiry Officers.. 

E'en the administrative convenience and the pubie interest 

CW'fied tO , c 
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&ziaricSs that one oomprheroie 	iso±plinary 	proceedir 

inzlus:ve of all the c. ar;as be held at one place preferably 

at Gurahati under one Eruiry Offloer so th at 	stze oari be 

done 	This would also avoid the possibility of different 

Enquiry Cfficers arriving at 3nflitin; findino Nforeover. 

!ne Enquiry Officer holding such a comprehensive enquiry 

ould be in a far better position to take a cornprehensi'e 

and broader view of the issues invol'ed Hence the fair pla' 

and Justice dernands that all the four separate morandum 

of cl-arrjes be clubbed into one and one oornprehensive • 

r,zricrandum of charges be prepared 	and one 	ccnmon 

disciplinary proceeding be held at Mialligamn, 6uiahati under 

one Enquiry Officer, 

In the premises aforesaid it is most repsctfully 

prayed that all the Four Memorandutn of D.hares under 
I 

reference be clubbed into onetrpreherrsi;e rlenorandFum of 

Char;c and one consolidated proceedmri; be held at •Suiaati 

uider one Enquiry Ofticer.  

I 

S 

rated 3uuahati 	 Yours faithfully.. 
the 1st of lanuary 205.. 

SAR&4R Y' 
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To, 

Snti. ni.mPandey 
• Jiqutty Officet', 

•O/O- Cerjtral Vlgdence Comnsion. 
Sarakta Bhan (Room No. 304.) 
Near Vikac Sadaii fl\1A 

S - r' r e r LJm - 11 10-1623. 

Ref- 1, Memomndum No. PNQI kD/ RC4OA/ 2000-SHG/ AKS 
dated 1.O3. 

Appeal dated I. 1 .05 preferred by the charged officer before 
the Disciphrny Anthbrity. 

Madam. 
1±i hwiting your kind attention to the above refiired matter. ft i stated that 

the chxged officer has pceferid ati appeal before the discipbnaiy autkti.ty 
reference No 2) pi.yiiig fbr cliThhing of the fbur memorandum of chaige, 
inciudiug the nienioinduni at reference No. I into one conQrehensive 
memorandum of chaxge and for holding one consolidated poceedthg at. Guwthiti 
under one Enquhy officer. The said appeal is pendii disposal before the said 
authoiit.y. A copy of the appeal (ated 1.1,05 is eclosecthewithforyourperisal. 
in view of the above it is prayed that pending conideration of the appeal at 
Reference No 2, the fuither enquiry with regwd to the charge memo under 
reference No. I be not continued. and the enquiry be kept in abeyance. 

• 
Thanking You, 

Enclos: As stated. 	 Yours Faithfully, 

(AK. Sarkar) 
Cha,,d officer 
DFM/ RN? Now S & AO) 
NF Railways, Maligaon, 
Guwahi. 

gertifled to betrus copi 
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